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Starred Questions Nos. 944 tô 47, 949, 950, 953 to 957» 959 to 964* 9̂>
984̂ 967 9̂68......................................................................................  1065—93

Short Notice Question No. 8  .  .  . . .   . 1093

Written Answers to Questions—

Starred Questions Nos. 943,948,951,952,958,965,969 to 9̂3.985 to 993  • 1094—1104
Unstarred Questions Nos. 554 to 603 . . . .  .  X104-—21

Daily Digest  .  , .......................................  .  ,  -  1127—30

Index  .  . . . . . .  . . .   1—172

(iv)



LOK SABHA *

alphabetical list of members

AbduUabhal, MuUa Taherali MullaI(Chanda>

Abdus Sattar, Shari (Kalna-Katwa).

Achal Sln̂, Seth [Agra Distt. (West)].

Acfialu, Shri Sunkam (Nalgonda—̂ Reser

ved—Sch. Castes).

Achint Ram, Lala (Hlssar).  ^

Achuthan, Shri K. T. (Crangannur).

Agarawal, Shri Hotl Lai [Jalaun Distt. am 

Etawah Distt.—(West) cum Jhansi Distt.— 

(North)].

Agrawal, Shri Mukund Lai [Pllibhit Distt. 

cum Bareilly Distt.—(East)].

A)it Singh, Shri (Kapurthala-Bhatinda— 

Reserved—Sch. Castes).

Ajit Singhji, General (Sirohi-Pali).

Akarpuri, Sardar Teja Singh (Gurdaspur).

Altigesan, Shri O. V. (Chingleput).

Altekar, Shri Ganesh Sadashiv (Nonh 

Satara).

Alva, Shri Joachim cKanara).

Amin, Dr. Indubhai B. (Baroda West).

Amjad Ali, Shri (Goalpara-Garo Hills).

Amrit Kaur, Rajkumari (Mandi-Mahasu).

Anandchand, Shri (Bilaspur).

Ansari, Dr. Shaukatullah Shah (Bidar).

Anthony, Shri Frank (Nominated—Anglo- 

Indians).

Asthana, Shri Sita Rama (Azamgarh Distt.— 

West).

Ayyangar,  Shri  M. Anamhasayanam 

(Tirupati).

Azad, Maulana Abul Kalam  (Rampur 

eum BweiUy Distt.—West).
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Kanungo, Shri Nityanand  (Kendrapara).

Karmarkar, Shri D. P. (Dharwar North).

Karni Singhji, His Highness Maharaja Shri 

Bahadur of Bikaner (Bikancr-Churu).

Kasliwal, Shri Nemi Chandra (Kotah-Jhala- 

war).

Katham, Shri Birendranath (Nonh Bengal— 

Reserved-Sch. Tribes).

Katju, Dr. Kailas Nath (Mandsaur).

Kayal, Shri Paresh Nath (Baairhat—Re

served—Sch. Castes).

Kazmi, Shri Syed Mohammad  Ahmad 

(Sultanpur Distt.—Nonh c$im Faizabad 

Distt.—South-West). ^

Kelappan, Shri K. (Ponnani).

Keshavaiengar, Shri N. (Bangatore North).
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Keftkar, Dr. B. V. (Sultanpur Distt.—South).

Khan, Shri Sadath All (Ibrahimpatnam).

Khardekarj Shri B. H. (Kolhapur cum 

Satara).

Khare, Dr. N. B. (Gwalior).

Khedkar> Shri Gopalrao Bajirao (Buldana. 

Akola).

Khongmen> Shrimati B. (Autonomous Distts. 

—Reserved—Sch. Tribes).

Khuda Baksh, Shri Muhammed (Murshida-

 ̂bad).

Kirolikar, Shri Wasudeo Shridhar (Durs).

Kolay, Shri Jaganoath (Bankura).

Kottukappally, Shri George Thomas (Meena. 

chU).

Kripaiani, Acharya J. B. (Bhagalpur cum 

Purnea).

Krishna, Shri M. R. (Karimnagar—Reserved 

—Sch. Castes).

Krishna Chandra, Shri (Mathura Distt.— 

West).

Krishnamachari, Shri T. T. (Madiras).

Krishnappa, Shri M. V. (Kolar).  *

Krishnaswami, Dr. A.  (Kancheeputam).

Kureel, Shri Bai) Nath (Pratapgarh Distt.— 

West cum Rae Bareli  Distt.—East—Re
served—Sch. Castes).

Kureel, Shri Piare Lai (Banda Distt. cum 

Fatehpur Distt.—Reserved—Sch. Ĉtes).

L

Lakshmayya, Shri Paidi (Anantapur).

Lai Singh, Sacdar (Ferozepur-Ludhiana).

LalUnji, Shri (Faizabad  Distt.—North-

WesO.

Laskar, Shri Kibaran  Chandra (Cachar- < 

Luthai  Hills—Reserved—Sch. Castes).

Lingam, Shri N. M. (Coimbatore).

Lotan Ram, Shri Ĝlaun Distt. cum Etawah 

Distt.—West cum Jhansi Distt,—North- 

Reserved—Sch. Castes).

M

M|diah Gowda, Shri (Bangalore South).

Mahapatra, Shri Sibnarayan Singh (Sundar-

ga hr—Reseived—Sch. Tribes).

Mahata, Shri Bhajaharf (Manbhum South 

cum Dhalbhum).

Mahodaya, Shri Vaijanath (Nimar).

 ̂ Maitra, Shri Mohit Kumar(C}ulcutta—North

West). .

Majbi, Shri Chaitan (Manbhum—South cum 

Dhalbhum—Reserved—Sch. Tribes).

Majhi, Shri Ram Chandra (Mayurbhan}— 

Reserved—Sch. Tribes).

Majithia, Sardar Surjit Singh (Taran Taran).

Malaviya, Shri Keshava Deva (Gonda Pistt,— 

East cum Basti Distt.— West).

Malliah, Shri U. Srinivasa (South Kanara— 

North).

Malvia,  Shri  Bhagu-Nandu  (Shajapur- 

Rajgarh —Reserved—Sch. Castes).

Malviya, Pandit Chatiir Narain (Raisen).

Malviya, Shri Motilal (Chhatarpur-Datia-

.  Tikamgarh-Reserved-Sch.  Castes).

Mandal, Dr. Pashupati (Bankura—Reserved- 

Sch. Castes).

Mascarene, Kumari Annie (Trivandrum).

Masuodi,  Maulana  Mohammad  Saeed 

(Jammu and Kashmir).

Masuriya Din, Shri (Allahabad Distt.— 

East cum Jaunpur Distt.—West—Rc- 

served—Sch. Castes).

Mathew, Shri C. P. (Kottayam).

Mathuram, Dr. Edward Paul (TiruchirapaJli).

Matthen, Shri C. P. (Thiruvellah).

Mavalankar, Shrimati Sushila (Ahmedabad

Maydeo, Shrimati Indira A. (Poona South).

Mehta, Shri Asoka (Bhandara).

Mehta, Shri Balvantray Gopaljee (Gohilwad).

Mehta, Shri Balwant Sinha (Udaipur).

Mehta, Shri Jaswantraj (Jodhpur).

Menon, Shri K. A. Damodara (Kozhikode).

Minimata, Shrimati  (Bilaspur-Durg-Raipur 

-Reserved—Sch. Castes).

Mishra, Pandit Suresh Chandra (Monghyr 

North-East).

Mishra, Shri Bibhuti (Saran cum Cham, 

paian).

Mishia, Shri Lalit Narayan (Darbhanga 
cum Bhagalpur).
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Mishra, Shrl Lokerath (Puri).

Mishraj Shri Mathura Pia&ad (Mongbyr— 

North-West). ^

Mishra, .Shri Shyam Nandan (Darbhanga— 

North).

Misra, Pandit Lingara) (Khurda),

Miiira,  Shri Bhupendia Nath  (Bilaspur- 

Durg-Raipur).

Misra, Shri Raghubar Dayal (Bulandshahr 

Distt.).

Misra, Shri Sarju Prasad D̂coria Distt.— 

South),

Missir, Shri Vijineshwar (Gaya North). 

Mohd. Akbar, Sofi (Jammu and Kashmir). 

Mohiuddin, Shn Ahmed (Hyderabad Oty). 

Morarka> Shri Radheshyam Ramkumar 

(Ganganagar-Jhunjhunu).

More, Shri K. L. (Kolhapur cum Satara— 

Reserved—Sch. Castes).

More, Shri Shankar Shantaram (Sholapur> 

Muchaki Kosa, Shri (Bastar—Reserved— 

Sch. Tribes).

Mudaliar> Shri C. Ramaswamy (Kimibako. 

nam).

Miihammed Shafee, Chaudhurl  (Jammu 

and Kashmir).

Mukerjee, Shri Hirendra Nitth (Calcutta— 

North-East).

Mukne» Shri Y, M. (Thana—̂ Reserved— 

Sch. Tribes).

Muniswamy, Shri N. R. (Wandiwasli). 

Muniswamy, Shri V. (Tindivanam).

Murli Manohar> Shri (Ballia Distt. Bast). 

Mur:hy, Shri B. S. (Eluru).

Musafir, Giani Gurmukh Singh (Amritsar). 

Mushar,  Shri Kirai  (Bhagalpur cum 

Pumea—̂ Reserved—Sch. Castes).

Muthukrishnan,  Shri  M.  (Vellore- 

Reserved—Sch. Castes).

N

Ntidu,  Shri Nalla  Reddi  (Rajahmun- 

dry).

Nair,  Shri C. Krishnan (Outer Delhi).

Nair,  Shri N. Sreekantan (Quiltm cum 

Mavelikkara).

Nambiar̂ Shri K.  Ananda (Mayuram).

Nanadas, Shri Mangalagiri (Ongole—Re

served—Sch. Cutes).

Nanda,  Shri Gulzarilal  (Sabarkantha).

Narasimham, Shri S. V. L. (Guntur).

Narasimhan) Shri C. R.  (Krishnagiri).

Naskar, Shri Purnendu Sekhar (Diamond 

Harbour—Reserved—Sch.  Ciistes). 

Natawadkar, Shri Jayantrao Ganpat (West 

Khandesh— R̂eserved—Sch.  Tribes).

Nathani, Shri Hari Ram  (Bhilwara). 

Nathwani, Shri Narendra  P.  (Sorath). 

Nayar,  Shri V.  P.  (Chirayinkil).

Nehru, Shn Jawaharlal (Allahabad Distt.— 

East cum Jaunpur Distt.—West).

Ndhni, Shrimati  Shivraj Vati (Lucknow 

Distt.—Central)

Nehru, Shrimati  Uma (Siupur Distt.

cum Kheri Distt.—West).

Nesamony, Shri A. (Nagercoil).

Neswi, Shri T. R. (Dharwar—South). 

iHevatla, Shri R. P. (Sahjahanpur Distt. 

—̂ North cum Kheri—̂ East).

Ni)alxngappa, Shri S. (Chitaidrug).

P

Palchoudhury, Shrimati  Ila  (Nabadwip). 

Pande,  Shri Badri Dutt (Almora Distt,— 

North-East).  ^

Pande, Shri g. D. (Nami Tal Distt. cum 
Almora Distt.—South-West cum Bareilly 

Distt.—North).

Pandey, Dr. Naubar (Sambalpur).

Pannalal, Shri (Faizabad  Distt.—North- 

West—Reserved—Sch. Castes).

Paragi Lai, Chaudhari Sitapur Distt. cum 
Kheri .  Distt.—West—Reserved—Sch.

Castes).

Paranjpc> Shri R. G. (Bhir).

Parekh, Dr. Jayantilal Narbhcram (Zalii- 

wad).

Patikh, Shri Slumtihl Girdhaxital (Meh- 

sana Batt).



parmar, Shh Rupa)i Bhavji (Panch Mahals 

cum Baroda East—Reserved—Sch. Tri

bes).

Pataskar, Shri Hari Vinayak  (Jalgaon).

patei, Shri Bahadiubhai Kunthabhai (Surat 

—̂ Reserved—Sch. Tribes).

Patel, Shri  Rajeshwar (Muzaf!arpur cum 

Darbhanga).

Patei,  Shrimati  Maniben  Vallabhbhai 

(Kaira South).

Pateria,  Shn  Sushil  Kumar (Jabalpur 

•North).

Patil, Shri P. R. Kanavade (Ahmednagar 

North).

Paul, Shri S. K. (Bombay City—South). 

Patil,  Shri  Shankargauda Veeranagauda 

(Belgaum South).

Patnaik,  Shri Uma Charan (Ghumsur).

Pawar, Shri Vyankatrao Pirajirao (South 

Satara).

PiOlai, Shri P. T.  Thanu (TirunelveU).

Pocker Saheb,  Shri B.  (Malaopuram).

Pcabhakar,  Shri  Naval  (Outer  Delhi— 

Reserved—Sch. Castes).

Punnoose, Shri P. T. (Allemiey).

R

Rachiah, Shn N. (Mysore—Reserved— 

Sch. Castes).

Radha Raman, Shri (Delhi City).

Raghavachari, Shri K. S. (penukonda).

Râ vaiah, Shri Pisupati Vekata (On- 

gole).

>1 Raghubir Sahai, Shri (Btah Distt.—North. 

East cum Budaun Distt—East).

Raghubir Singh, Choudhary (Agra Distt.— 

East).

Raghunath  Singh,  Shri (Bantras Distt.— 

Central).

Ragihuramaiah, Shri Kotha (Tenali). 

Rahman,  Shri  M.  Hifinr  (Monuiabad 

l̂ tt—Central).

Ra) Bahadur̂ Shri (Jaipur-Sawii Madho- 

pur).  '

(

Rajabhoj, Shri P. N. (̂ olapur— Reserved 

—Sch. Castes).

Ramachander, Dr. D. (Vellore).

Ramanand Shastri, Swaxni (Unnao Diltt. cum

Rae  Bareli  Distt.—West cum Hardoi-

Distt.—South-East—Reserved—Sch. Castes)

Ramananda Tirtha, Swami (Gulberga).

Ramasami, Shri M. D. (ArruppukkotUi).

Ramaseshaiah,  Shri N.  (Parvathipuram).

Ramaswamy, Shri P.  (Mahbubnagar—

Reserved—Sch. Castes).

Ramaswamy, Shri S. V. (Salem).

Ram  Dass,  Shri  (Hoshiarpur—̂ Reserved 

—Sch. Castes). .

Ram Krishan, Shri (Mohindergarh).

Ramnarayan  Singh,  Babu  (Hazaribagn 

West).

Ram  Saran,  Shri  (Moradabad Distt.— 

West).

Ram Shankar Lai,  Shri (Basti Distt.—

Central-East cum Gorakhpur Distt.— 
West).

Ram Subhag Singh, Dr. (Shahabad South)

Ranbir Singh, Ch. (Rohtak).

Randaman  Singh,  Shri  (Shahdol*Sidhi 
—Reserved—Sch. Tribes).

Rane, Shri Shivram Rango (Bhusaval).

Ranjit Singh, Shri (Sangrur).

Rao, Dr. Ch. V. Rama (Kakinada).

Rao, Shri B. Rajagopala (Srikakulam).

Rao, Shri B. Shiva (South Kanara—South)

Rao, Shri Kadyala Gopala (Gudivada).

Rao,̂ to (Rajahmundiy

Rao, Shri Kondru Subba (Eluru—Reserved 
—Sch.  Castes).

Rao, Shri P. Subba (Nowxangpur).

Rao, Shri Pendyal Raghava (Warangal).

Rao,  Shri Rayasam Seshagiri (Nandyal).

Rao, Shri T. B. Vittal (Khammam).

Raut, Shri Bhola (Saran cum Ghamparan 
—Reserved—Sch. Castes).

Ray, Shri Birakisor (Cuttack).

Razmi, Shri Said UUah Khan (Sehoic).

vii )
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Reddi,  Shri  B.  Ramachandra (.Nellore).

Reddi, Shri C. Madhao (Adilabad).

RedA, Shri Y. Eswara (Cuddapah).

Reddy,  Shri Baddam  YcUa  (Karim- 
nagar).

Reddy, Shri K. Janardhan (Mahbubnagar).

Reddy,  Shri  Ravi Narayan  (Nalgonda).

Reddy, Shri T. N. Vishwanatha (Chit- 
toor).

Richardson,  Bishop  John  (Nominated— 
Andaman and Kicobar Islands).

Rishang Keishing, Shri (Outer Manipur 
—Reserved—Sch. Tribes).

Roy, Dr. Satyaban (Uluberia).

Roy,  Shri Bishwa Nath (Deodia Distt. 
—West).

Riw Narain, Shri (Mirzapur Distt. cum 
Banaras  Distt.—West—Reserved—Sch. 
Castes).

S

Sahaya,  Shri  Syamnandan  (Muzaffarpur 
Central).

Sahu, Shri Bhagabat (Balasore).

Sahu, Shri Rameshwar (Muzaffarpur 
Darbhanga—Reserved—Sch.  Castes)̂

Saigal, Sardar Aznar Singh (Bilaspur).

Saksena, Shri Mohanlal (Lucknow Distt. 
cum Bara Banki Distt.).

Sanumta, Shri Satis Chandra (Tamluk).

Sanganna,  Shri  T. (Rayagada-Phulbani— 
Reserved—Sch. Tribes),

Sankarapandian,  Shri M. (Sankaranayinar- 
kovil).

Sarma, Shri Debendra Nath (̂Gauhati).

Sarmah, Shri Debeswar ((̂laghat-Jorhat).

Satish Chandra, Shri (Bareilly Distt. South).

Satyawadi, Dr. Virendra Kumar (Karnal 
—Reserved—Sch. Castes).

Sen, Shri Phani Gopal (Purnea Central). 

Sen,  Shri Ra)  Chandra (Kotah-Bundi). 

Sen, Shrimati Sushama (Bhagalpur South). 

Sewal, Shri A. R. (Chamba-Sirmur).

Shah, Her Highness Rajmata  Kamlendu 

Mari (Garhwal  Distt.—West cum Tehri 

Garhwal Distt. cum Bijnor Distt.—̂ North.)

cum

Shah, Shri Chimanlal Chakubhai (Ĉhil- 

wad-Sorath). *

Shah, Shri Raichand Bhai N. (Chhind- 
wara).

Shahnawaz  Khan,  Shri  (Meerut  Distt. 

—North-East).

Shakuntala Nayar, Shrimati (Gonda Distt. 

—West).

Sharma, Pandit Balkrishna (Kanpur Distt 

—South cum Etawah Distt.— Êast). 

Sharma, Pandit Krishna Chandra (Meerut 

Distt.—South). •

Sharma, Shri Diwan Chand (Hoshiarpur).

Sharma, Shri Khushi Ram (Meerut Distt. 

—West).

Sharma, Shri Nand Lai (Sikar).

Sharma,  Shri  Radha  Charan  (Morena- 

Bhind).

Shastri, Shri Algu Rai (Azamgarh Distt. 

—East cum Ballia Distt.—West).

Shastri, Shri Raja Ram (Kanpur Distt-* 

Central).

Shivananjappa,  Shri  M.  K.  (Mandya).

Shobha Ram, Shri (Alwar).

Shriman Narayan, Shri (Wardha).

Shukla, Pandit Bhagwaticharan  (Durg- 

Bastar).

Siddananjappa, Shri H. (Hassan Chikma- 

galur).

Singh, Shri C. Sharan (Surguja-Raigarh). 

Singhs Shri Digvijaya Narain (Muzaffarpur 

— N̂orth-East).

Singh, Shri Dinesh PraUp  (Bahraich 

Distt.—East).

Singh, Shri Girraj Saran (Bharatpur-Sawai 

Madhoptxr).

Singh, Shri Har Prasad (Ghazipur DistL 

—West).

Singh, Shri L. Jogeswar (Ixmer Manipur).

Singh, Shri Mahendra Nath (Saran Cen

tral). c

Singh, Shri Ram Nagina (Ghazipur Distt. 

—East cum Ballia DisU.—South-West),
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Singh, Shri Tribhuan Narayan (Banaras 

Distt.—East).

Singhal> Shri Shri Chand (Aligarh Distt.), 

Sinha, Dr. Satyanarain (Saran East).

Sinhâ Shri  Anirudha (Darbhanga East) 

Sinha, Shri Awadheshwar Prasad (Muzafbr. 

pur East).

Sinha, Shri Banarsi Prasad (Monghyr Sadr 

cum Jamui).

Sinha,  Shri  Gajendra  Prasad  (Palamau 

cum Hazaribagh cum Ranchi).

Sinha, Shri Jhulan (Saran North).

Sinha, Shri Kailash Pati (Patna Central). 

Sinha,  Shri Nageshwar Prasad (Hazari

bagh  East).

Sinha, Shri S. (Pataliputra).

Sinha,  Shri  Satya Narayan  (Samastipxir 

East). .

Sinha,  Shri  Satyendra  Narayan  (Gaya 

West).

Sinha, Shrimati Tarkeshwari (Patna East)

Sinha, Thakur Jugal Kishore (Muzafiar- 

pur—̂ North-West).

Sinhasan  Singh, Shri (Gorakhpur Distt.— 

South).

Siva, Dr. M. V. Gangadhara (Chittoor— 

Reserved—Sch. Castes).

Snatak, Shri  Nardeo (Aligarh  Distt.— 

Reserved—Sch. Castes).

Sodhia, Shri Khub Chand (Sagar). 

Somana, Shri N. (Coorg).

Somani, Shri  G. D. (Nagaur-Pali). 

Subrahamanyam,  Shri  Kandala (Vizia- 

nagaram).

Subrahmanyam,  Shri  Tekur  (Bellary).

Subramania Chettiar,  Shri  (Dhannapuri).

Sundaram,  Dr.  Lanka  (Visakhapatnam).

Sunder  Lall,  Shri (Saharanpur Distt.— 

West cum Muzafbmagar Distt.—̂ North— 

Reserved̂Sch. Castes).

♦Suresh Chandra, Dr. (Aurangabad).

Suriya  Prashad,  Shri  (Morena-Bhind— 

Reserved-̂ch. Castes).

Swami, Shri Sivamurthi (Kushtagi).

Swaminadhan, Shrimati  Anunu (Dindi- 

gul).

Syed  Mahmud,  Dr.  (Champaran . East).

T

Tandon, Shri  Purushottamdas  [Allaha

bad Distt. (West)].

Tek Chand, Shri (Ambala-Simla).

Telkikar, Shri Shankar Rao (Nandcd).

Tewari, Sardar Raj Bhanu Singh (Rewa).

Thimmaiah, Shri Dodda (Kolar—Reserved— 

Sch. Castes).

Thirani, Shri G. D. (Bargarh).

Thomas, Skri A. M. (Emakulam).

Thomas, Shri  A. V.  (Srivaikuntam).

Tivary, Shri Venkatesh Narayan (Kanpur 

Distt.—North cum Famikhabad Distt.— 

South).

Tiwari, Pandit B. L. (Nimar).

Tiwari,  Shri  Ram  Saliai  (Chhatarpur- 

Datia-Tikamgarh).

Tiwary, Pandit Dwarka Nath (Saran South).

Tripathi, Shri Hira Vallabh  (MuzaiSiF- 

nagar Distt.—South).

Tripathi, Shri Kamakhya Prasad (Darrang).

Tripathi, Shri Vishwambhar Dayal (Unnao 

Distt. cum Rae Bareli Distt.—̂ West cum 

Hardoi Distt.—South-East).

Trivedi,  Shri  Umashanker  Mulji bha 

(Chittor).

Tulsidas Kilachand, Shri (Mehsana West).

Tyagi, Shri Mahavir (Dehra Dun Distt. 

cum  Bijnor  Distt.—North-West cum 

Saharanpur Dish.—West).

U

Uikey,  Shri M.  G.  (Mandla-Jabalpur— 

South—Reserved—Sch. Tribes).

Upadhyay, Pandit Mimishwar Dutt (Par- 

Upgarh Distt.—East).

Upadhyay, Shri Shiva Dayal (Baoda Distt 

cum Fatehpur Distt.).

Upadhyaya, Shri Shiva Datt (Satna).
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Vaiihnav, Shri  HaiuuDintr«o Gtnetfano 

(Ambid).

Vaithya, Shri Muldas Bhuderdai (Ahme- 

dabad-—Retenred-̂ch.  Castes).

Vallatĥ,  Shri  K.  M.  (Pudukkottai).

Vanna, Shri B. B. (Chamf)aran North).

Vanna, Shri Manik Lai (Took).

Vceraswamŷ  Shri  V.  (Mayuram— 

Reaerved--SdL Castes).  '

Velayudhan, Shri R. (Quilon cum Mavelik* 

kaia-4leserved—Sch« Castes).

Venkataraman, Shri R. (Tanjore).

Venna, Shri Bulaqi Ram (Hardoi Distt.— 

North-West cum  Farrukhabad Distt.— 

Bast atm  Shah)ahanpur Distt.—̂outh— 

Reserved—Sch. Castes).

Verma, Shri Ram{i (Deoria Distt.—East).

Vidyalankar̂  Shri  Amamath (Jullundur).

Vishwanath Prasad̂ Shri (Azamgarh Distt.— 

West—Reserved—Sch. Castes).

Vyas, Shri Radhelal (Ujjain).

Waghmare> Shri Narayan Rao (Parbhani).

Wilson̂ Shri J. N. (Mixzapur Distt. am 

Banaras  Distt.— Ŵest).

Wodeyar̂ Shri K. G. (Shmoga).

Zaidi, CoL B. H. (Hardoi Distt.—North- 

West am  Farrukhabad Distt.—East 

am Shahjahanpur Distt.—South).
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Committee on Abtenoe of Members from the sitHiift of the tiooM

Shri Ganesh Sadashiv Altekar. ((Chairman)

Shri Ganeshi Lai Chaudhary.

Shri Ram Shankar Lai.

Shri B. L. Chandak.

Sbri Paidi Lakshmayya.

Shri Mahendra Nath-Singh.

Shri Shivram Rango Rane.

Shri Fulsinhji B. Dabhi.

Shri Bhagwat Jha * Azad ’.

Shri Ram Dass.

ShriU. M. Trivcdi.
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Wtdnesday, 2Sth July, 1956.

The Lok Sabha met at Eleven of the 

Clock.

[Mr. Speakek in the Chair]
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fmirTr tt Hfiar  ̂  i

Shri B. D. Pande :  I come from 
the border area.  I know that telephones 
and telegraphs cannot work at that high 
altitude, and they cannot be maintained 
because of snow-storms and other accidents. 
I have received a letter from Badrinath 
that a wireless sets may be maintained as 
telephones are not audible even to  Kot- 
dwar.

Mr. Speaker i What is the question ?

Shri B, D* Pande :  My sugges
tion to the Government is that wireless 
sets may be maintained there and they may 
be open to the public also.

Shri Jagjivan Ram i Sir, I will give 
an answer which will satisfy the hon. Mem* 
ber.

That is exactly what we are doing, and 
that is what we are examining.  Obviously, 
we know that in those areas, land line will 
not be possible, and we have opened a signal 
telenaph office at Uttar Kashi.  Perhaps 
the non. Member may be aware, if he knows 
about Uttar Kashi, that we are working 
that wireless on a seasonal basis.  But the 
hon. Member would also know that the 
working and recurring cost  of wirelss 
operation is much more than in the land 
line operation.  And when we say that we 
are examining, it means that we are examin
ing the feasibility of wireless installations 
also.
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Coal Mines Provident Fund

*229. Shri T. B. Vittal Rao : Will 
the Minister of Labour be pleased to refer 
to the reply given to Starred Question No. 
251 on the 27th February, 1956  and 
state :

(a) whether any decision has since 
been arrived at r̂ rding the liberalisa
tion of the provisions relating to forfei
ture of employers* contribution under the 
Coal Mines Provident Fund Scheme;

(b) if so, the nature of decision taken; 
and
(c) when the Scheme will be brought 

into force?

The Deputy Minister of Labour 
(Shri Abid Ali) : (a) Yes.
(b)  A statement is laid on the Table of 

the Lok Sabha. [Sn Appendix II, annex- 
ure No. 27I.
id) The notification will be issued ve ry 

shortly.

Shri T. B. Vittal Rao t What are the 
peculiar difficulties confronting the Gov
ernment in bringing the Coal n̂es Pro
vident Fund Scheme on a par with the Em
ployees* Provident Fund?

Shri Abid Ali * The Coal  Mines 
Provident Fund Scheme also has been subs
tantially  liberalised.  I  do  not  know 
which particular part the hon. Member 
has in view which, he thinks, will be more 
beneficial for the workers.

Shri T. B. Vittal Rao 1 In the matter 
of computing the toul length of service, 
in the Coal Mines Provident Fund Act 
the service from the date of membership 
is taken into consideration, whereas in the 
Employees* Provident Fund Act it is com
puted from the date of commencement of 
service.

Shri Abid Ali : In the other scheme* 
one year’s employment is necessary before 
the person can join the scheme, whereas 
in the Coal Mines Provident Fund he can 
join after a quarter.

Shri T. B. Vittal Rao : May I know 
when a decision will be reached with regard 
to the increase in the rate of contribution 
from 6/1/4 per cent to 8/1/3/ per cent ?

Shri Abid Ali 1 I do not know from 
where the hon. Member has got the infor
mation that it is being increased.

Shri T. B. Vittal Rao : Sir, I could 
not follow the answer. .

Mr. Speaker t There is no such pro
posal—that is what he says.

Shri T. B. Vittal Kao : In the last 
Session it was said that the Planning Com
mission has reconmiended that this enhance
ment of the rate should be studied fUrther.

Shri Abid Ali : Yes.  So far as the 
Planning Commission is concerned, as the 
hon. Member will find, this matter has been 
considered in their report.  But we have 
not fixed any date for that purpose.

Travancore-Cochin Tt̂ nsport Enquiry 
Conunission

*̂230. Shri A. K. Gopalan : Will 
the Minister of Transport be pleased 
to state :

(a) whether the  Travancore-Cochin 
Transport Enquiry Commission appointed 
by Government have submitted their re
port;

(b) if so, what are their recommenda
tions;

(c) if not, when the report will be sub
mitted;

(d) the reasons for the delay; and

(e) whether  Government propose to 
consult the representatives of the State 
Transport  Emplcyees Union  before the 
implementation 01 the recommendations 
of the Enquiry Conmiission?

The Parliamentary  Secretary to 
the Minister of Railways and Transport 
(Shri Shahnawai Khan) t (a) Yes, Sir.

(b) It is a lengthy report containing 
over 300 recommendations.

(c) and (d). Do not arise.

(e)  The State Government have already 
consulted the representatives of the Union 
in the matter.

Shri A. K, Gopalan i In the light of 
the Transport Enquiry Commission’s re
port, will the Government take steps to 
nationalise the rest of the 1,800 miles of 
roads in the  Travancore-Cochin State 
which are now in private hands ?

Shri Shahnawaz Khan : The report 
is still a confidential document, and it is 
under the consideration of the State Go
vernment.

Shri V. P. Nayar s Soon after the sub
mission of the report and before its publica
tion it is imderstood that the pne-man 
Comjnission who was asked to enquire 
into the problems of the State Transport
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WB8 himself appointed as Special Director 
of the State Transport. May I know whe
ther this was in accord with any of the 
recommendations made by the Commission ?

Shri Shahnawas Khan t It is the
responsibility of the State Government. 
These questions may better be addressed 
to the State Government concerned.

Shri V. P. Nayar t I may point out 
for the information of my hon. friend that 
there is no State Government there now.
I would like to have an answer to my ques
tion.

The Minister of Railwa}̂ and Trans
port (Shri Lai Bahadur Shastri) t
Will the hon. Member kindly repeat the 
question̂?

Shri V. P. Nayar j Soon after the sub
mission of this report and before its publica
tion, the person who conducted the enquiry 
and who functioned as the sole member of 
the Enquiry Commission  was himself 
appointed as a Special Director of State 
Transport in Travancore-Cochin.  I want 
to know whether this appointment  was 
made in conformity with any of the recom
mendations made by the Conmiission.

Shri Lai Bahadur Shastri 8 How
could that officer be appointed before he 
actually conducted the enquiry and sub
mitted his report?  He was appointed 

 ̂perhaps when the representative T-C 
Government was  functioning  now the 
Adviser is there.  He has submitted the 
report, but it has not been published so 
far.

Shri A. M. Thomas : Can I know the 
recommendation of this particular Commit
tee with regard to the question of nationali
sation of the remaining routes and may 1 
also enquire about the attitude of the Central 
f- Government vis-a-vis the proposal contain
ed in the Commission’s report with renrd 
to that, in view of the general supestions 
that have been made by the Planning 
Commission with regard to nationalisation 
of transport ?

Mr. Speaker t The same question was 
put, I think.

The Deputy Minister of Railwm 
and Transport (Shri Alagesan) 1 we
are not able to say anything till the report 
is published.  The report is still a confi- 

 ̂dential document.

Shri Damodara Menon x May I
know  whether  the  Travancore-Coiin 
Government have taken any decision on the 
recommendation of this Commission?

Shri Shahf az Khan x As I said 
before, the matter is under consiileration. 
It has not yet been made public.

Shri V. P. Nayar x The hon. Minister 
was repeatedly saying that it is a confiden
tial document.  May I know when this

document was submitted to the Govern
ment, and what are the important points 
on which the Government consider that 
this report is to be deemed as a confidential 
report?  In so far as we know, it related 
to matters of day-to-day functioning of 
the Transport Department.

Shri Shahnawaz Khan : The report 
was submitted to the State  Government 
m February, 1956.  And since this Com
mission  was appomted  by the  State 
Government, it is  up  to the  Sute 
Government to make the report public.

Shrf V. P. Nayar : Therefore, it ?s 
confidential !

2Vlr* Speaker : The State Government 
is responsible to this House.

Shri V. P. Nayar : The Government 
of India says it is a confidential docu
ment.

Shri Lai Bahadur Shastri : The
State Government suggested that till they 
released the report to the public, the report 
of the Commission may be kept confiden
tial. (Shri V. P. Nayar ; May be). It is 
their advice, and therefore we do not think 
it proper to disclose the recommendations 
of the Commission at this stage.

Rope-way Scheme in Assam

*231. Shri Amlad AU x Will the 
Minister of Transport be pleased to 
state :

(a) whether international tenders are 
being invited by the Government of India 
for construction of a rope-way connecting 
Shellabazar in Khasi and Jaintia Hills and 
Amingaon in Assam;

(b) the amount of money for the Sche
me that has been estimated and sanctioned 
by the Government of India;

(c) the commodities that  will chiefly 
be transhipped by this rope-way from Khasi 
and Jaintia Hills Districts of Assam; and

(d) whether the rope-way scheme was 
drawn up with the co-operation of Czech 
experts who surveyed the are recently ?

The Parliamentary Secretary to the 
Minister of Railways and Transport 
(Shri Shahnawas KIuiq)  x (9.) It is
presumed that the Hon*ble Member is 
referring to the rope-way scheme of the 
Government of Assam.  The  State Go
vernment propose to invite global tenders 
for the const ruaion of the rope-way.
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(b) Precise estimates of cost in respect 
of the scheme have not yet been worked out 
by the State Government.

(c) Coal, cement, potatoes, oranges, 
betelnuts, etc.

(d) Yes, Sir.

Shri Amjad Ali : What distance is 
likely to be covered from Shellabazar to 
Amingaon ?

Shii Sltahnawas Khan : The total 
length of the rope way from Shellabazar 
to Pandu is 78* i miles.
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Shri Amfad All x Can the hon. Minister 
give us an idea of the freight rates ?

Shri Shahnâ
early to say that.

Khan t It is yet too

Central Maternity Benefit Act

♦23a. Shri N. B. Chowdhury 1 Will 
the Minister of Labour be pleased to refer 
to the reply given to Starred Question No. 
661 on the loth March, 195J and state the 
progress made with regard to proposed 
introduction of uniform rales for Maternity 
Benefit for all cat eyries of women workers 
in all the States of India?

The Deputy Minister of Labour 
(Shri Abid All) : Model minimum stan
dards for maternity benefit legislation have 
been finalised ancl forwarded to the State 
Governments for adoption.  The matter 
is receiving their attention.

Shri N. B. Chowdhury t May I know 
whether in preparing this scheme the Go
vernment have taken into consideration the 
view expressed at the tripartite Labour 
Conference at Mysore?

Shri Abid AU t Yes. Sir.

Shri N. B. Chowdhury x May I
know how long it will take for the Govern
ment to finalise the matter and bring about 
uniformity ?

Shri Abid AU t It is left entirely to 
the State Governments.

Puri Railway Station

*233. Shri D. C. Sharma : Will thd 
Minister of Railways be pleased  to 
state :

(a) the efforts bein̂ made to reconstruct 
the Puri Railway Station; and

(b) the details thereof?

The Parliamentary Secretary to 
the IVIinitter of Railways and Trans
port (Shri Shahnawaz Khan): (a)
Damages caused to the Puri Station have 
been repaired and provision for a new station 
building in replacement of the existing one 
has been made in the Second Five Year 
Plan.

The work will consist of replacement 
of tne existing station building with a new 
one and remodelling of approaches in 
front thereof.

Shri D. C, Sharma 1 May I know 
what was the total amount of loss incurrecd 
and what is the estimate for the reconstruc
tion of the new Puri Station building?

Shri Shahnawas Khan : The re
construction of the station building is goinj 
to cost approximately  Rs. 2 lakhs.

Shri D. C. Sharma : May I know 
if the interests of the tourists, who visit 
Puri and who belong to all categories of 
the People of India, will be taken  into 
account when this new building is going 
to be put up ?

The Minister  of  Railways  and 
Transport (Shri Lai Bahadur Shastrl) s
Most certainly.

Disciplinary Action against Officials

*̂234̂1 Shri Gidwanl: Will the Minis
ter of Food and Agriculture be pleas
ed to state ;

(a) whether it is a fact that a Deputy 
Director, Administration and Store, Minis
try of Food and Agriculture, a Superin
tendent and an Assistant  of the same 
Ministry,  condemned  some  serviceable 
articles, and sold them among the Odicers 
and men at very low prices:

(b) what was the value of the articles 
and for what  amount  they were sold; 
and
(c) what was the panishment awar

ded to them?

The Minister of Agriculture (Dr. 
P. S. Deahmukh) :  (a) Yes.

(b) A statement showing the available 
information is placed on the Table of the 
Lok Sabha.  [5cc Appindix II, annex- 
ure No. 28],

(c) The pay of each of the first two offi
cers, was reduced by two stages and in the 
case of the third Officer, his annual incre
ment was withheld for a period of two years 
so as to affect his future increments.
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Shree Veer«sw«my j May I know 
whether the fact of punishment being 
given to such dishonest officials is being 
published in the newspapers so that other 
officials may leam a lesson?

Dr. P. S. Deshmukh 2 We have not 
 far taken any such step.

«it  »To W*  #  '•IHHT

■ŵ f̂T j Pr 3ft ’sraT v#̂ rfkiff ^

 ̂ *WI 9TVTT 

t ?

iTo »fo «re  : fw t *ra^

jjt   ̂̂ niT *15 ̂   (?*>̂)

’ft’ >rf t, «i? qfssRi  viftsH  ̂

fincTfw (̂rt?)  %

 ̂   ̂ nf 11

Shrl C. It lyyimnl : May I know 
whether any portion of the loss caused by 
the sale of these articles has been recovered 
from the officers concerned ?

Dr. P. S. Deshmukh t No Sir. Not 
directly; but indirectly. Government would 
be saving very much more than the loss 
which we have incurred, by the reduction 
in their salaries.

Sleeping  Coaches

•235- Shri Dabhi * Will the Minis
ter of Milways be pleased to refer to the 
reply given  to Starred  Question  No. 
1773 on  the  27th  April, 1956  and 
sute : '

(a) when the three-tier  berths  in 
Third  Class  sleeping coaches  on the 
Western Railway will be replaced by the
. two-tier  berths ̂ and

(b) the reason for the delay in effecting 
this change ?

The Deputy Minister of Railways 
and Transport (Shri Alagesan) 1 (a)
and (b). In continuation of the experi
ment with the three-tier sleeper coachê 
it has been decided to construct six B. G, 
and sue M. G.  new, sleeper  coaches 
of two-tier design which are expeaed to 
be ready early in 1957.

ShH Dabhi t May I know in which 
trains these will be attached?

Shri Alagesan 1 A decision will be 
taken later on this question.

Pandit D, N. Tiwary : May I know 
whether this improvement will be confined 
to the Western Railway or will be extended 
to all Railways?

Shri Alagesan 1 Even now, this ex
periment has been there in all Railways. 
We are running sleeper coaches in all Rail
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Forest Renearch Institute, Dehra 
Dun

'̂237. Shri IViadiah Gowda : Will 
the Minister of Food and Agriculture be 
pleased to  state  :

(a) how far the researches  conducted 
in the Forest Research Institute, Dehra 
Dun have helped the rural and industrial 
economy of India ; and

(b) whether any, and if so, what attempts 
are made to popularise such useful researches?

The Minister of Agriculture (Dr. 
P. S. Deshmukh) i (a) A statement is 
laid on the Table of the Lok Sabha [50« 
Appendix II, annexure No. 29] .

(b)  Yes.  The results of all useful 
researches are published and where pos
sible, demonstrated through models and 
posters.  Enquiries for technical infor
mation are answered and facilities provided 
for training persons deputed by industries 
and  Government  Departments.  The 
Extension programme in the Second Five 
Year Plan provides for setting up pilot 
demonstration projects of interest to Cottage 
and Rural Industries.

Shri Madlah Gowda :  I  find in 
the list furnished that there are 42 items 
in which investigations have been carried 
out in this Research Institute.  May I 
know which of the investigations have yielded 
useful results  and have been  adopted 
by the rural folk to improve their economic 
conditions ?

Dr* P. S* Deshmukh : It would be 
a long rgjly.  I have got a fairly complete 
note.  I can pass on the information to 
the hon. Member.

Shri Madlah Gowda : May I know 
whether there is any consolidated report 
of the achievements of the various insti
tutes and if not, whether one such will be 
l̂blished early ?

Dr. P. S. Deshmukh : I do not know 
if what we have got will satisfy the hon. 
Member.  But, we have a fair assessment 
of the work done.  I would look into the 
matter and if there is any need for a con
solidated report further, it will be under
taken.

Shri Bhagwat Jha Azad : By means 
of publication through  model demons
tration, what percentage  of the publi
cation of the research has been carried out 
uptill now ?

Dr. P. S. Deshmukh : We have not 
got any organisation so far as the various 
Research Institutes are concerned except 
the department of forestry and other de
partments in the States.

Shri Raghavachari: We have got item 
40 in the statement.  May I know whether 
any particular steps are taken to popularise 
them in the village industries scheme?

Dr. P. S. Deshmukh : I heard on the 
radio last night that the Khadi and Village 
Industries Board is going to take up manu
facture of matches on a large scale where 
bamboo and other materials are intended 
to be used.

The Minister of Food and Agricul
ture (Shri A. P. Jain) t With your per
mission, I may add that the Forest Research 
Institute is essentially  a researdi insti
tution,  It does not take up extension work- 
by itself.  The extension work is  done 
by other agencies of the Government.

Uo  ftWt : *PTr  ^
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Mr. Speaker 1 The Ministers must 
conduct research themselves.

Dr. P. S. Deshmukh : No such step 
has been taken.

Shi M. L. Dwivedi ; This is important.

Mr. Speaker : I r̂ee. If any hon. 
Member wants a particular information
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about a particular item, he  may send a 
note to him.

, Shri M. L. Dwivedi :  If the hon. 
Minister has  got any information in this 
connection, he may give it to the House.

.  Mr, Speaker i All the 42 ?  Whoever 
18 interested will take it.

Shri V. P. Nayar 1 From the several 
research papers published by the Insti
tute it is seen that the Institute has estab
lished that many species of lesser known 
timbers can be used for constructional 
purposes in place of teak and sal.  I 
wnt to know whether the Government 
of India or the State Governments have 
taken advantage of this, and if so, what 
IS the percentage by which the commer- 
aal use of teak and sal have been reduced 
by Government on account of the research 
by the Forest Research Institute?

Dr. P, S. Dethmukh : I could not 
give the percentage, but it is a fact that 
very large and increasing use of minor 
timbers is being made in place of better 
timber.

Railway  Wagons

**38..ShH H. N. Mukerjee : WiU
the Minister of Railways be pleased to 
refer to the reply given to Unstarred Ques
tion No. 919 on the nth April, 1956 and 
state: ^

(a) whether it is a fact that as many 
as 1360 ĝons approximately are still 
being utilised as dwelling quarters for 
Railway employees  ; and

(b) how these 1360 wagons are dis- 
tnbuted in different railway systems ?

,**®**U®«ieiitary Secretary to 
the Minister of Railways and Trans
port  (ShH  Shahnawaz  Khan)  :
(a)  Yes  Sir,  1353  wagons are  still 
being utilised for the purpose out of which 
684 are condemned unserviceable wagons.

(b)  A sutement is laid on the Table 
of the House.  Appendix II, annexure 
No. 30].

Shri H. N. Mukerjee : I find from the 
statement that a little over 50 per cent of 
the wagons utilised are described as con
demned unserviceable  wagons. I take it 
the others are not condemned and unser- 
pccable.  May I know if Government can 
find no better use for condemned as well 
as uncondemned wagons and prefer that 
railwaymen should live in such shocking 
tenements ?

Shri Shahnawaz Khan : Early in
1955 the Railway Ministry had issued orders 
that no more condemned or unserviceable 
wagons were to bfe utilised for accommo
dating railwaymen.  We are trying to eli
minate this as soon as we can.  During 
the next five years about 50,000 quarter 
are to be constructed and we hope during 
that time all this will be eliminated.

Shri  N* Mukerjee : I find from the 
statement again that more than 80 per 
cent of the total number of such wagons 
are in the Eastern Railway and the North- 
ŝtem Railway.  Do I take it that this 
is because provision of residential accom- 
niodation  is  particularly  unsatisfactory 
in these two systems?

The Minister of Railways and Trans
port (Shri Lai Bahadur Shastri) t The
position on the North-Eastern Railway in 
regard to quarters is certainly unsatisfactory) 
and there are not enough quarters, but we 
have provided more funds for  building
Quarters on the North-Eastern Railway. 
A regards the Eastern Railway, I find 
that out of about 214 wagons which are 
being used for living purposes, id2 quarters 
are going to be built and they will be comp
leted venr soon.  So, a very smill number 
will be left over who will have to live in 
wagons for some time more.

Shrimati  Renu  Chakravartty  (
Since the number on the Norh-Eastem 
R̂ way is very high, at 939, my I know 
whether out of the 50,000 houses that are 
going to be built under the Second Five 
Yeai* Plan, these persons will have the 
first priority, and if so when will be the 
first lot ready for the use of these people ?

Shri Lai Bahadur Shastri t If there 
is  something more thâfirst priorî they 
would Mt it, exĉt of course at the GhatSi 

Manihari Ghat, Sekrigali Ghat or 
Mokameh Ghat> where the ghat is shifting 
from one place to another.  There are 
about 200 wâ ns there.  They might 
'have to be retamed for some time, because 
those wagons are on  wheels and they 
are moved from one place to another. 
But at other places these wagoas will cer- 
toinly be replaced by pucca quarters.

Shri T. B. Vittal Rao t May I know 
if Government are aware of the fact that 
those people who are living in these on- 
demned wagons have to live under ttic 
wagons dunng the rainy season because 
rain water seeps in ?

Shri Lai Bahadur Shastri : That is 
not quite correct.  They are condemned 
only for movement on the track,  the 
faa of the matter is that we have removed 
pwple from the  condemned wagons and 
still they want to come and live there in 
the same wagons.

writ ^

?
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Motor Vehicle Taxation

*339* Shrl Matthen t Will the Mi« 
nister of Transport be pleased to state 
whether in view of the admitted inadequacy 
of Transport in the movement of goods 
during the Second Plan Period, Govern
ment propose to take steps to implement 
the recommendations of the Motor Vehicle 
Taxation Enqmry  Committee regard
ing the reduction of the  Motor V̂ cle 
Taxation, both direct and indirect, in the 
States as well as in the Centre?

The Parliamentary Secretary to 
the Minister of Railways and Trans
port  (Shri Shahnawax Khan) : A
statement indicating the action taken or 
proposed to be taken on the recommen
dations of the Motor Vehicle Taxation 
Enquiry  Committee relating to reduction 
in motor vehicle taxation is laid on the 
Table of the House  Appendix II, 
annexure No. 31].

Shri Matthen t Does the Minister 
agree with the view of the Committee that 
the motor user in India is perhaps the 
highest taxed  in the world?  If  he 
agrees, what has he done or what does 
he propose to do to reduce the taxation 
in view of the great inadequacy of trans
port during the Second Plan?

The Deputy Minister of Railways 
and Transport (Shrl Alagesan) t In
the first instance, it is not quite correct 
to say that motor vehicle taxation is the 
highest in the country taken as a whole. 
It is true that in Madras the taxation is 
the highest in this regard at least as far 
as this countiy goes.  This question of 
putting a ceiling on the motor vehicle 
taxation and not allowing it to go beyond 
three-fourths of the taxation  level in 
Madras was considered several times by 
the Transport Advisory Council.  At 
the last meeting also, which was held in 
February, 1956, this question came up for 
consideration, but the States wanted time 
to think over it and come to a conclusion. 
80, there the matter stands.

Shrl Matthen t This report was sub
mitted in 1050 if  I remember aright. 
Why have they not come to a decision 
even after six years?  They have had 
sufficient time.

Shri Alagesan 1 We had an idea of 
bringing in legislation regarding the tixa*

tion  of the principles of motor vehicle 
taxation.  Then wc were advised by the 
Legal Department that a legislation which 
has to deal with the principles of taxation 
cannot impose ceilings,  and it was sî« 
gested it should be done by  mutual dis
cussions etc.  And so, the machinery 
of the Transport Advisory Council was 
used so that the States by themselves can 
come to this conclusion.  So,  discus
sions have been going on not at one meet
ing, but at several meetings of the Trans
port Advisory Council.

Shri C. D. Pande s May I know if 
Government are aware of the fact that apart 
from reduction in the taxation, the one 
thing that can improve the situation in trans
port is the doing away with the regional 
restrictions, for example, that a vehicle 
in U. P. is allowed only 75 miles or so. 
If it is made for a longer area, then the 
transport situation will improve.  Will 
Government give any thought to this sug
gestion ?

Shri Alagesan t The point just now 
mentioned by the hon. Member is a very 
important one, and it has been engaging 
our attention.  We have advised the va
rious State Governments that there should 
be absolutely no inter-regional restrictions, 
nor even inter-State restrictions.  The 
State Governments have undertaken to 
hold talks between  themselves, so  that 
they could allow a vehicle belonging to 
one State  to move to another and vice 
versa.  Some States have comc to  an 
agreement in this matter, and some States 
are still negotiating on this point.  We 
are vei7 much aware of how far the move
ment of road transport will be improved, 
if this condition is fulfilled.

Shri V. P. Nayar : In view of the fact 
that our road transport system has to be 
expanded considerably in the shortest 
tiine, may I know when Government pro
pose to finalise their conclusions on all 
the recommendations of the  Taxation 
Enquiry Commission?

Shri Alagesan 1 One of the recom
mendations  of the  Taxation  Enquiry 
Commission relates to the fixing of ceilmgs. 
They have also advised a ceiling lower than 
the Madras rates.  As regards what steps 
we have taken in that rê d, 1 have al
ready explained the position.
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Shrl Alagesan : That Bill has already 
been introduced in this House, and we 
are waiting and waiting for its passage.
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After Care and Rehabilitation 
Centres

‘*'240. Dr.  Satyawadi  s Will  the 
Minister of Haalth be pleased to refer 
to the reply given to Unstarred Question 
No. 1544 on the 27th Aprils 1956 and state 
whether  any decision has been taken 
tegarding the places for the after-care 
and Rehabilitotion Centres for T. B. Patients 
which are to be started during the current 
financial year ?

The Drauty ISfinister of  Health 
(Shrimati Chaiidrasekhar) t No final 
decision has yet been taken.  Financial 
concurrence to the pattern of assistance 
has, however, been received and details 
are being worked out.

ITo wnvft : W WTT %

M  3TT  I ?

Shrimati Chandrasekhar t There 
is a proposal to have eît centres during 
the Second Five Year Plan period, and 
at each centre, there is a proposal to train 
about one hundred patients.

Barrackpur Head Post Office

*241. Shri S. C. Samanta : Will the 
Minister of Communications be pleased
to refer to the reply given to Unstarred 
Question No. 2533 on the 28th May, 1956 
and state:

(a) whether  perpetrators  of  frauds 
in ê Savings Bank Branch in the Bar
rackpur Head Post Office in West Bengal 
Circle have been detected and punished;

(b) if so, their nximber and the kind 
of punishment inflicted on  them; and

(c) whether such fraud cases  have 
been reported in any other Post Offices 
in the Circle?

The Minister of Communications 
(Shri JagJivan Ram) s (a) Yes, except in 
one case which is under enquiry.

(b) Out of ID officials involved, 2 
officials were removed from service, reco
veries made from 5 officials, one was ac
quitted, one died and suitable action is 
being taken against the remaining one*

(c) Yes, 18 in 1954-55 and 12 in 1955
1956.

Shri S. C. Samanta t In reply to part
(c) of the question, the Minister stated̂ 
yes.  May 1 know whether these cates 
are greater in number in the departmental 
post offices or in the extra-departmental 
post offices?

Shri JagJivan Ram t I have not gpt
that information.  But it may be in both.

Shri S. C. Samanta t May I know 
whether more than one case was instituted 
against one person?

Shri Jag}ivan Ram 1 I cannot say> 
but obviously not.

Drinking  Water] Agartala

'̂242, Shri Biren Dutt i Will the 
Minister of Health be pleased to state ;

(a) whether the reccnt flood in Agattala 
Town has spoiled the drinking water sys
tem of Agartala;

(b) whether any epidemic broke out 
during the 6th June, 1956 to 17th June, 
1956; and

(c) the precautionary measures adopted 
to check the spread of epidemic ?

The Deputy Minister of Health 
(Shrimati Chandrasekhar) :  (a) llie
drinking water supply of Agartala town was 
partly polluted by the recent floods since 
many  of  the  tanks  and  tube-wella 
were Submerged. Measures were, however> 
taken immediately to disinfect the pollu
ted water sources with bleaching powder 
after the flood water had subsided.

(b) No.

(c) In order to prevent the  outbreak 
of epidemics, 6 mobile medical units with 
doctors, staff and necessary medicines 
were constantly on dut̂r in the six Zones 
in Agartala Municipality and  $uburbs> 
moving from door to door in order to take 
both curative and preventive  measures. 
Mass cholera inoculation was carried out 
and the public were cautioned against 
taking uncled water from sources other 
than tubewells.

Shri Biren Dutt t May I know how 
many patients suffering from cholera and 
typhoid were admitted in the hospitals 
at Agartala, during the pwiod mentioned 
in part (b) of the question?

Shrimati Chandrasekhar t  There 
were no deaths during the period referred 
to in part (b) of the question.

Mr. Speaker t There were no deaths 
and no entry into the hospitals.

Shrimati Chandrasekhar 1 But I
can add that  there were  three cases 
of deaths from cholera in places about 
two miles away from Agartala town, be
tween 2ist and 23rd June 1956.  These 
do not fall within the period menrioned in 
the question.  Besides, these places were 
not in any way affected by floods.

Shri N. B. Chowdhury t May I know 
at what stage the Agartala water supply 
scheme stands ?

Shrimati ChandrMaJwr 1 I require 
notice.

Shri Matthen i May I know whether 
the drinking-water that we are getting in 
Parliament, whether from the restauiaot 
or from the Secrewriat, is really well-boiled 
water or not?
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2Vlr. Speaker i This question relates 
toTAgartaU.  Is the non. Member asking 
anything about Agartala?

Shri Matthen i We are more concerned 
îth the drinking water here.
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Shri Faroxe Qandhl : Is it not a fact 
that the sales-tax on foodgrains, which is 
a multiple-vjr̂int tax, was imp̂ed some 
time in April?  What was the price of 
wheat and atta before the  imposition 
and immediately after the imposition of 
this multiple-point tax ?

The Minlater of Food and Agri
culture (Shri A. P. Jain) : We do not
maintain any record of the retaied prices.

Shri Feroxe Oandhl : The Minister 
may give the wholesale prices.

Shri A. P. }aln : I have with me the 
Avholesale prices.  At Hapur, at the end 
of March, it was Rs. 14, and in the middle 
of July it was Rs. 14-12-0. In Chandosi, it 
was Rs. 14-8-0 at the end J of March__

Shri Feroze Gandhi:  Is this for
wheat ?

Shri A. P. Jain : Yes.  In the middle 
of July, it was Rs. 14-12-0.  At Kanpur, 
it was Rs. 13-4-0 at the end of March.

Shri C. D* Pande i But these prices 
are not correct.

Shri Feroze  Qandhi: The Minister 
iias given only the wholesale prices.  I 
would like to know the price after the im- 
positioB of the  sales-tax.  The whole
sale price does not include the sales-tax.

Shri C* D« Pande : It becomcs Rs. 18 
per maund.

Shri A. P. Jain : The hon. Member 
has only to do a little mathematical exer
cise, that is, add two pice for each rupee, 
and that will give him the wholesale price 
plus the sales-tax.  When I say Rs. 14, 
it will be Rs. 14-7-0 including sales-tax.

Shri Feroze Gandhi t May I know 
whethe r in the case of flour, when it pas
ses from the  wholesale dealer to the re
tailer, there are five stages in between?

Shri A, P. Jain : I gave the price of 
wheat.  Since the sales-tax is a multiple- 
point wx, the retail price of the wheat atta 
will be much more.  It may be even as 
much as Rs. 2 more on account of the sales- 
tax.

Shri Feroze Gandhi x That is what 
we want to know.

Shri Gadffil s What is the exact in- 
creaac in terms of percentage?

Sliri C. D. Pand̂ t Formerly, when
ever there was a rise in the food prices, 
the Government of India used to subsidise 
to that extent.  In view of the fact that 
the prices have now gone up to as much 
as  Rs. 18 per maund  in U.P. what is 
Government’s move to ease down the 
prices and to reconcile the imposition of 
the sales-tax by the payment of subsidies ?

Shri A, P. Jain : In the first place, 
I do not quite accept the statement of the 
hon. Minister.

An Hon. Member : The statement 
of the hon. Member.

Shri A. P. Jain : Good prospeas.

Dr,  Lanka  Sundaram  s Coming 
events.

Shri A* P. Jain : Coming events cast 
their  shadows.

Shri Gadgil t Shadows of the coming 
events.

Shri A. P. Jain : Government always 
used to subsidise, when the prices went up. 
No doubt, the prices have now gone up. 
The view of the Government of India is 
that the  multiple-point sales-tax is not 
justified, and we have suggested to the State 
Government to reduce it to a single-point 
tax.

Shri C. D. Pande s Then, you will 
subsidise?

Shri A. P. Jain t In  order to bring 
down the prices,  the  Government  of 
India are building stocks in the five KABAL 
towns of U.P. We will be issuing wheat 
at Rs. 14 from these stores free of sales 
tax.  I have made enquiries  from the 
Finance Minister of U. P., and he says that 
our sales at our stores will not be liable to 
sales tax.
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Shrimati  Renu  Chakravarttyt
We cdnnot follow,

Mr. Speaker : The hon. Minister 
will kindly reply in English.

Shri A. P. Jain i The question is 
put in Hindi.  You will pull me up for 
answering a  question  put in Hindi in 
English.

Anyway,  I will first answer in Hindi 
and then repeat it in English.
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The draft Bill had come to the Cen
tral Government for âroval. Later on 
also when it took the form of an enact
ment, it came to the Central (jovern- 
ment.
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Shri M. L. DwlvcdJ t May I know 
whether it is a fact that the Sp>eaker of 
the Lok Sabha said so ?

Sbri A. P. Jain I The Minister is not 
able to answer that.

Shri Kamath x He may answer it 
outside.

Mr. Speaker : I might clear a mis- 
understancRng immediately.  One hon. 
Member of this House asked me to open 
the annual conference of some grain mer
chants.  I thought in  the usual course> 
because questions were put here regard
ing  hoarding and they being indifferent 
to releasing them for consumption, that 
I might prevail upon them and give them 
advice.  But after going there, I found 
that it was a protest meeting against sales 
tax.  It is up to any hon. Member to con
sider whether all those circumstances should 
not have been placed f̂ore me.  I was 
reidly sorry, after going there, to find out 
what the nature of that meeting was.  All 
the same, I advised them that they ought 
not to engage themselves in hartal.  I 
told them that  it was a wrong  method, 
and that proper constitutional methods 
must be  adopted.  Multiplêint tax 
might be rather onerous on foodgrains 
particularly, and single-point tax might 
be adopted.  Anyhow, that is a matter 
for representation both to the Central and 
State  Governments.

I shall try to avoid getting into compli
cations like this in future.
Shri Kamath : On a point of order. 

You were pleased to refer to hartal as not 
a constituuonal  remedy.  Is hartal  not 
a constitutional remedy?

Mr. Speaker t On  foodgrains  for 
seven days.  If some other persons start 
a hartal here, I do not know what the hon. 
Member will say at the end of seven days. 
In a village or town, all shops were closed. 
No food was available.  Rich men may 
have stocks in their own houses, but poor 
people, who earn everyday and piuxihase 
in the market, had to bear it for seven 
days together in order to keep their body 
and soul together.  When a hartal is un
dertaken by richer men, that is a matter 
for the hon. Member to reconsider.

Food-grain Godowne

*245* Sardar  Akarpurix Will the 
Minister of Food and  Africulture
be pleased to state:
(a) whether it is a fact that Central 

Government food godowns in Punjab 
and PEPSU Swtes nave been closed down 
recently;
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(b) if so, the number of such godowns 
that have been closcd dô n and their 
places; and

(c) the number of people rendered 
unemployed as a result thereof?

The Minister of Agriculture (pr. 
P. S. Deahmnkh)! (a) and (b).  Yes, 
one at Kasu Begu.

(c)  Fifty nine, out of which five have 
been given alternative Employment.

Coastal Freight Rates

*246. Dr. Ram Subhag Singht Will 
the Minister of Trantpoft be pleased 
to state;

(a) how many times the coastal freît 
rate on general Cargo has so far been in
creased since January, 1955.;

(b) by what percentage has  it been 
increased cach time; and

(c) on what grounds?

The Deputy Minister of Railways 
and Transport (Shri Alagesan)s (a)
Twice.

(b) By five per cent each time.

(c) Due to increase in operational costs, 
wages of floating staff, port dues, cost of 
stevedore labour, repairs and maintenance, 
ctc.

Dr. Ram Subhag Singh: May I know 
whether there is any foreign shipping com
pany operating in our coastal trade ?

Shri Alagesant No, Sir.

Shri V. P. Na>ar: I understand that 
even before the freights were increased, 
coal, for example, which was transported 
by coastal vessels ta Cochin was costing 
35 to 40 per cent more than coal from the 
same collieries  transported  by  rail. 
Could I know how, water transport beiî 
chcaper in all other countries, in India 
alone it would be very much more costly 
than transport by  rail?  Could I also 
know how this increase has affected the 
freight charges on co?l and price of coal ?

Shri Alagesani It is uue that water 
transport of coal, that is by sea is cosdier. 
But  that is  because  we have to see, 
that  the  coastal  shipping  also  is 
a paying proposition.  But most of this 
coal that is carried by water is taken by the 
railways.  The railways take their coal 
by sea instead of by rail. 0>al to industrial 
concerns, which arc mostly in the private 
sector, is being carried at a much cheaper 
rate by the railways.  I'hc horu Member 
may know tliat the whole question is being 
TOne into by a Committee called the Rail- 
Sea Co-ordination Committee, and we are 
expecting their report in a short time.

Raxaul

'*'347. Shri Bibhuti Mishrat WiU the
Minister of Railways be pleased to state:

(a) the number of  foreign  tourists 
alighting and entraining at Raxaul for 
Nepal;

(b) whether  adequate  arrangements 
have been made for their accommodation 
at the station;
(c) if not, whether Government con

template to construct a first class retiring 
room or hotel at Raxaul Station; and

(d) if so, when?

The Parliamentary Secretary to 
the Minister of Railways and Transport 
(Shri  Shahnawaz Khan): (a)  This
information is not available, as separate 
statistics are not maintained to show the 
number of foreign tourists for Nepal among 
the passengers entraining or detraining at 
this station.

(b) Adequate waiting accommodation 
for all classes of passengers, including foreign 
tourists, is available.

(c) No.

(d) Does not arise.
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will look into this matter.  If traffic justi
fies, we will take up the question of cons
tructing some retiring rooms in the railway 
station.
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Shri Matthco: May I have the answer 
in English also?

Dr. P. S« Dethmukh: (a) The Minis
try of Food and Agriculture imported from 
USSR in 1954, ft>ur tractors for trial at 
a cost of Rs. 4,385 each.  The USSR 
Government made a gift of one tractor to 
the Government of India in 1955 and 66 
tractors in 1956 besides a considerable 
<|uantity of allied equipment.

(b)  Licences to certain private importers 
for importing Russian tractors have been 
issued and if they utilize  the  licences, 
these tractors will be available for sale in the 
market.
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Shri  Kamatht Have the Russian
tractors gone into action in any part of the 
country either for the eradication of kans 
or the reclamation of other waste land and, 
if so, how does their performance compare 
with that of other tractors used by  the
C.T. O, ?

The Minister of Food and Agricul
ture (Shri A. P. Jain): They were not 
used for tractorization but they were used 
for ploughing in the Bhopal farm,
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Shri SinhaMS Singh: May I know 
what was the cost of the tractors that the 
Russian Government had presented to the 
Government of India and have all of them 
arrived ?  Secondly,..................:...

Mr. Speaker : How can he put two 
questions f

Shri Sinhatan Singh : Secondly, docs 
the price include the price of equipment 
along with the tractors?

ShH A. P. Jain We have no means of 
assessing the price of those tractors.

Paddy Crops In Manipur

*249* ShrlRishangKeisfaing; Will the 
Minister of Food and Agriculture be 
pleased to refer to the reply given to Un
starred Question No. 391 on the 8th Decern-
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bcr, 1955 and state the measures that the 
Government of Manipur have undertaken 
to exterminate rats to save paddy crops ?

The Minister of Agriculture (Dr. 
P. S. DeahmuUi) : The Government of 
Alanipur supplied various kinds of rodenti- 
cides to the cultivators free of cost and re
wards were also paid for the destruction of 
rats.  Demonstrations and talks by touring 
officials were also arranged for imparting 
the necessary instruction to the cultivators 
in the affected villages.

Shrl Rishang Keishlng: In view of the 
fact that the paddy crops have been success
fully destroyed by the rats during the past 
four years, how many times have the officials 
of the Agricultural Department of the Mani
pur Government visited the affected areas 
and what was their report ?

Dr. P. S. Dethmukh: Ever since
1955 there was only some damage.  After 
that no report has been received.  Before 
that, we received a report in December 
1953 that about 28 villages were affected 
and some compensation at the rate of Rs. 
5 per family, the total amounting to Rs. 
4,970/- was paid.

ShriRlBhangKelthlng : What amount 
has Government spent on the extermina
tion of the danger of rats and with what 
success has the money been spent?

Dr. P. S. Deshmukht We want to do 
our best.  But, it should also be noted that 
people inthisManipur distria are very wise; 
and they eat rats.  So, in spite of that we 
are carrying on the campaign and we have 
been fairly successful.  I have not got the 
details as to what  expenditure has been 
incurred.

Shrl Namblar} May I know what 
steps have Government taken to destroy 
the rats in Government godowns ?

Dr. P. S. Deshmukh: That is a separate 
question.

Mr. Speaker t It does not arise.

Shrl K. K. Basu: Is there any special 
Directorate under the Ministry to tackle 
this rat problem?

Dr. P. S. Deshmukh : We have ôt 
the Plant Protection Directorate which 
deals with this matter. It supplies the 
insecticides and the rodenticide and also 
directs action  in other cases but,  the 
operation is mainly to be conducted by the 
State Governments.

Floods In West Bengal

Shrlmatl Renu Chakravartty:
Will the Minister of Food and Agricul
ture by pleased to state :

(ft) the total loss due to widespread 
devastation to standing crop resulting 
from flood and heavy rainfall in 24 Par-

suias and Midnapur Districts of West 
Bent̂ during this year;

(b) whether  Government  has  any 
scheme to drain out waterlogged areas 
which are preventing cultivation; and

(c) whether there is any estimate of 
reduction in this year's tô production 
from these areas?

The Minister of Agriculture (Dr. 
P. S. Deshmukh): (a) 1,13,960 acres of 
standî crops have been affected in Midna
pur district involving a loss of about Rs. 
68 lakhs and in 24 Parganas crops on 87,000 
acres have been aftected.  Approximate 
value has not yet been assessed.

(b) and (c). Information is not available.

Shrlmatl Renu Chakravartty: May
I know whether Government is aware that 
there is a total loss of the jute crop in the 
24 Parganas and, if so, does the Government 
contemplate  enhancing  the  agricultural 
loans and if there has been any estimate as 
to the amount required?

Dr. P. S. Deshmukht So far as 1 am
aware, no such proposal has yet been receiv
ed by Government,  If there is any need 
and ifit falls within the four comers of our 
policy, certainly it will be given.

Shrlmatl Renu Chakravartty: Can
the Central Government make available to 
the State Government either in the form 
of loan orin any other form pumping sets in 
order to pump out water from the huge 
areas of water-logged land ?

Dr. P. S. Deshmukh: If it is likely 
to be of some use, we will certainly examine 
the quesdon sympathetically and see what 
we can do.

Flight Checking of PUoU

‘̂251. ShrlKrlshnacharsraJoshl: Will 
the Minister of Communications be 
pleased to state the number of Pilots de
clared unfit in flight checking during 1955
56?

The Minister of Communications 
(Shrl Jaîlvan Ram): None Pilots found 
deficient in any aspect of flying technique 
are required to receive refresher traimng 
and their hcences are renewed only after 
they make good the deficiency.

Shrl Krlshnacharya Joshl: May I
know what is the agency for checkitig this 
deficiency ?

Shrl Jarilvan Ram: We have got a 
number of dheck pilots who do the checking 
either on ground or in flying.

Conference of State Agriculture 
Ministers

*252. Shrl Shree  Narayan Dast
Will the  Minister of Food andAgrl* 
culture be pleased to state:

(a)  the important subjects considered 
fit the Conference of Sute Agriculture 
Ministers which met recently;
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(b) the nature of resolutions passed, 
recommendations made or decisions taken;

Cc) whether these have been considered 
by the Central Government; and

(d)  if so, with what result?

The Minister of Agriculture (Dr. 
P» S. Deshmukh)» (a) The subjects dis-
* cussed at the Conference of State Ministers 
of Agriculture held at Mussoorie recently 
were:—

(i) Scope for raising the targets of
agricultural  production, 
foodgrains, cotton, jute, oilseeds, 
sûrcane and other crops for 
which specific targets have been 
fixed under the Second Five 
Year Plan.

(ii) Developmental measures needed 
for achievement of higher tar̂ts 
and financial outlays mvolved in 
each.

(iii) Price policy  for  agricultural 
commodities in the contesct of 
the programme of higher agricul
tural targets.

(vi) Integration of activities concerning 
agricultural production underta
ken under C.P and NES prog
ramme and by the State Depart
ments of Agriculture.

(b) A copy each of the Summary Re
cord and Recommendations of the Con
ference has already been placed in the Libra
ry of the Sabha.  These recommendations 
are still under consideration of the Govern
ment and the Planning Commission.

(c) and (d).  The  recommendations 
of the Conference are still under considera
tion of the Government and the Planning 
Commission.

Shrl Shree Narayan Dast May I
knew whether it is a fact that most of the 
State Agriculture Ministers have differed 
from the decision taken by the Planning 
Commission that they will be able to in
crease the target of agricultural production 
by 40 per cent from i8 per cent ?

The Minister of Food and Agricul
ture (Sliri A. P. Jain); There was no de
cision of the Planning Commission*  It 
was a suggestion and the State Ministers 
examined that very carefully.

Shri Shree Narâ n Das t May I
know whether any decision was taken 
with respect to more provision being made 
if Government desires the required increase 
in production?

Shrl A. P. Jain : That was the recom 
mendation.

Manuffii re  of Oliders

*2S3» Slui M. S. Gurupadaswamyr
Will the Minister of Communications 
be pleased to state:

(a) whether there has been any pro
pose from private firms to establish an 
undertaking for the manufacture of gliders:

(b) if so, how the matter stands; and

(c) what will be the production capacity 
of this firm?

The Minister of Communications 
(Shri Jag)ivan Ram)t (a) to  (c).  I 
place on the Table of the Lok Sabha a 
statement giving the requisite information 
[See Appendix II, annexure No. 32].

Shri M« S* Gurupadaswamyt May
I know the total capacity in respect of the 
manufacture of these gliders?

Shrl JagJivan Ram: We cannot give 
that.  As I have said, Private Companies 
have not dven us that information.  But 
we think that the requirements of the Civil 
Aviation Department will be about 30 
gliders* per annum.

Grading of Superintendent of Post 
Offices

*2S§> Slirl Bahadur Singh: Will the 
Minister of Communications be pleased 
to state:

(a) whether certain posts such as the 
superintendent of Post Offices are uppaded 
or downgraded at certain times; and

(b) if so, the reasons therefor?

The Minister of Communicationa 
(Shri JaîivanRam): (a) Yes.

(b)  This is dependant upon various 
factors.
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♦This was subsequently corrected by the Minister of Communications as follows :—

‘*The requirements of Civil Aviation Department will be about 30 Gliders during  tl r 
next 5 years and not 30 Gliders per annum.** [Vide Part I Debates, dated 14-8-5 6.1
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Electrification of Stations

*253. Shri Bheekha Bkais WiU the
Minister of Railways be pleased to state:

(a) whether Government  have any 
proposal under consideration  for elec
trifying railway stations where adjoining 
towns have got clectridty; and

(bj if so, what tests will be applied in 
*clectrifying such stations ?

The Parliamentary Secretary to the 
Minister of Railways and Transport 
<Shri Shahnawaz Khan)t (a) Yes Sir.

(b) Priority is assigned in consultation 
with the Users* Consultative Committee.

National Council for Vocational 
Training

*256. Shri Hem  Rai: Will  the
Minister of Labour be pleased to state :

(â whether  the  Scheme  for  the 
establishment  of the  National  Council 
for Vocational Training has been fina
lised ;  and

(b) if 80, the main features thereof?

The Deputy  Minister  of Labour 
<Shri Abid All) 2 (a) No.

(b) Docs not arise.

Industrial Training Centres

♦257. Shri  Wodeyar t Will  the 
Minister of Labour be pleased to state :

(a) >̂hether it is a fact that the Andhra 
Government have agreed for the de facto 
transfer to them of the industrial training 
centres run by the Government of India 
in Andhra ;

(b) if so, when this transfer will take 
place ; and

(c) the number of such centres work
ing in the State at present?

The  Deputy  Minister of Labour 
<Shri Abid All) t (a) Yes.

(b) De facto transfer has taken place 
with effect from 30-6-56.

(c) Three

Training of Indian Farmers  in 
Australia

*258, Dr« Rama Rao : Will the Min
ister of Food and Agriculture be pleased 
to state :

(a) whether it is a faa that  15 farm 
boys have been sent to Australia to study 
advanced techniques of Agriculture, under 
the Colombo Plan.

(b) if so,  the  number and  names 
among  them  who  are  from  Andhra 
and Hyderabad States ;

(c) the  expenditure  to  be incurred 
on all of them ;  and

(d) whether  Goveriunent  have  any 
proposal to send any more such batches 
to other countries also?

The IVlinister of Food and Agricul
ture (Shri A. P. Jain) 1 (a) Yes.

(b) One,  Shri  H.  Sanjeeva  Reddy 
from  Andhra  Sute.

(c) Nil.

(d) Farmers  are also  being deputed 
to the U.S.A. under other schemes.

Kallghat Falta Railway

* 259. Shri K. K. Basu : Will  the
Minister of Railways be pleased to state ;

(a) whether  Kalighat  Falta Railway 
is going to be taken over on the  1st 
April.  1957 ;
(b) whether  this  Railway  will  be

merged with Eastern Railway ;

(c) whether  there is a proposal  to
dismantle this Railway ;

(d) if so, when ;

(e) whether the West Bengal Govern
ment  have submitted  any proposal  in
this connection ; and

(f) if so, the nature thereof?

The  Deputy Minister of Railways 
and Transport (Shri Alagesan) x (a) Yes

(b) No.

(c) Yes.

(d) to (f) It has been decided in con
sultation with the Government of West 
Bengal that the Railway would be dismantled 
as soon as adequate road services arc pro
vided by that Government  in the area.

Postal Employees in Rajasthan Circle

*260. Shri U. M. Trfvedi: WiU the
Minister of Communications be pleased 
to state the number of Class III  postal 
employees  recruited  in the  Rajasthan 
Circle  in 1955-56 ?

The  Minister of Communications 
(Shri Jagjhran Ram): 307 in 1955 and 
321 in 1956.
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Wage Boards

Shri T. B. Vittal Rao i 
Shri Bogawat t

Will the Minister of Labour be pleased 
to state :

(a) whether  Government  have since 
determined the  industries  for which
* Wage Boards* will be set up during the 
year ;

(b) if so,  when the same will be set 
up ; and

(c) if not, the reasons thereof?

The Deputy Minister of Labour 
(Shri Abid All): (a) to (c).  I hope to 
be able to set up five or six Wage Boards 
during this year but I am not yet in « 
position to say which industrici will be 
covered  as a good deal of prelimina y 
work  regarding  their composition  and 
colleaion  of necessary data is involved, 
ŝo  consultation with various authori
ties will be necessary before final order* 
are issued.

Ferry-Crafts

* 264. Shri Am)ad All t wiU the
Minister of Transport be pleased to 
state :

(a) the amount that was set apart or 
was sanaioned for the purchase of two 
ferry-crafts  for  ferry purposes  across 
Jogighopa-Pancharetna  m  Assam  in
1954;
(b) whether  two ferry-crafts  were 

ordered to be built; and

(c) if sOp  from  which company  of 
shippers ?

The Deputy Minister of Railways 
and Transport (Shri Alagesan) 1 (a) Rs. 4
lakhs.

(b)  and (c).  The  Government  of 
Assam  have placed an indent  for the 
purchase of these craft with the Direc
torate General of Supplies and Dis
posals.  No orders for tne craft have as 
yet been placed.

D.T.S.

* 265. Shri D. C Sharma t Will 
the Minister of Transport be pleased to 
state  the  total amount to be spent  by 
the Delhi Transport Authority on the 
purchase of buses during the  Second 
Five Year Plan?

The Deputy Minister of Railways 
and Transport (Shri Alagesan) t Rs. 225 
lakhs approximately.

Family Planning

2̂66. ShrlGldwanl x Will the Minis
ter of Health be pleased to state :

(a) whether  it is a fact that a con
ference was held in Madras on 8th June, 
1956 where Dr. T. Lakshmi Narayaa 
Adviser Health Programme to the Plann
ing Commission and others were present 
to discuss problems connected with the 
popularisation of family planning ;

(b) whether the question of use of 
foam tablets was considered ;

(c) what were  other matters consi
der̂ at the conference ; and

j whether such conference will be 
in other Sutet ?he.it
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The Deputy Minister of Health (Shri- 
mat! Chandratekhor) 1 (a) and (b). Yes.

(c)  Various matters relating to family 
planning were considered.

M) Yes,  if Sute  Governments  so 
desire.

Central Civil Service (Conduct) Rules

* 267. Shri N. B, Chowdhury * Will 
the  Minister of Communications be 
pleased to refer to the reply given to Un
starred Question No. 678 on the 3rd April, 
1956 and State ;

(a) whether any decision has  been 
taken  in regard to the extent to which 
Central Civil  Services (Conduct)  Rules 
are  applicable  to  extra- departmental 
agents ;

(b) if so, nature of decisions arrived 
at ; and

(c) if the  answer to part (a) be  in 
the  negative, when a decision is likely 
to be arrived at ?

The Minister of Communications 
(Shri JagJivan Ram): (a) No.

(b) Does not arise.

.  (c) The matter is still under examina
tion.

Demographical Survey.

* S68. Pandit D. N. Tiwary : Will the 
Minister of Health be pleased to state :

(a) whether  demographical  survey 
is being done at various centres in the 
country ; and

(b) if so, whether Government  have 
received  any  interim report from any 
centre ?

The Deputy  Minister of Health 
(Shrimaiti  Chandrasekhar) : (a) Yes.

(b)  Reports have been received from 
the following centres

(i) The Gokhale Institute of Economics 
and Politics, on :—

(i) Survey of Fertility and Morta

lity in Poona District, and

(ii) Fertility Survey in Nasik, Kolaba 

and Satara (North) Districts.

(a)  The  National Sample Survey on 
•* Couple Fertility  and

(3) India-Harvard-Ludhiana Population 
Study Centre-Punjab on “ An epidemolo- 
gical Study of the Population problem in 
P̂iab-India**.

Postal Employees of Tripura

* 269. Shri Biren Dutt t Will  the 
Minister of Communications be pleased 
to state t

(a) whether any representation from 
the  Postal  Employees  of Tripura  has 
been received  by the  Government  to 
give  relief to them for tiding over the 
flood-crisis during the ist week of June 
1956 ;
(b) the nature of relief demanded by 

them ;

(c) the steps that Government pro
pose to take to give them relief; and

(d) whether any amount  has  been 
given so far ?

The Minister of Communications 
(Shri JagJivan Ram): (a) Yes.

(b) (i) Rs.  100/- as grant  without 
any recovery, (ii) 6 months pay as recover
able advance.

(c) The question of grant of monetary 
relief is under consideration.

(d) No amount has been given so far 
but 20 maunds of rice have been supplied, 
free of cost to the staff.

Soil and Sugarcane Research 
Stations

A / Sardar Iqbal Singh t 
*7®*tSardar;Warpuri :

Will the Minister of Food and Agri
culture be pleased to state :

(a) the number of research stations 
concerning  sugarcane  and  soil  now 
funaioning in Punjab and PEPSU ;

(b) better varieties  introduced  ia 
these States as a result of research ; and

(c) the  annual expenditure incurred 
on these research stations ?

The IVIinister of Food and Agricul
ture (Shri A. P. Jain) 1 (a) to (c).  A 
statement is laid on the table of the Lok 
Sabha. [See Appendix II,  annexure 
No. 33,]

Supply of Ammonium Sulphate to 
East Pakistan

*  271. Dr. Ram Subhag Singh:
Will the Minister of Food and Agricul
ture be pleased to state :

(a) whether Government have agreed 
to supply ammonium sulphate t6  East 
Pakistan; and

(b) if so, the quantity of ammonium 
sulphate that was to be supplied to East 
Palustan ?

The Minister of Food and Agricul
ture (Shri A, P. Jain) t (a) Yes, Sir.

(b) 10,000 tons, on replacement basis ; 
but as their supply position subsequently 
improved,  the Government of Pakistan 
dropped the idea of taking it.
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M«dicml  Depftfltmdit, Hasdpur

* 272. Shrl Rtohanfr Kcishing t Will 
the Minister of Health be pleated to 
state the member of doctors employed 
by the Govemrnei\t of Manipur in the 
Medical Department ?

The  Deputy  Minister of Healtii 
(Shritnatl Chandrasekhar) t The  in
formation is being collected and will be 
laid on the table of the Lok Sabha when 
received. ,

Machada-Digha Line

273. Shri & C. Sammnta i Will the 
Minister  of Railways be pleased to 
state :

(a) whether it is a fact that the West 
Bengal  Government proposed  a  new 
Railway line to be constructed during the 
Second  Five Year Plan  from MacJiada 
(S.E.  Rly.)  to Digha via Tamlak and 
Contai ; and

(b) If so, the decision taken ?

The Parliamentary Secretary to the 
Minister of Railways  and Transport 
(Shri Shahnawaz Khan): (a) Yes, Sir.

(b) No’ decision has yet been takefi.

Ughthonse

the
to

* 274. Shri Wodeyar :  Will
Minister  of Transport be pleased 
state :

(a) the prepress achieved so far on 
the  construction  of a new  lighthouse 
on the rocky coast of Bhatkal between 
Karwar and Manglore in Karnataka ;

(b) the estimated , cost  of the light
house ; and

(c) the  number  of lighthouses  that 
arc proposed to be built under the Second 
Five Year Plan in the country ?

The Deputy Minister of Railways 
•nd Transport (Shri Alagetan): (a) The
construction  of the new lighthouse  at 
Bhatkal has been completed.  The  new 
light  came into commission  on the itt 
June, 1956.

(b) Rs. 4- 8 lakhs approximately.

(c) About 100 lighthouses.

Wel£m of fSeamcn

* 27<. Shri Kriihnacharya Joshi t
Will  the  Minister of Transport be 
pleased to state :

(a) the measures adopted by Gov
ernment for the welfare of the seamen 
during  1955-56 ; and

(b) the recommendations of the Na
tional Sea-men*s Welfare Board to safe
guard the interest of the seamen ?

The Deputy Minister of Railways 
and Transport (Shri Alageaan) i (a) A
statement is laid on the Table of the Lok 
Sabha. [5m Appendix II, annexure No.
34].

(b)  The Board has constituted a Sub* 
Committee  of ten  members to prepare 
comprehensive proposals both as regards 
welfare measures and as regards the me
thods for finding the necessary finance. The 
report of the Sub-Committee is awaited,
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Fishing

*a?S.  Shri T. B. Vittml Raot  WiU
the Minister of Food and Agriculture be 
pleased  to  state:

(a) whether it is a fact that Mr. G. S. 
lUûson, the Iceland Fishing Expert in 
India has reported on the ŝcovery of 
shrimp ground of Malabar Coast in Madras 
States and

(b) if %o, the details thereof?

The Minister of Food and Agricul
ture (Shrl A. P. Jaln)t (a) and (b).  No 
official  Information nas been received 
yet.

ForeaU Plantation In Andamans

*379.  Shrl D. C. Sharmat Will the 
Minister of Food and Agriculture be 
pleased  to  sute:

(a) whether there is a scheme to deve
lop a forest plantation in the Andaman and 
Kicobar Islands;

(b) if so, the details thereof; and

(c) the progress made in this regard? 

The Minister of Food and Agricul
ture (Shrl A. P. )aln):  (a) Yes, in the 
Second  Five  Year Plan.

(b)  250 acres of Minor Forest Product 
Plantations such as Cane, Kapok, etc. 
at an estimated cost of Rs. 25,000/- and 
5,000/- acres of matchwood and plywood
r tations  at  an  estimated  cost  of 
5 lakhs.

The schemes are in the initial stages 
of implementation.  ■

Railway Delegation to Japan 

fShri Oldwanli 
*280.  Shrl Krlshnacharya Joshlt 

Ŝhrl Blbhutl Mlshrat

Will the Minister of Railways  bs 
pleased to sute:

(a)  whether it is fact that a delegation 
has been sent to China and Japan to study 
the functioning of their Railway systems;

Cb) what was the total expsnditure 
of the Delegation; and

(c)  whether they have submitted any 
report?

The Deputy Minister of Railway 
and Transport (Shrl Alagesan): (a)
Yes, a Delewtion consisting of three officers 
of the Railway Board was sent to Japan 
and China.

(b) The approximate expenditure was 
about  Rs.  29,000/-

(c) The Delegation returned only on 
the 22nd of this month.  They will submit 
their report in due course.

Sugarcane  Prices

*a8i. Pandit D. N. Tlwaryt Will 
the Minister of Food and Agriculture
be pleased to state:

(a) the total amount paid by the sugar 
factories during i955-5o to the growers 
in South and North India under the formula 
linking the price of sugarcane with the price 
of sugar;

(b) whether the Committee set up to 
link the price of sugarcane with recovery 
has come to any decision and submitted 
any report?

The IVilnlster of Food and Agricul
ture (Shrl A. P. Jaln)t (a) and (b).  A 
statement giving the required information 
is laid on the Table of the Lok Sabha.

Appendix II, annexure No. 35].

Rehabilitation of Gypsies

rSardar Iqbal Singh:
\Sardar Akarpurlx

Will the Minister of Food and Agri
culture be pleased to refer to the reply 
given to Unstarred Question No. 390 
on ihe  14th March, 1956 and state;

(a) whether any iinal  decision  has 
since been taken in respect of the scheme 
that was being considered for the rehabili
tation of gypsies; and

(b) if so, whether a copy of the scheme 
will be laid on the Table of the Sabha?

The IViinlster of Food and Agricul
ture (Shrl A. P. Jain): (a) Not yet.

(b)  A copy each of the schemes as 
finally sanctioned will be laid on the Table 
of the Lok Sabha in due course.

Railway Coach Manufacturing 
Workshop

/Dr. Ram Subhag Singhs 
"5* ŝhri  Bogawat:

Will the Minister of Railwairs be 
pleased  to  state:

(a) whether Government propose to 
open a workshop in Bihar for manu
facturing railway coaches;

(b) if so, the place where that work- 
ihop is likely to be opened; and
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(c)  when and at what cost workshop 
will be opened?

The Deputy Minlater of Rallwaya 
«nd Transport  (Shri Alagea«ii)i (a)
No.

(b) and (c). Do not arise.

Experts from U. K.

*284. Shri Amjad AU: Will the
Minister of Labour be pleased to state:

(a) whether  a  team  of  exports 
have come to Delhi from U.K. to give 
technĵ  assistance  to  the Lal̂ ur 
Ministry to expand its vocational training 
centres for meeting the demands for skilled 
man power under the Second Five Year 
Plan;

(b) what will be the sphere of their 
aimction and to whom they are expected 
to impart training; and

(c) how long will their services be 
utilised ?

The D̂ uty Minister of Labour 
(Shri Abid Ali)i (a) and (b).  A Senior 
Consultant and two Senior Instructors 
have come to India from the I.L.O. to assist 
the Government of India in re-organising 
the Central Training Institute for Instruc
tors and for the starting of another such 
Institutte.  The  Consultant  will  assist 
the Principal of the Institute on the re- 
orĝsation of the Institute and will co
ordinate the work of the other two Instruc
tors. The Senior Instructor will assist the 
Consultant’and train the Instructional staff. 
Their Headquarters are at Koni-Bilaspur.

(c)  The services of the Senior Consul
tant will be utilised for six months and the 
services of the other two for twelve months.

Rice Deal with China

*285.  Shrl»Wodeyart Will the Minis
ter of Food and Agriculture be pleased 
to state:

(a) whether it is a fact that negotia
tions for rice deal are now going on bet
ween India and China; and

(b) if so, the detailed programme of 
rice import for the Second Plw Period?

The Minister of Food and Agricul
ture (Shri A. P. Jain)i (a) Yes. Sir.

(b) Details have not yet been worked 
out.

Cyclone in Midnapur

*29u. Shri N. B. Chowdhuryi WiU
the Minister of Communications be 
pleased  to state:

(a) whether any warning was given 
by Government about the recent Cyclone 
in the Districts of Midnapur and 24- 
Parganas  in West Bengal; and

(b) if so, what steps, if any, were taken 
Itc circulate the information amoî t̂ke 
■people of the areas likely to be afiiected

according to the forecast of the Meteorolo 
gical Department?

A îstw of Communications 
(Shri JagHvan Ram): (a) Yes , Sir.

(b) Warnings were issued by the India 
Meteorological Department in respect of 
the cyclonic storms of 30th May, 1956 to 
ist june> 1956 to different interests including 

Officers, Distiict and 
ronce Otficers of the Midnapur and 24- 
parganas districts.  Special bulletins were 
also issued to Community Projcct Centres 
on the warning list.  Besides routine wea
ther bulletms, special bulletins were issued 
for broadcast through the All India Radio, 
Calcutta. ’
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Seed Maldpllcation Fi

X42. Shri Ram Krithant Will the 
Minister of Food ud Agriculture be
pleased to state:

(a) the number of seed mxiltiplication 
farms State-wise to be provided during 
the Second Five Year Plan; and

(b) the total expenditure  State-wise 
to  be  incurred ?

The Minl<iter of Food and Agricul- 
turo (Shri A. P. Jain)x (a) and  (b). 
A statement is laid on the Table of the 
Lok Sabha  Appendix II, annexure 
No. 361.

Plant Quarantine Centres

143. Shri Ram Krlthani Will the 
Ministei of Food and Agriculture be 
pleased  to state:

(a) whether the scheme of setting up 
of ten plant quaiantinc centres during the 
Second Five Yeai Plan period has been 
finalised; and

(b) if so, the name of the sites chosen 
and othei features of the scheme ?

The Minister of Food and Agricul
ture (Shri A, P. Jain): (a) Under the 
Second Five Year Plan there is the scheme 
for setting up of seven plaat auirantine 
stations which has been accepted, in prin
ciple, by the Plannine Commission and 
it is expccted to be nr.alised shorty.

(b)  Under the  International  Plant 
Protection Convention of 1951, to which 
India is a signatory, it is required to adopt 
measures for preventing the entry of insects, 
pwts and plant dise ises into her territory 
without unJuly hampering interna ional 
traffic.  With the esttblishment of these 
7 stations which would be located at the 
sea-ports etc.,  India  would  be  well 
equipped for the examination of incoming 
plants and plant materials and for their 
fumigation or disinfection by other «neans, 
if necessary, with a view to safegoaiding 
the agiicultural economy of the country.

Housing and other Societies

Shri Ram Krishan: Will the 
Minister of Food and Agriculture be
pleased  to  state the  total number at 
present,  State-wise of Housing Societies, 
Labour Contract Societies, Forest Labourers 
Societies and Transport Societies?

The Minister of Food and Agricul
ture (Shri A. P. Jain): The particulars 
have been called for  from  the  State 
Government and will be placed on the table 
of the Lok Sabha, as soon as they are 
xeceived.
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Craftsmen Tralninf Centret

146. Shri Hem RbI: Will the Minister 
of Labour be pleased to state:

(a) how  many  Craftsmen  Training 
Centres the Central  Government pro
posed to open during the Second F ve 
Year Plan Period and how many will be 
opened by the  States;

(b) the names of the places where 
they will be located by the Centre and 
the  States;

(c) whether any priority will be given 
to the Backward areas  while deciding 
their location; and

 ̂ (d) whether they will be the only
" training centres or they will be converted 
into training-CMWi-production centres ?

The Deputy Minister of Labour 
(Shri Abid Al̂: (a) to (c).  The number 
and location of Craftsmen Training Centres 
to be opened during the  Second  Five 
Year Plan will be dccided by the State 
Governments having due regard to the 
needs of the States, with the concurrence 
of the Government of India.

(d) The question is under considera
tion.

Travancore-Cochln  State Transport 
Service

X47. Shri A, K> Gopalant Will the 
Minister of Transport be pleased to 
state:

(a) whether  Government  are aware 
of the inconvenience caused to the public 
by the recent restrictions imposed oythe 
Tiavancore-Cochin Government on travel 
in State buses without any increase in the 
number of buses plying in the State; and

(b) if so, the steps proposed to be 
taken in the matter?

The Deputy Minister of Railwairs 
and Tranapjrt (Shri Alagesan);  (a)
and (b).  According to an order issued 
by the State Government on the 19th

January, 1954, the standing passenger 
capaaty m Sate buses was &ed at 50% 
of the sea ing canacity in respect of city 
services and 25% in the case of shuttle 
semces.  As it was noticed that these 
ordcn were being frequently violated and 
the buses were dangerously  overloaded, 
the State Government recently directed 
that their previous order should be strictly 
enforced.  To obviate any likely incon
venience to the public, bus services have 
been âanged to be run at greater frequen
cies.  The State Government also propose 
to put additional buses on the road as early 
as possible.

Orissa Mineral Deielopi 
Company

f̂8. Shri N. B. Ĉ owdhuryt Will the 
Mimster of Labour be pleased to state:

(a) the  reasons  for  lock-out  from 
20th April, 1956 in the Orissa Mineitl 
Development Company under managing 
agency of Messrs. Bird and Co.;

(b) the duration of lock-out;

(c) the total number of workers who 
remlined unemployed  due to the lock
out;

(d) the estimated loss in production; 
and

(e) the steps taken by Government 
to end the lock-out ?

The Deputy Minister of Labour 
(Shri Abid All): (a) According to the 
management the union had violated certain 
terms of an agiecmcnt and resorted to acts 
of violence and indiscipline, so as to inti
midate the  managemem.  The lock-out 
was declared at i P.M. on the 20th April 
1956 after the union had gone on striM.

(b) 66 days from 20th April, 1956 to 
24th June, 1956.
(c) About 6,000.

(d) No authentic information is avaiU
able. .

(e) On receipt of information about 
the lock-out, the officials of the Concilia
tion Machinery, including the Chief Labour 
Commissioner himself, intervened and the 
lock-out was lifted on the 25th June, 1956.

%
Cholera In West Bengal

X49. Shri N. B. Chowdhnry t Will 
the Minister of the Health be pleased to 
State the nature of iielp given by the 
Central  Government to  the  Sute to 
combat the  incidence of Cholera in an 
cpidemic form which has been reported 
from West  Bengal recendy ?

The Depu y Minister  of Health 
(Shrimatl  Chandrasekhar)  t No
help to  combat the reccm incidence of 
cholera in an epidemic forui in W st 
Bengal was sought by the State G »vrn- 
meni from  the  Central  Gavemment.
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Development of Minor Portt

150. Shri D. C Sharma : Will the 
Minister of Transport be pleased to 
state :

(a) the progress made in the execu
tion of the schemes adumbrated in the 
First Five Year Plan for the develop
ment of minor ports;

(b) whether it is a fact that the pro
gress of development works in these 
ports in behind schedule; and

(c) if so,  the  extent  and  reasons 
therefor ?

The Deputy Minister of Railwavs 
and Transport  (Shri Alagesan) : U)
A statement, indicating the progress is 
laid  on the Table of the  Lok Sabha 
[5w Appendix  II,  annexure No.  37]

(b) and (c). The  programme for the 
development of minor ports was approved 
only in August 1953 and certain additional 
works were also included in this pro
gramme later.  Regard being had to the 
fact that the time for completing tĥ 
programme  was  limited,  the  progres
IS quite satisfactory.

Mica Mines Labour Welfare Fund

151. Shri D. C Sharma : Will the 
Minister of Labour be pleased to state :

(a) the number of schools of diffe* 
rent kinds started by the Mica Mines 
Labour Welfare Fund at its own ex
pense and the number of schools to which 
It gives grants-in-aid; and

(b) the number of labour class children 
receiving edocation at present and the 
maximum number of children that can 
be admitted in the exisLing schools ?

The Deputy Minister of Labour 
(ShH Abid Ali) I (a)  The Mica Mines 
Labour Welfare  Fund is running  15 
primary schools,  i middle school and 
ID adult education schools at its own 
expense and giving financial and other 
aids in the shape of buildings, furniture, 
books etc. to 10 schools.

(b)  The total number of labour class 
children receiving education is not avail
able.  However, schools run by the Fund 
are able to accommodate all children 
> seeking admission.

Minor Ports

15a. Shri D. C* Sharma : Will the 
Minister  of Transport be pleased to 
lay on the Table of the Sabha a state
ment  showing  the  names  of  the 
minor  ports on the Eastern Coast in 
which  development schemes have been 
executed during the  First Five Year 
Plan period ?

The Deputy Minister of Railways
Transport  (Shri Alagesan) :

The names of the minor ports on the

Eastern Coast, where development schemes 
have actually been undertaken during 
the First Five Year Plan period are as 
follows :—

Kakinada
Masulipatam
Cuddalore
Nagapattinam

Forest Policy

153. Shri Madiah Gowda : Will the 
Minister of Food and Agriculture be
pleased to state :

(a) what  amount  has been spent
annually  by  the  Central  Government 
in  implementing  the  national forest
policy ; and

(b) what  special  measures  have
been adopted in 1955-56 and 1956 so 
far for the speedy  implementation of 
the policy ?

The  Minister of Food and Agri
culture (Shri A. P. Jain) 1 (a) The
implementation of the  National Forest
Policy is the responsibility of the States. 
The Central Government does not incur 
any direct expenditure on this account 
but  provides  financial and technical 
assistance for the improvement of forestry.

(b)  The need for implementing the 
National Forest Policy is being impressed 
on the States from time to time.  The 
question was discussed at length at the 
meeting of the Central Board of Forestry 
held at  Ootacamund in May 1955 when 
the necessity for providing a vegetal cover 
on barren hills and denuded  forest lands 
was emphatically  brought to the notice 
of the States.

The Second Five Year Plan includes 
provision for financial assistance to States 
or afforestation  Schemes.

Railway Stores Purchase

154. Shri Madiah Gowda : Will the 
Minister of Railways be pleased to 
state :

(a) the number and valuêof ‘express’
and *ad  hoc* indents placed  by  the
Railways for their stores for the years 
1954-55  and 1955-56 ;

(b) the chief  items of  articles  so
purchased; and

(c) the extra cost if any involved in 
these kinds of indents ?

The Deputy Minister  of Railways 
and  Transport (Shri  Alagesan) 1 (a)
to (c). A statement is laid on the Table 
of the Lok Sabha  Appendix II,
annexure No. 38]

Diva-Dasgaon Railwyay  Project

155« Shri Gidwani s Will the Minis
ter of Railways bo pleased  to state:

(a)  whether the Maharashtra  Cham
ber of  Commerce, Bombay, has  sub*
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mitted  a  memorandum  to  Govern
ment on the urgency of inclusion of the 
Diva-Dasgaon îlway Piojca on the 
West Coast in the Second Five  Year 
Plan ; .
(b) whether the Bombay State Govern

ment Board  of Communicationi and 
Bombay  Municipal  Corporation  and 
other  Local  and  Public  Bodies had 
also supported the demand;

(c) whether Government have consia 
dered the same; and

(d) if so, what is their decision ?

The Deputy Minister of Rallwrnjrt 
uid Transport (Shri Alagetan) i (t)
Yes.
(b) Yes.
(c) and (d). Preliminary  Engineering 

and  Traffic  Surveys for Diva-Dasgaon 
Project have been completed and Ac 
Survey Reports  are under  examination 
of the Railway Board.

E.Ĉ F.E. Report

il6. Shrl Ram Krlahan : Will the 
Minister of Railways be pleased to refer 
to the reply given to Unstarred Question 
No. 1209 on the 20th April, 1956 and 
state :

(a) whether the formal report from 
the E.C.A.F.B. on Railways has since 
been received ; and

(b) if so, the dettils thereof ?

The Deputy Minister of Railways 
and Transport (Shri Alagesan) t (a)
Yes Sir.

(b) The  list  of subjects  discussed
together With brief  particulars is laid
on  the  Table  of  the  Lok  Sabha.
Appendix  II,  annexure  No, 39]

The  report is still to be discusssed by
the  Inland Transport  Committee at 
its  sixth Session scheduled to be held 
at Bangkok during January, 1957.

Second Class Travel

157. Shri D. C. Sharma s Will the 
Minister of Railways be pleased  to 
state :

(a)  the number of oersons who have 
travelled  in  the  Second Class  in
1955-56;
, I what  proportion  this  number 

bears to the number of seats available 
in the compartments; and

(c) whether there is any limitttion 
to the issue of the tickets according to 
the number of seats as was  the  case 
before recategorization of classes ?

The Deputy Minister of Railway 
and Transport (Shri Alagesan) t (a)
The  number of passengers booked in 
the present day Second Class is 16,024 
(thousands)

(b) The ratio of passenger miles to 
seat miles was 30* 4 per cent.  Broad 
gauge and  29 2 Per cent. Metre gauge 
during May,  1955, for which  month 
above figures are available.

(c) There is no general limitation to 
the issue of tickets according to the number 
of seats in 2nd class, nor was there such 
a limitation in the old  Inter class which 
was renamed Second class with effect 
from 1st April, 1955.

•

Development of Tourism

Z58. rSardar Iqbal Singh : 
\Sardar Akarpuri 1

Will the  Minister of Transport be 
pleased to refer to the reply given to 
Starred Question  No. 2719 on the 28th 

1956 and state :

(a) whether any final decision has 
since been taken on the proposals sub
mitted by the  Government of Punjab 
for the development of  tourism; and

(b) if so, whether a copy of the ap
proved scheme will be laid on the Table 
of the House ?

The Deputy Minister of RaUWays 
and Transport (Shri Alagesan) i (a)
Yes.

(b) Copies of the Plan on tourism 
for the  second plan period along with 
an explanatory note thereon  containing 
the approved scheme  for  the  Punjab 
are already available in the Library of 
the  Parliament. .

Unemployment in PEPSU

,.̂ /Sardar Iqbal Singh t 
*̂ \̂Sardar Akarpuri :

.  Will the Minister of Labour be pleas
ed to state the number of unemployed 
persons registered month-wise through em
ployment exchanges in PEPSU in 1956 
so far?

The Deputy Minister of Labour 
(Shri Abid All) s A statement mnfaining 
the information is given below :

Month Number of regis
trations effec

ted.

(I) U)

1956̂
huniary  . 543
February  . 473
March .  . 589
April  .  . 526

.  . 541
June  .  . 579

Total <Jany..June ’56) 3.251
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Homoeopathy

 ̂  rSardar Iqbal Singh t
*  \Sardar Akarpuri :

Will the Minister of Health be pleas
ed to state :

(a) whether Punjab and PEPSU State 
Governments have furnished detailed sche
mes for research in Homoeopathy as asked 
for by  Central Government; and

(b) if so, the main features thereof? 
t
The Deputy Minister of Health 

(Shrimati CUiandrasekhar) t (a) No.

(b) Docs not arise.

Medical College at Delhi

i6i. Sardar Iqbal Singh : Will the 
Minister of Health be pleased to refer 
to the reply given to Starred Question 
No. 475 on the 6th March, 1956 and state 
at what stage is the proposal to start another 
Medical College in Delhi?

The Deputy Minister of Health 
(Shrimati Chandrasekhar) x  It has
been decided to open an uader-graduate 
medical College which will form part of 
the All-India Institute of Medical Sciences, 
New Delhi. This College will start func
tioning towards the end of September. 
The proposal to establish another Medical 
College in Delhi is under consideration.
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R̂T̂T ŜTRTT ̂ I

Creches

164. Shri D. C. Sharma : Will the 
Minister of Labour be pleased  to
state :

(a) whether all the  mine-owners of
private collieries have provided creches 
for the miners* children;  •

(b) whether creches  are  made  use
of;

(c) the  action  taken  against  those 
mine-owners who have not provided them; 
and

(d) the number of creches in the areas ?

The Deputy Minister of Labour 
(Shri Abid AU) 1 (a) No.

(b) Creches which have been provided 
are being made use of.

(c) Mine owners who have not provided 
cre<̂es are liable to prosecution for con
travention of the Mines Creches Rules, 
1946.

(d) Total number of creches provided 
80 w is 283.  Many of them are joint 
creches, for more than one mine. A 
number of creches are under construc
tion.
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PiuniM  Sttdon

i6f. Shrl Btohwa N«th Roy : Will 
the Minister of Railway* be pleased to 
State:

(a) whether attention of  Government 
has been drawn to the fact that arrange
ment for drinking water supply at Purnea 
Station which is at the headquarter of the 
district is very bad;

(b) if so, whether any proposal is uhder 
consideration for water works at the sU- 
tion; and

ĉ) whether remodelling and extension 
of t̂  station includinff the waiting room 
would be undertaken this year?

The Deputy Mlnlater of RaUwayt 
and  Tranaport  (Shrl  Alagesan) :
(a) The  arrangements for  supply  of 
drinking water at Purnea are satisfactory, 
and no complaint in this connexion has 
been received by the North Eastern Railway 
Administration.

(b) Additional facilities, namely a 
tube well and a ftlteration plant, are being 
provided at this bUtion to augment the water 
supply and the works are in progress.

(c) The work is already in progress.

Panchayatt

166. Shrl S. C. Samanta : Will the 
Minister of Health be pleased to state:

(a) the names of the States in India
which have not as yet passed the ‘Pan- 
chayat* Act; •

(b) in which States  Panchayats have 
been used as agencies for collection of 
land-revenue on behalf of State Govem-
I ment up-till now;

(c) which of the State Governments 
have taken up health, education and public 
co-operation through Panchayats and how
 ̂the expenses incurred for the purpose will 
be met during the Second Five Year Plan;
■nH

(d) the final decision about the creation 
of the supervisory bodies for the Pancha
yats?

The Depttty Minltter of Health 
(ShrUnati Chandrasekhar) : i.a) to (d) 
The information is being collected and will 
be placed on the Table of the Lok Sabha 
in due course.

Railway Equipment

i&f. Shri lethalal JoM t WiU the
Minister.,of Rallwaye be pleased to state 
the progress made during the year 1955-56 
in the direction of developing the capacity 
for t]̂ manufacture of Railway  equip
ment in the country ?-

The Deputy Mlnkter of Railways 
and Transport (Shrl Alagesan)  : A
statement is laid on the Table of the Lok 
Sabha  Appendix II, annexuie No.
-40].

Railway  Concessions

x68. Shri Shree Narayan Das t
Will the Minister of Railways be pleased 
to state :

(a) the basis and procedure accord
ing to which Railway Concessions are 
given to delegates attending  the liter
ary or  cultural  Conferences which iare 
held in India;

(b) whether any list of literary and 
cultural organisations and institutions have 
been prepared by Government;

(c) if so, whether a copy of such a state
ment will be laid on the Table of the Sabha; 
and

(d) the number of  occasions  when 
railway concessions were given for attend
ing such Conferences during 1955?

The Deputy Minister of Railways 
and Transport ( (Shri Alagesan) 1 (a)
Concession in rail fares is granted to per
sons attending the annual sessions of some 
recognised All-India bodies of educational, 
cultural or social importance.

As a general ̂le, apa t f'om the HteraTy 
and cultural purpose, to be eligible for 
concession, the body- should have an All- 
India character, it should not be sectarian 
and its annual conference should be well 
attended.

Each delegate should obtain a certificate 
from the Secretary of the Conference and 
send it to the authorised Railway Officer 
who will issue a concession order.  On 
presentation of  this Order, the Station 
Master will issue the Concession ticket.

(b) Yes.

(c) A list of All-India bodies to which 
rail concessions are granted, is laid on the 
Table of the Lok Sabha. [Sm Appendix 
II, annexure No. 41].

(d) Each body is granted concession 
once a year for the persons attending the 
annual sessions.

Darbhanga Railway Station

169- Shri Shree Narayan Das: Will 
the Minister of Railways by  pleased 
to state:

(a)  whether it is a fact that the covering 
shed over island Platform at Darbhanga 
Railway Station of the North-Eastern 
Railway was dismantled long ago and re
mains in that condition even now and nothing 
is being done in the direction of rebuilding 
the same; and
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(b)' if 80, the reasons thereof ?

The Deputy Minister of Railways 
and Transport (Shri Alagesan)i (a)
and (b). The shed and Island platform have 
both been dismantled about three months 
ago  in connection with  the work of 
remodelling of the yard.

This dismantling was a part of Phase I 
of the scheme to provide additional yard 
capacity.  The rebuilding of the platform 
and shed at new site will be taken up in 
Phase 2 when the existing running lines will 
have been dismantled on the completion and 
opening of the works of Phase I which is 
expected shortly.

Telegraph Training

170. Shri Dhusiyat Will the Minis
ter of Communications be pleased to 
state:

whether any selection or recruitment 
for Telegraph Training took place in May, 
1956 in U.P.;

(b) if 80, the method of that selection; 
and

(c) how many scheduled caste candi
dates have been selected ?

The Minister of Communications 
(Shrijaglivan Ram): (a) Yes, from among 
departmental candidates against the quota 
reserved for them in the cadre of Telegra
phists.

(b) Senior most departmental candidates 
who passed in the prescribed dictation test 
and had satisfactory record of service and 
conduct were selected.

(c) None.

Inspectors of Post ÔBces and  of 
.  R.M«S.

171. Shri Bahadur Sinfh: Will the 
Minister of Communication be pleas
ed to state:

(a) the number of inspectors of Post 
Offices and R.M.S. for Class II gazetted 
posts who were selected by promotion in 
the Punjab Qrcle during 1953-54; and

(b) the criterion laid down for making 
such selections ?

The Minister of Communications 
(Shi Jaglivan Rami)s (a) No selections 
were made for promotion to PosUl Superin
tendents* Service,  Class II in the year
1953-54.

(b)  The promotion of departmental 
officials to the Postal Superintendents* 
Service, Qass II is made by a regularly 
constituted Departmental Promotion Com
mittee by selection on merit.

Railway Accident at Bekwada

fShriAmfadAlit
172.̂ Dr.RamaRaos 

Shri Mohana Rao:

Will the Minister of Railways be 
pleased to state:

(a) whether due to a head-on-collision 
between a Delhi-bound Janta Express with 
a local train resulted in injuries being in
flicted to several persons at Bezwada plat
form on the night following 6th July, 1956; 
and

(b) what was the cause of the accident ?

The Deputy Minister of Railways 
and Transport  (Shri Alagesan): (a)
At about 21-45 hours on 5-7-1956 (and not 
on 6-7-1956 as stated in the Question) No. 
17 Down Madras-Delhi Janta Express, 
while being received on correct signals on 
line No. 4 of Bezwada Station on Madras- 
Delhi route, collided with a Parcel Van, 
attached to a Coaching Yard Shunting 
Engine, which was standing opposite the 
Inter Cabin, resulting in minor injuries 
to 7 persons.

(b) Prima facie the collision was brought 
about by the station stafif lowering the sig
nals for receiving 17 Down Janta Express, 
without ensuring that the line on which it 
was to be received, was clear.

Indian Telephone Industries

173. Shri  Thimmaiaht Will the
Minister of Communications be pleased 
to state: ^

(a) whether it is a fact that there is 
great scarcity of water supply to the Indian 
Telephone Industires at Bangalore; and

(b) if so, the steps Government havt 
taken to provide adequate supply of water ?

The IViinisoer of Communications 
(Shii Jagiivan Ram): (a) Yes, the water 
supply position is not quite satisfactory at 
present.

(b)  Mysore Government have agreed to 
supply 1 l«kh gallons of water per day to the 
Indian Telephone Industries Ltd. from their
16 million gallons scheme which is expected 
to be completed by March/April, 5̂7. 
A pipe line will be laid by the Indian Tele
phone Industires for this purpose from the 
Mysore Government’s Water Works to 
the Factory at a cost of approximately Rs. 
15 lakhs.  This supply will be progressively 
increased and the ultimate requirements 
of the Indian Telephone Industires Ltd. 
will be about 5 lakhs gallons per day.

Indian Telephone Industries

174. Shri Thimmaiah : Will  the 
Minister of Communications be pleased 
to state :

(a)  the number of residential quar
ters construacd so far for the employees
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and the Officers of Indian Telephone 
Industries  Bangalore; and

(b)  the category of employees and Offi
cers who are entitled to free residential 
quarters ? ,

The Minister of Communlcationt 
(Shri Jagllvan Ram) : (a) 268 for em
ployees and 14 for Officers.

(b)  For the present only the Resident 
Medical Officer and the Chief, Watch & 
Ward, are entitled to free residential quar
ters.  An officer of the Posts and Tele
graphs  on loan to the Indian Telephone 
Industries, ̂ ho was entitled to rent free 
accommodation or House Rent Allowance 
in lieu, as a condition of service has also 
been allottted a rent free quarter.

Telegraph 0£Qce at Begun

175.  Shri V. M. Trivedi : Will the 
Minister of Commimicationt be pleas
ed to refer to the reply given to Starred 
Question No. 280 on the 27th Februarŷ 
1956 and state whethtr the telegraph office 
at Begun in Chitorgarh District has started 
working ?

The Minister of Communications 
(Shri JagJivan Ram) t  The  work is 
in progress; the telegraph office is expected 
to be opened in about 2 months* time.

Train Derailment at Chiheru

176.  Shri Ram Dass : Will the Minis
ter of Railways be pleased to state ;

(a) whether it is a fact that a goods 
train was derailed at  Chiheru Rtdlway 
Station on Northern Railway on the 29th 
May, 1956; and

(b) the number of the persons in
jured and the nature of the injuries sus
tained ? '

The Deputy Minister of Rŝ ways 
and  Transport (Shri Alagesan)  1 (s)
At about 7*33 hours on 29-5-56 No. F. 
3-Up Through Goods train over-sh3t the 
Up loop Starter in the 'danger* position 
and entered the up snag dead-end of 
Chiheru  station  on  the  JuUundur- 
Phagwara Section of the Northern Railway 
resulting in the d;railment of the engine 
and three wagons next to it.

(b)  One fireman of the train received 
grievous injuries.
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LOK SABHA DEBATES 

(Part ~e in s other than Questions and Auwen) 

LOX SABHA 

. WedRad411, 25th Jul1l, 1956 

The Lok Sabhc& met at Eleven of the 
Clock. 

[MIl. SPEADR in the Chair] 

QUESTIONS AND ANSWERS 

(See Part I) 

12 NOON 

PAPERS LAID ON THE TABLE 

~ TO AIR CORPORATION 
RULES 

. ,. 
The Miaister of CommllDicatloDS 
(Shri Jadlft.n Ram): I beg to lay on 
the Table, under sub-section (3) of 
section 44 of the Air Corporations 
Act, 1953, a copy of each of the 
followIng Notifications, making cer-
tain luther amendments to the Air 
Corporations Rules, 1954: 

(1) Notification No. 7-CA 
(11)55, dated the 4th July, 
1955, together with an ex-
planatory note. 

(2) Notification No. 7-CA 
-(13)/55, dated the 13th 
January, 1956. 

[Placed in Libra",. See No. S-260156] 

ClTIZEN8IIIP RULES, AIm ClTIzJ:Ns 
(RBGISTRATION AT INDIAN CONSULATES) 

BULa 

The . Mlnw.. III tile MIDI8tr7 .f 
BOIIIe .AJraJn (Sb1'1 Datu): I beg to 
lay on the Table a. copy. of each of the 
tollowinC Buies. under sub-section <,r 
359 L.S.D. --

810 

of section 18 of the CitizenmJp Act, 
1955: 

• (1) '!be Citizenship Bules. 19se. 
published in the Ministry 

., Of Home Mairs NotiflcatlOD 
No. SAO. 1574. dated the 
7th ~  

[Placed in~  See No. 262.,!;!L 
(2) The Citizens (Registration 
at Indlan Consulates) 
Rules, 1956, published in 
the Ministry of Home AfI.-
airs Notiftcation No. S.R.9. 
1575. dated the 7th July, 

1956. 

[Placed in Libra",. See No. 263/56] 
r---

Sbrl Kamatb (Hoshangabad): With 
regard to sub-item (1) of item 2, so 
far as I can recollect, these Rules will 
be laid and will lie for a month on 
the Table of each House of Parlia-
ment, and will be subject to modi-
fication by the House under the 
Citizenship Act, which we passed 
last year. I suppose that is correct. 

Mr. Speaker: The hon. Member 
will look into the Act. 

NOTIFICATION UNDER CENTRAL ExCISBS 

AND SALT ACT 

The MlDIster of Revellae ... 
Defeaee Expea4Uare (Sbrl A. C. 
Galla): I beg to lay on the Table 
a copy of the Central Excises Noti-
'cation No. 8-CER/56, dated the 14th 
July, 1956, under section 38 of the 
Central Excise8 and Salt Act, . 1M4. 
[Placed iw. LibrCl11l.See No. S-264/$8J 
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OOIOll'.l'TEE ON PRIVATE JIDI.. 
BEBS' BILLS ANb RESOLUTIONS 

FuTY-SIXTB Ib:Pon 
....... Raltua SIqIa (KapurthaJa-
BhatiDda): I be, to preseDt the.l'ift;r-
sixth Report of the Committee OIl 

Private· ,Jlembers'···Billa ' -aDd . ResobJ. 
tions. 

CALLING ATTENTION TO MATl'ER 
OF URGENT PUBLIC IMPORTANCE 

EAlmlQl1AKJ: IN KUTCII 

Sbri BachllDMh 8lDch (Banaral 
Distt.-Central): Under rule 216, I 
beg to call the attention of the MinIs-
ter of Home Affairs to the following 
matter of urgent public importance 
and I request that he may make a 
statement thereon. 

"Recent earthquake in Kutch". 

The Mbdster lD tbe MlDIstrJ of 
Home Main (Sbri Datar): With your 
permission, Sir, I shall make a state-
ment. 

The House must have heard with 
deep distress the news of the earth-
quake which rocked part. of -the State 
of Kutch on the night of the 21st July 
and in the morning of the 22nd. The 
shocks were of considerable intensity 
and the loss caused to life and pro-
perty has been heavy. The tremors 
were most severe in the central part 
of the State between Bhuj and 
Bachau where the town of Anjar is 
,ituated. This town and the sur-
roundin, 22 viilages including Dudhai, 
Ratnal, Dhamadka, Jaikadi, Galpadar, 
Dhaneti, Chirai and Bachau, have 
consequently sU1fered . most. The 
toWD of Bhuj, the western Taluqas 
and the eastern and southern areas of 
Kutch Seem to have fallen outside of 
the wa'/e' md :lave thus escaped 
clamaJe. it is n"t possible to give 
tlnal ficures about the casualties and 
the extent of damage to property as 
the debris is still being cleared. Ac-
eordinc to the reports received from 
the Chief 'Commissioner till late -last 
nicht, there have been 111 deaths, out 

hblic ItnpOrtcalee 

fill which 102 were at ADjar alone. 
l'be Dumber of injured exeeedI .. 
iDcludiDa 93 aeriousl7. Near17 1D 
houses have been 10 badl7 dama&e4 
_ to be uninhabitable. Of t.beee _ 
... ~  •• ~  About 2,000 houaes 
have been slichtl7 cfamtced and re-
t:i1IIre : .. repahw. . 1mmedJateJy .. 
receipt of the information OD the 
night of the 21st, the Chief Commia-
RODer rushed to Anjar whic:h was 
worst affected, accompanied by senior 
oIIlcials. and oream-l' relief meas-
ures. The work·of remov8t of dehis 
and of recovery of· perloDS trapped 
underneath, was taken in hand by 
the State Police assisted by a unit 
of'the army, in which they Iuift 
since been continuously engaged. For 
people who have been rendered home-
less and destitute, a sommon kitc1lea 
has been established in the town, IUlCI 
temporary shelter has been provided 
in tents and other available build-
ings. For the injured persons, steps 
have been taken to provide medical 
relief. Medical parties have also betm 
organised and despatched to the affect-
ed areas in the interior: As soon as 
the tragic news about this calamity 
reached here on the 22nd July, a sum 
ofRs. 25,000 .was placed at the dis-
posal of the Chief Commissioner for 
.immediate relief. A further sum of 
Rs. 50,000 has been allocated from the 
Prime Minister's :National Relief Fund. 

The work of distribUting housina 
loans has already been taken in hand. 
Persons living in the town of Anjar 
will receiVe up to Rs. 2,000 while 
those living in the rural areas Rs. 1,500 
per family, of which 25 per cent 
will be available as subsidy. Tempo-
rary tenements made of corrugated 
iron sheets are bein.r eonstructed at 
Aajar for about 125 families. 70 tous 
of iron sheets Julve heeD otrered by 
the Government of Saurashtra for 
thIs purpose. Assistance is also bejng 
civen to small traders to enable them 
to rehabilitate tbemselves. Rs. 200 
will be advanced .. loan and lis. 100 
u trant for this purpose. To miti-
gate the su1ferm. of people wbo have 
been rendered homeless, up to Rs.'. 30 
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~r f:Unu7 are being pyen for the 
(,Of\! U'Uction of temporary buts. 
Fonderains are belnat distributed at 
tI>t! rate of three quarters of a seer 
per .Jdult atAI balf a seer per c:bild 
to .. i1Iagers in the affected. areas. To 
fa..aJitate the expeditious distribution 
of relief. (our Committees bave been 
sct up for the town 01 Anjar. the 
"i\lagcs in the Anjar Taluqa, villages 
in the Bhuj Taluqa and villaces in the 
Bal'hau Taluqa. A Central Committee 
l.'Onsisting of officials and non-official6 
is being formed to supervise the 
entire work of relief ar.d rebabilita-
tion, Instruc.ions have been issued 
by the Government of India to the 
Chief Commissioner for taking such 
other relief measures as may be 
necessary and to report what further 
~ist n e  if any, is required. 

I am sure the House would like to 
express its heart-felt sympathy for all 
th"se who have suf'l'ered as a result 

~
 thi sudden calamity. 

ti;.TEMENT BY SHRI C. D. 
DESHMUKH RE RESIGNATION 
FROM OFFICE OF MINISTER 

Shri C. D. Desbmukh (Kolaba): 
Mr. Speaker, for some time past my 
resignation of my office of Minister 
has been pending. Yesterday the 
President's office issued a Press Note 
to the effect that the President has 
been pleased to accept the resignation. 
I consider it necessary to make a 
statement in explanation of my resi-
gnation, and proceed to do so in ac-
cordance with rule 218 of the Rules 01 
Procedure of the Lok Sabha. 

I have resigned because I do not 
wish to share the responsibility for 
Government's deciSion to separate the 
~it  of Bombay from Maharashtra, as 
~ o ie  in the States Reorganisa-
tion Bill, 1956, and because I wish to 
protest generally against the manner 
in which this issue, SO vitally im-
portant to the interests of my consti-
tuency of Kolaba in particular, and of 
Maharashtra as well as India in gen-
eral. has been handled by the Prime 
Minister. 

My prote6t bas s~i  reference to 
(i) the inability 01' UDwillingness of 
the GoftnuDeDt of India to persua6e 
the BomhQ Government to hold a 
judicial eaquiry into the police firings 
of November, 1855 and January, 1956 
in ~ coune of which about 80 per-
sons were killed and about 450 in-
jured; and (0) to the impropriety of 
the Prime Minister's announcement 
in early JUDe in regard to the future 
of Bombay while the States Reor,a-
nisation Bill w. before the Lok 
Sabha and had been referred to 
the Select Committee. I had in vain 
pleaded for· an enquiry in regard to 
the former. In regard to the latter I 
have had 1'10 discussion with the 
Prime Minister, as obviously a dis-
cussion after the event was useless 
and as on the day the Prime Minis-
ter returned from Bombay after the 
A.I.C.C. meeting, I asked him to make 
my pending resicnation effective. It 
was at his suUestion that I agreed 
that the acceptance of my resignation 
might await his return from his tour 
abroad. 

I accepted tbe office of Finance 
Minister in May 1950 at the repeated 
requests of the Prime Minister. The 
House may be interested to know, as 
some little proof of my disinterested-
ness, that I had declined a simllar 
offer made previously by Lord Wavell 
in May 1946 on the ground that neither 
by training nor by tradition wu I 
qualified to take on the rol-e of a poli-
tician. Before I accepted the Prime 
Minister'S offer, I warned him that I 
WM apt to prove difficult where prin-
ciples were involved and that I would 
have to resign if there was a major 
disagreement ·01'1 matters of principle. 
His reply, if he wID recall it, was: 
"In that event it will not be a case 
of your walking out alone." Although 
the question was never explicitly dis-
cussed between us, this remark and 
assurance formed an unspoken pact 
between us to pursue and promote a 
progres.o;ive economic policy as a 
sound foundation for plans for the 
country's economic development. It 
is for him to "1' if be is satisfted or 
Jlot with the nature and quality of 
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m)" co1'ahoratioD with him. On my 
put.. I should like to take this op-
podun.ity for acknowledeinc his con-
.stant and undentMcliD, support in 
the discharge of my duties. not to 
speak. of his irrepl'OllChable courtesy, 
. unlimited patience and unfailinc con-
sideration. We have bad our cIilf-
ereoces of opinioo. acute sometimes as 
in the matter of relaxation of financial 
contrOl but we have up till now always 
been able to reconcile them as a 
result of personal discussion. 

I bave never been a member of 
the Congress Party, and I am inclined 
to believe that this freedom from a 
formal party affiliation has helped 
me to discharge a little more effec-
tively my role as a supposed expert 
in economic, financial, fiscal and mone-
tary matters. Had the General Elec-
tions not broken into the tenure of 
my office and had it not been consti-
tutionally almost iDelucatable for the 
Finance Minister to be a Member of 
the Lok Sabha, the present situation 
in which I feel it incumbent to resign 
'on an issue not strictly finanical or 
Dot of an all-India character would not 
have arisen; because I have had no 
Serious differences of opinion 
with my o e ~es in the Cabinet 
and the Prime Minister continued to 
extend his support to me iJ!. all essen-
tial matters concerning the Finance 
Ministry. I consider it only fair to 
all concerned to add that irrespective 
of the SRC report and for many 
months past I had been informing the 
Prime Minister that I did not intend 
to take part in the coming elections 
and that it was my firm view that the 
time had arrived for someone from 
the Congress PartY to take charge of 
the office of Finance Minister. It. was 
with a vk!w to bringine about a 
greater association of the concerned 
meinbers of the Cabinet with the 
handling 0: the problems of the 
'Finance Ministry, especially m reeard 
. ~ raisin, resources for the Second 
Fi"e Year Plan &hat on my ad.vice the 
Prime I4iDister .bas c:Onsituted a Re-
~o n ee Cc:iaun;ittee of the. Cabinet. 

My eIectioIl as a 'eplaeotative of 
Colliba DIstrict and _ ODe amonc the 
Bombay repI"aeIltatifti ill the Lok 
Sabba CDUld DOt bat atrec:t the poli-
tical alootDess of fD7 role as a non· 
party ftnancial expert (supposed to 
be an expert. accordine to one of my 
very able colleagues). The consti· 
tuency and the State concerned caned 
upon me from time to time to take on 
an interest in some local problem and 1 
have always been able to do so with· 
out beine untrue to my responsibility 
to the country at laree. The matters 
involved were not matters of grave 
principle. But I am not one of those 
who hold that the Central Govern· 
ment Ministers should be like dis-
embodied spirits. concerned with only 
their central responsibilities and not 
at all concerned with the aftairs, poli· 
tics and interests of their constituent 
cies or States. 

Nevertheless. I can truthfully claim 
that I have concerned myself less 
with local matters than any of my 
colleagues, barring the Prime Minis· 
ter, owing to my lack of party affi!ia· 
tion and the technical nature of the 
matters, dealt with in the Finance 
Ministry. 

In the matter of the Government's 
decision in reeard to the separation 
of Bombay State from Maharashtra 
however, my conscience will not per· 
mit me to remain aloof or unconcern· 
ed as I hold strongly that the deci-
sion, with its latest modification. is 
Crossly unjust 8Ild unfair to the peo. 
pie of Maharashtra and aeainst ~ en 

the interests of the country. I can 
find no sinele valid argument in justi· 
fication of it. I hope I shall hllve an 
opportunity of elaborating this-and 
this is particularly addressed to you. 
Sir.-Surin, the course of the commg 
general diSCUSSion on the S.R.C. Bill 
as reported by the Select Committee . 
I hope I shan catch your ~ some-
time. 

Mr.' 8pe8ker; I look thl. side more. 
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8Iu1 c. Do D t ... Bat even in 
this matter, foUowiDa JI!tT iOle as a 
DOll-party flna .... ial expert. I did not 
take up a stroDe pel'IICIDal attitude 
until I became convinced that the an-
DOUDced decision was UJUtC:eeptable to 
the people of Kolaba in partieular and 
Maharashtra in general and involved 
grave risk of economic ruination to 
them. I also anticipated 1be di1Bcu1-
ties likely to arise over Bombay City 
and the lengths to which Congress-
devoted Maharashtra leaders were 
prepared to go and used my influence 
in an attempt to secure acceptance for 
the bigger bilingual  Bombay State. 
that is, including both Saurashtra and 
Vidarbha, which was the only genuine 
bilingual State arrangement in my 
view. Unforbmately,1bis was reject-
ed in tum by the Congress Working 
Committee, the Gujarat and Bombay 
Pradesh Congress Committees and 
8nally by the Maharasbtra Pradesh 
Congress Committee themselves by 
implication. Although I am certain 
that the Maharasbtra and the Gujarat 
public will even now favour such a 
solution, with the present leadership 
being what it is, I fear this solution 
will not be feasible. 

Even before the Prime Minister 
made his announcement about Bom-
bay in January last, I had informed 
him and the Cabinet of my view that 
if the bigger bilingual Bombay State 
was not possible, then the only alter-
native was the formation of a sepa-
rate Gujarat and a separate Maha-
rashtra including Bombay City and 
that the separation of Bombay City 
from Maharashtra would be a grave 
economic and political blunder, be-
aide!! being unjust to Maharashtra. 

I refrained from protesting against 
the Government decision of January 
last, which was not taken in the full 
Cabinet, until I became seized of the 
reactions of the Maharashtra Pradesh 
Congress Committee and was satisfied 
that the decision was unacceptable to 
Maharashtra in general and my con-
lltituency in particular. On beJn, 
_tfsfled on this point, I tendered my 
.resigDation to the Prime Minister. In 

reply be referred to tile cJesIrabDlt7 
of doing everytbiD& ~ e to d»-
courage violence. as alao to interestiDa 
possibilities of tbe formation of hie 
bilingual unita sueh as J)abhiN Pra-
desh, Purva Pradesh, etc. At· about 
the same ~  • few friendly fellow 
Members of Parliament advised me 
not to precipitate matters until Parlia-
ment had had an opportunity of con-
sidering the queation. It was in view 
of these considerations that I refrain-
ed from pressing my resipation in 
January Iasi. 
Although the S.R.C. Bill 88 intro-
duced made no change for the better, 
from my point of view I was content 
to await the report of the Select Com-
mittee. But discuSsions in this respect 
were in my opinion gravely prejudi-
ced by the extraordinary action of the 
Prime Minister in making his an-
nouncement in Bombay early last 
June. His later explanation that he 
was always free to announce Govern-
ment's decisions is not valid as in no 
sense was the decision a decision of 
Government. There was no consi-
deration of the proposal in the 
Cabinet or even by circulation. There 
was no individual consultation with 
members of the Cabinet known to be 
specially interested, as for instance. 
myself. There is no record even of a 
meeting of a Committee of the 
Cabinet, and to this day DO authorita-
tive text of the so-called decision is 
available to the members of the 
Cabinet. 

Shrl Kamath (Hoshangabad): A 
one-man Government. 

Shrl C. D. Desbmakh: This instance 
is typical of the cavalier and uncon-
stitutional manner in which decisions 
have been taken and announced on 
behalf of the Cabinet by certain un-
authorised membara of the Cabinet 
including the Prime Minister in 
matters concerning the reorganisation 
of the States. The separation of 
Andhra from Tamil Nadwas decidd 
upon and announced by the Pm; .. 
Minister without reference to the 
Cabinet. The declsfon of last January 
in regazd to p1aeJac Bom'-7 CitF 
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UDder Central administratioD, was. 
..am. without prior reference to the 
Cabinet, wbaBe previous decision was. 
Bombay abould be made a City State. 
Nor did that cleciaion repreBent a solu-
tion &peed upon by all' concerned. 
iDcludiDc the Jrlab.arasbtra leaders. 
aiDce their proposal to that effect was 
conditioDal on (i) Bombay City being 
retained .. the capital of Mabarashtra, 
and (ii) a provision for -later ~ er 

of the City wi1Il M.alulruhtra at the 
cUscretion of the Prime Minister. It 
is true that a Committee of the 
Cabinet was constituted to decide 
boundary matters, but it was never 
the IntentiC)D that  that Committee 
should decide the fate of Mabarashtra 
and Bombay City on behalf of the 
Cabinet. In any case, I have a grie-
vance· in that I was not consulted in 
regard to the specific decisions an-
nounced, althouglb as a Minister 
specially interested territorially and 
electorally at least common courtesy 
demanded that I should have been. 
My complaint is that the Prime Minis-
ter anll the Committee of three have 
arrogated to themselves powers no.t 
delegated to them by the Cabinet as a 
whole. 

Even more summary and dis-
courteous bas been the rejection by 
the Prime Minister and the Home 
Minister of my request 1bat they pro-
mote an enquiry into the Bombay 
firings of November 19155 and January 
1956. I am convinced that they are 
being false to their principles in 
regard to the safeguarding of civil 
liberties in helping to hush up the 
matter. Since the Prime Minister has 
at a later date argued that the ques-
tion of Bombay City eannot be recon-
sidered just now because Bombay bas 
misbehaved, he cannot argue that the 
matter is one CODCerDing the Bombay 
Government alone. His view that 
IIUcll an enquiry will 0D1y exacerbate 
pubUe feel1nga further Ie not valid" 
IdDce truth· am never ·embltter and 
wbat » aUepd.,with • erat dee1-of 
pritrIG fade e9'ldeoce, »that ..... police 
Dwed Jaek of flIe.eontrol aDd 

I1"OISIY exceeded their lepl pOwers • 
'l'bere ia evideDce to Ihow that tbe7 
were iDatrudecl bT the Chief Min ..... 
to 8boot at ailht aDd to Ihoot to kill, 
that the deliberate use of tear ... 
before intended 8riDe broqbt out 
women and c:bildren from their rooma 
cboking for breath, ouly to be abot 
down by the JDdiaerfmiDate 8riDe of 
the pollee, UIIinI tommy IUJUI, 8riDe 
several rowIda to the eeceDd, tIult 
there were 2,500 1'OUDd8 &red, result-
ing in 80 persona dead and act injur-
ed. that the pollee injuria through 
~es and acid bulbs were inaipi-
fleant and DOt contemporaneous with 
the firing episodelJ That the ruling 
party should have thought it llt to 
order an enquiry into the Bosbiarpur 
latbi charge when they resolutely re-
fused to order an enquiry into the 
Bombay 1iriDgs to my mind shows an 
animus against Mabarashtra with 
which I refuse to associate myself. I 
drew the attentioo of the Prime 
Minister to many of these matters and 
informed him that I was thoroughly· 
dissatisfied with the apathy with 
which this mattfll" bas been viewed by 
him. I pointed out to him that in any 
other country. ealling itself civilized 
with such a carnage, a judicial enquiry 
would have been compulsory by law. 
Even now wben the coroner bas held 
in several eases 1bat the firing of 
November 1955 was unjustifled, there 
seems to be no intention to enquire 
into the matter On the part of the 
pollee because they themselves b.lve 
caused the deaths. 

These matters, w., the usurpation 
of the powers of the Cabinet by an 
inner circle and the denial of civil 
liberities-by-giving a CArte b14ftdae to 
the Bombay Pollee, have a beariDc on 
public interest· going far beyond the 
range of the dispute over Bombay 
City •.. Violence can oaly be eurbed by 
justice and rational behaviour. The 
aggressive non-violeDee of many men 
l'JIIIJ)onsible for the Bomba7 _JSiGO 
will do far mare to disrupt ·the .unity 
Qt; the ,!eOUDR7 tbaa...-.outbunta -,oi 
Yio1eDce, ......... --maa wiil 
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III ......... bit Shri 
C. D. Duhmtdda 

eondoneaDd which must be tiealt 
with '8rm1y. but not brutally -..peclally 
where hundreds of palpably innocent 
c:ltizeDa are bavolved. 

fte PIbDe' ..... r .... IDaWer .. 
~ r  ............. ( .... 
,JawallUlal JleIII'Il): Mr. Speaker, Sir, 
it is with deep reeret that I have listeD-
eel to the statement made by lIlT hOD. 
frlead and my eolleque In Govera-
_ ment till )'eSterda7. I re«ret havine to 
pert company in the work of Govern-
ment from • valuable colleque. I rec': 
ret also that on this occasion an ele-
ment of controversy has been introdue-
eL 

I am not referrfnj{ to the merits of 
the questiO'bs ,used by my friend; 
iheIe wUl DO doubt be dealt with in 
the course of the subsequent discus-
sions in this House. The hon. Member 
lias criticised various actions for whclh 
1 am responsible. I accept that res-
penst})Wty fully as Indeed I must, In 
my capacity aa Prime Minslter. But 
I am reluctant to enter Into a contro-
versy, which to smoe extent has a 
pc!I'SCQlI character. Binec we are 
ending our dose association as mem-
bers of Government, I should like this 
parting to be with goodwilL 

I shall 0Dly mention here two er 
three matters' to which reference has 
been made. Tb:e account that the hon. 
Member has given of various deve-
lopments is not in my opinion quite 
correct in all Its particulars. It is in-
cOmplete and hence may give a wrong 
impression as to what happened. 

Reference haa been made to the 
proceedings of the Cabinet. It is not 
usual to do 80 and 'It is a little di1ft.. 
cult to deal with this matter without 
a tull aeeount of what· Cabinet eon-
sdered at· various times. I do· not 
thmk -It wouJdbe proper for me to 
deal fully' with the 'proceedings of' the 
Cabinet. 'ThIs matter· has been under 
'COIlSideratlClll. In various ways, for 
many'montbs 8nd It has at".,.. been 
.our deSli-e to bavw' the lareest·· e ~ 
eme . of '-eOasultation' and . qfeemeDt 
1iot'«IlY ID the' GoveiImIeDt but 'In 
PerUame6t eM ~  We :.u-. 
e.-c! tbIa III the Cabinet on IDQT 

8u 

GCCNIaas and when"' the 'CabInet 
appointed • Sub-eomm1ttee, we kept 
the Cabinet informed of its wCll'it. 

The boD. Member has laid that illy' 
announcement early In June in reprd 
to the future of Bombay .. 1ackinI 
In propriety as the States Beoqanl-
aatioo Bill was })elore the Lok Sabha 
and had been referred to a Select 
Committee. I am wholly unable to 
appneiate this argument. What . I 
annonDCIed then was the Govemmeat'l 
polley Wbich had already been iDclud-
ed in -the draft Bill before the Parlia-
ment. The only additional statement 
I made was that the future of Bom-
bay miJlit be decided 5 years later by 
Bombay, a fact wbich had been referr-
ed to repeatedly. There is COIlSider-
able speeulaUon and UDeert.aiA.t)' 
about this which call for clariflcatiOil. 
In such clreumstances, Jt fa neeeuary 
to state the position clearly. Apart 
from th1s, it is the busineSs of Gov-
ernment to declare its policy and to 
place it before Parliament. It is of 
eourse open to the Select Committee 
and Parliament to accept it, vary 
It or reject It. I had, in fact, st.ated 
ill Bombay that it would naturally be 
for the Select Committee and Parlia-
ment to decide What they 1IIoutht 
proper. 

A reference has also been made to 
the decision not to hold a judicial 
enquiry into the incidents in Bom-
bay in November. 1955 and January, 
1956. ThOSe incidents were serious. 
But, after the most careful considera-
Uon and in consultation with: maDY 
c(\Ueague and others We felt that our 
principle aim of developing normal 
and rood relations in Bombay between 
various communities and rrouPs would 
be jeopardised by such Ii prolonged 
enquiry at that stage. We felt that 
our chief effort should be to establish 
good relations again. 

I mould like to express alain. SIr, 
my deep regret at this parting of the 
~  " 
'BIIr.l S. & .Oft (ShOlapur): Sir, wW 
~ r~ ~~t  " ! 
1Il'. ~ 'We wUl 10 to _ DeXt 
_clbu ....... -..,.. , 



BIHAR AND WC;T BI:NGAL 
(TRANsn:a or TERRITORDS) BIlL 

TIle MIIdster ill Ole MlaIatr7 of BolD. 
Main (Drt Datar): I bee to move: 

"Tbat tbe Bill to provide for the 
transfer of certain territories from 
Bihar to West Bengal and for 
matters connected therewith be re-
ferred to a Joint Committee of 
the Houses consistJut of 45 Mem-
bers; ,30 from this House, n ~  

Sbri Atulya Gbosb, Sbri UPeDdra-
natb Barman, Slari Abdus Sattar, 
Slu1 Subodh Hasda, Dr. Ram 
Subhq Singh, Sbri A. Ibrahim, 
Sbri Bbagwat Jha Azad, Sbri Syam-
nandan Sahaya, Shri P. C. Bose, 
Shri Phani Gopal Sen, Shri H. V. 
Pataskar, Shrt P. Ramaswamy, Shrt 
Asim Krishna Dutt, Pandit AliU 
Rai Shastri, Sbrt Shriman Narayan, 
Shri Radha Charan Sharma, Shri 
B. N. Datar, Sbri Gurmukb Singb 
Musafir, Dr. Hart Moban, Shri S. 
K. Patil, Shrimati Tarkeshwari 
Sinha, Sbri N. C. Chatterjee, Shrl 
S.  S. More, Shri Vijneshwar Missir, 
Shri Jaipal in ~ Dr. Lanka 
Sundaram, Shri Mobit K. Moitre, 
Shri '!'Usher Chatterjea, Shrimati 
Renu Chakravartty and Shr1 J. B. 
Kripa1ani; 

and 15 Members from Rajya Sabha: 

that in order to constitute a sittjng 
of the Joint Committee the quorum 
shall be one-third of the total num-
ber of Members of the Joint Com· 
Jnittee; 

that the Committee shall make a 
report to this House by the 7th Augusf, 
1958; 

that in other respects the Rules of 
Procedure of this House relatin, to 
Parliamentary Committees will apply 
with sucb variations and modifications 
as the Speaker may make; and 

that this HOUSe recommends to 
Rajya ISabha t,hafJ Rajya Sabha do 
join the said Jofnt Committee and 
communJeate to this House the names 
at lIrIemben to be appofDted by Rajya 
Sabba to the Joint Commltee". 

~  (wror ~ ~  

• 'IPAJ ~ ifili ~  ~ 
~ ~ i t  

... ~  fiR' 
~  

8111i Datu: They are Member. or 
the Lok Sabha representin, a11 U. 
States to the extent that lJ peJlllible. 

Aa the House lJ aware, a ComJnb. 
&ion was appointed for makinc rec0m-
mendations for the reorganisation oC 
states and it made its recommenda-
tionS in October, 1955. Thereafter, this 
question was discussed in the Lok 
Sabha as also the Rajya Sabha and', 
also in the various State Assemblies-
and Councils. Then, after conslrlering: 
all the circumstances, the Govern-
ment came to certain decisions ~  

were announced on the 16th January, 
1956. That announcement also related 
to the question repn:linc Bengal as· 
also Bihar. But thereafter an attempt. 
was made-a very zealous atte-
mpt it was-to bave a union of the-
two States in the place of the two-
different States, and that question 
was considered by the both the 
Chief Ministers along with their ad-
visers and supporters for a consider-
able time. That was tlte reason why. 
when the drafting of the Bill was 
undertaken, on the basis of the Gov. 
ernment decisions, reIatin, to the re-
organisation of States, the question or 
west Benl{al and also of Bihar was 
lett out. The Bill that was prepared 
was circulated by Ute President to the' 
various state Governments and there-
after, as the House is aware, a dis-
c .. ssion took place and the matter was 
referred to the Joint Committee and 
the report of the Joint Commtttee will 
be debated upon from tomorrow so far-
as the states reor«anisation in respect 
of all otb:er States is concerned. 

SUbsequently It was found that the-
task that we undertook for the pur-
palla of effectfnc the administrative-
uniou of West Bengal and Bihar could" 
Det be pursued CIO ac:count of c:ertaJa 



.': 

cli8lcultiea. Therefore. lbe Govemment 
bad to 1.n back upoa their OWD de-
cision taken in JanUC7, 1958. and 
beDce the present Bill was duq draft-
ed and &eDt to the variaus States under 
article 3 01. the Coostitutioo.. Their 
oplniona have been received and there-
after, as the House is aware. on the 
reopeninJ da1' of this session of Par-
liament this Bill was introduced in 
the House. Now. I am ma1tiD8 a motion 
for refereace of this Bill to the Joint 
Committee. 

I have ,one very careful]1' and 
anxious1;y through the 10Di debates 
that took place in the Bihar 
Legislative Assemb1;y an4 the Bihar 
Legislative Council as also in the West 
Bengal Lecis1ative Assembl1' and the 
West Beopl Legislative Council So 
far as the West Bengal Legislature is 
concerned, the1' have stated that what 
the;y have proposed is not a modiftca-
tion of the Government's proposal con-
tained in the BUl, but the Chief Min-
ister has pointed out that there 
are certain suggestions which 
should be taken into account 
by Parliament before the Bill 
is passed into law. So far as Bihar is 
concerned, naturall;y, the;, have taken 
up an attitude that no part of Bihar 
ought to be given to West Ben£aI at 
all. Resolutions have been passed to 
:the effect that the President should 
withhold his assent to the introduction 
(If this Bill in Parliament. So, these are 
the two decisions we have before us. 
We haVe also the decision that Govern-
ment have alreadY taken. and in accor· 
dance with that decision, this Bill has 
been prepared and with the Presi-
dent's BSseut, this Bill has now been 
introduced and is to be debated here 
by the hon. Members. 

I need not point out at this stage 
the various princlJ)les that were laid 
down for the reorganisation or the 
re..formatfoo of the States. A number 
of principles were laid down: linguis-
tic aftInit1' was one; ,eoeraphicaI con· 
tiguity was another; administrative 
convenience was the third principle. A 
number of principles were laid down 
aDd it mJgIat be found that 80. far as 
tb"e ceneNl reoommenctatJoDa of the 

State. Beaqanisatioo Commisslm are 
concerned. tIae;y have been acc:epted b7 
the GGvemmen' with certIIiD c:banIes 
which fIIe7 thoqht were absolutel;y 
imperative. So far .. the Comml·IiM'.· 
views with rqard to the Benp!-Bihal' 
border are concerned. We have takeD 
into account the very· peculiar coodl-
tions that obtain OIl the border. We 
have, in this connection. to take into. 
account the fact that there was par-
tition in IH7 and natura1.l;y that par..-
tition hit Bengal moat, because Benpl 
was divided into two portions. One-
portion went over to Pakistan and the-
other portion remained with us. AI .. 
result. of ~ division, DBtura1l1' the 
econom;y of Bengal was affected to .. 
great extent. Thereafter. another pro-
blem was introduced. namelY, the pro-
blem of constant immigration of re--
fugees from East Bengal A very large 
number of people have come in and" 
theref,*", the case df West Bengal 
is one which deserves the s;ympath1' not·· 
on1;y of Beopl, not onl;y of Bihar and" 
not oDl;y of the great adjoining State of 
India but the S)'mpath1' of all the-
States together. That is the reason' 
why this particular problem of reor-
ganisation has to be considered against 
the context of the present conditions 
obtaining in Bihar as also in West. 
Bengal 

So far as West Bengal is concerned;" 
it has to be adrpitted that there are 
certain areas in Bihar where there is 
a certain population of Bengali.speak-
ing people. I am not here dealing witb-
the percentages at all. 

Shrl M. P. MJahra (Monghyar-
North-West): It is throughout Bihar. 

Start Datar: Onl1' in certain parts. 
Shrl Jalpal S1Qh (Ranchi West-

Reserved-Sc:h. Tribes): And ttir-e-
ttenll. 

Shrl Datu: One point ma1' be noted· 
here. So far as the question of trans-
fer of certain territories from the' 
Purnea district of Bihar to West Ben-
gal is concerned. among other factors 
we have to take into account also the· 
factor that has unfortunately result-
ed from the partition of BentaL 'l'he-
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position in wblch West Beapl has been 
.put Is tb:Is. Benpl is Ute oaJ.7 Part A 
State wblch has been cllvlded ioto two 
more or leaS distlnct or M!parate por-
l1ons. We have got in the north the 
-district of Darjeeling, the· cllstrict of 
~ alpaigurl and the dlstrlct of Cooch-
Bihar. These are the th:ree cUstricts 
which are entirely cllscoanected and 
this is also a factor for consideration. 
"These three districts in the north have 
. no c:onnectlon, no pograpblcal eonti.: 
gult)' with: the other portions of We£ 
~  It is we that we have got the 
Tallway system, which is under the con-
trol of the Centre. We have also cer-
-taln highways.' Even with these high:-
ways, it is to be noted that a certain 
l)rocedure has to be adopted, especial-
ly when people in one part of the State 
bave to '0 to another pIIlt of the state 
through a territor;y which belongs to 
·-another State. As far as possible at-
tempts are being made to remove pro-
'blems which are likely to create some 
hardship; but the fact remains that we 
ought to have seen that there is com-
plete geographical contiguity so far as 
-all its districts are concemet1. Other-
"Wise linguistically and even admiDla-
tratively. certain di1ftculties are likely 
to be-created. In the case of Bengal, 
'this has caUEd a great deal of hard-
'ship and a great deal of harass-
'lDent, so far as the adminis-
'tration of the two separate parts 
1s concerned. Therefore, it was 
'one of their arguments that in the ques· 
'lion of the reorganisation of States, in 
'addition to' the language element, oUter 
'factors which created a certain amount 
lof inconvenience and hardship shoull 
also be taken into account and as far 
as possible the two disconnected areas 
-should be Joined together. This was 
1l factor which the Joint Committee 
bad to consider wh1le dealin« with the 
cl8ims of Bengal over certam parts of 
Purnea cllstrlct, especla1ly so far as 
tM Kfshanganj sub-cllTlslon was con· 
umed. 
I am ezl,lalnlng the factori _tdrh 
~ with 01" Inftueneed tba Joint 
OImmlttee In coming. to theIr decll1CJD1. 
A-ftr7 t8rft p.,r1IoD ol the Intern.-
..... bonier Gr frontier behNeD tDcUa 

and Pakistan was In Benpl. So far as 
Bihar was CODeerDIid. Pumea .... tbIt 
only cllstrlct whiclt ad • land fnlat1er 
with Paldstan. It was not ftI'7 leal. 
maybe 70 to 80 mfles; but, all the same 
that was a problem wblch Bihar alto 
Ilad to consider. '1'beoretlcally spealdnc 
at least. SO far as the question 01. the 
control of an IntemaUoaal border .. 
concerned, I would appeal to the House 
t(' consider it from this point 01 view: 
Ii it were feasible aDd praetlrable. 
would it or would It not be better to 
have the entire land frontier under the 
control of ~ adminlstntive unitt I 
am merely pointlns out the nrilJUS 
grounds that may be taken Into COD-
sideration by the .Joint Committee. Tbe 
first point was that the two portioas 
should be toined toeether. The sec:oad 
point was that the entire land frontier 
should be under the control. of _e 
State, instead of be1q. partly uDder 
the control of one and partly under 
another. 

There is also a third point, but I 
am not laying very great stress on !to 
I am not entering into any controversy; 
I ara merely pointing out what the 
SAC. have stated. They have stated 
that the population of Kfshanganj speak 
a dialect known as Klshanianjla or 
Sirpuria, which is m.!)re akin to th:e 
Ben&ali language than to Hindi. But, 
you will understand that this was not 
the main Or conclusive argument wblch 
weighed even with the SRC. 

I will repeat the three considerations 
which: weighed with the .Joint Com-
mittee. They are the advisabillty of 
haYing the' state of Bengal as an in-
tegrated whole, the desirabUit7 of hay. 
ing the whole frontier between India 
and Pakistan under one State and 
thirdly the nearness of the dialect pie-
vaillng in Klshanpnj to BenpU to a 
greater extent tb"an to Hindl I am 
not exaggerating the matter at an; I 
am putting it at the lowest. The moat 
Important erouncl was the facDlb" of 
communications. It Sa also • queaUoa 
of admIDlstratift CODtrol over the 
meatis of commUDicattGDa. J'or tbeIe 
reUou. the SAC.' atated -IIaal tile 
ElahanpnJ 1Ub-dl.utaa... ~ .. 



lhbanama River 0UIht to be Area 
Co . ~est BeapL 

8l1li 87---.... ~  (Muzaftar-
pur Central) I want to briJll ODe point 
'" ~ attention of the bon. MJDUter. 

1Ir. 8peaker. Let him flnish. 

Slat 8,.···· ... • Salaa7&: I want to 
point it out as a matter of correction. 
SAC. recommended that Urdu was 
their Jancuqe. 
SlId Datu; I altIa)'II speak .ubject 
to correctloa. So far as the Klaban-
Banjia dialect is concemed. the S R C. 
have stated that it is of greater near-
ness to the BencaU lanruare than to 
. Hindi. As I pointed out, they have not 
relied entirel7 on that Il'OUDd. They 
relied on all the three circumstances 
taken tOilether and decided to i~ to 
West Benpl for the various objects 
I have mentioned, a bit of land In the 
Kishanganj sub-divislOD. ThIs was th'e. 
firstl'flCOJllDleDdation that was· Itade 
b,. the SAC. and it haa been accept-
eel by the Govemmalt. 

-coming south, so far as the 
Nanbhum distriaII in Bihar .. con-
cerned, it· consists of two portions. 
Some hon. Members in this House 
might object to the expnssion "sub-
district" that has been used here. It 
is immaterial whether it is ealled a 
sub-district or a sub-diYision. The 
fact remains that Manbhum has got 
two fairly clear-cut divisions made by 
the running of the Damodar river in 
between the two areas. We have got 
the· first division and the secood divi-
sion. So far as the first division is 
concerned, the Government have done 
nothiDB. So far as the second divi-
sion, popularly known as the Purulia 
su.b-district, is concemed, they have 
made a change. The northern division 
bas been bpt 'u it is, ·becauae there 
are eertain minenls and coel fteId8 
there. In. making all these ncom-
J!M'IId.tinDa for alteratioas of the 
boundaries, we have taIren into eo-
count other. qnarticlN alao,-.-ped.U7 
tile·. questioIL of .the flCCIIlOID)' .. of the 
qdoua ,., aate. .. , ~  -tbenb)-. 

'IIIiiIt6ae. Ja ~ tbelr NCIOIDt-
mendatioD. the &B.C. hact .,.... 

them. and in COIIIiDe to • decisiml tbe 
Govermnent have had. befozoe tb.m. 
the question of bepinc up the ec0-
nomy of the great Bihar State to the 
fullest· extent pcIIIdble eoIIIiIteD.tly 
with the desire to help West Benpl 
to a small extent. 

. So far as the Jlmhb.um distrJet Is 
concerned, as I stated, Jt consists of 
two parts. The _ northern part is 
~ 'as· the DbaDbacI d.msion. It 
J8 on the upper 8icIe of the Damodar 
River. 'lbe other put is a larcer put. 
This Dhanbad sub-ctivlsion appears to 
be only _one-fourth of the ctistrict. ~ 
regards Purulia sub-division, there are 
certain circuJnstances whieh bave to 
be taken into account. In this sub-
division, it appears that the Benpli 
population was in a J)I'edominant pesi-
tion some years ap. On account of • 
number of circumBtances, it is true 
that the majority has been falliq. 
But, the fact remains that there Is a-
considerable· BengUi speakinc popula-
tion, and if I mistUe DOt, Benpli is 
also recognised as a eourt language 
here. In the general constitution of 
the administration, these two portions, 
though logetlaer they are called tile 
Manbhum district, are more CJ" less 
separate and held together. I Under-
stand that there are Deputy C0mmis-
sioners for these two divisions also. 
Whatever it is. I am prepared to pr0-
ceed on the footing that these two 
divisions are part of the same d.istriet. 
Even though it is admitted that they 
are parts of the same district, still it 
baa to be further understood that 
these two portions are fair17 cti&-
tinguishable from each other. 
Dbanbad aub-ctivision is an entirely 
Hindi area aad it has got 10 remabl 
in Bihar. Dlumhad was Dot touched 
at all., So far as the Purulia is eon-
cerned. it W8I the opinkm of· the 
S.R.C. that the whole of Purulia sub-
district exCept Chas thana Bhould be 
Civen over to W. BencaL That wall 
the _ opinion -Pi tlud .". the SAC. 

, • .; "" .) .. ~ .. I ....-

8hrI If. B.·CHwd111u7 (GhaW): 
Why IDOC1if7 it' 

~ -
--Dd DaDr. .Wba.W. qUedloD .... 
fIIIiMr ooiw"'-ed bT til. aoftnllDell( ; 
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there were eertain other points be-
fore them. That is the reason why 
you will find that we have further re-
clueed the area to be given from Bihar 
to Benpl. These two areas are ona 
thana and one police station. 

SIIIt IL IL Bua (Diamond Harbour): 
Give reasoas for thi.s modiftcation. 

Slut Datar. Clause 3 of the Bill says: 

"'Purulia sub-district of Manbhwn 
district, excluding Chas thana. .  . ." -

This thana has been excluded by 
the S.R.C. When the Government had 
to take a decision, they further ex-
cluded two areas with a view to facili-
tate the work that wu being carried 
on, first in respect of an irrieation 
project and secondly in respect of a 
reservoir which supplied water to 
.Jamshedpur town as also to the iron 
and steel works there. For that pur-
pose you will find that two more .areas 
have been excluded from what had 
been recommended by the S.R.C. to be 
given over to West Bengal. As I 
said, Chandil thana has been exclud-
ed. An irrigation project was going 
to be started and it was considered 
that the efforts of the Bihar Govern-
ment should not in any way be pre-
judiced by the transfer of Chandil 
thana. What has been done is, in ad-
dition to the exclusion of Chas thana 
are recommended by the S.R.C., we 
have stated that Chandil thana should 
also be excluded as also the Patamda 
police station of Barabhum thana. 

Though the problem of Bengal was 
fairly important, we have also to take 
into account the fact that Bihar should 
be eeonomic:ally, as little as possible 
affected. That is the reason for the 
GovernmeDt decision taken in Janu-
ary 1958 ad it has now been em-
bodied in the Bill that these two por-
tions should also be excluded. You 
wiD 8nd that we have reduced the 
claims of lIeDpl to almost a very 
small share. The Bengal Government 
.. also tile Beapl Provincial Cong-
__ Cnnmdtfee and fannerb', from 

11151, Sbri N. R. Sircar ad others IIa4 
made a very great eWm. "!'hey 
wanted a very larp are&. FormerlT 
the,y claimed about 18.000 square 
miles. Tbat area has been cradually 
brought down. Along with this lup 
area, the Bengal Government wanted 
the transfer of a population of 5 to 6 
millions. That has also been brought 
down. You will find that what has 
been given to Bengal is only a very 
&mall frac:tion of what they had claim-
ed. I may point out here that about 
3200 to 3300 square miles of territory 
and a population of 15 lakhs only 
have been sought to be given over to 
Bengal from Bihar. 

As I pointed out, this -aiea by 
linguistic: and cultural a1Dnities was 
nearer to Bengal than to Bihar. It 
15 possible to argue that the census 
figures are not accurate. It is further 
possible to argue that even aceording 
to the census figures, the matter is not 
very clear. As I said, language is-
not the only factor to be taken into 
account. In fact, though sometimes it 
is said that the provinces are being 
divided linguistically, I would point 
out to bon. Members that language is. 
one of the many considerations, not 
necessarily the imlJOrtant considera-
tion, much less the exclusive con-
sideration. To a certain  extent. 
language has its value. Along with 
language, administrative convenience 
has to be taken into account, geogra-
phical contiguity has to be taken into 
account and then we have to find out 
what portion has to be transferred 
from one State to another. Against 
the background of all these e n ~ 

we have to understand that we are aD. 
after all, one. India is one and a COIIl-
mOn nationality bas got to be deve-
loped. I have read various speeches in 
the Bihar legislature-various verT 
angry speecbes. I also ~ te the 
depth of feeling of the hoo. Members. 
After all, we have to take into account 
that this Is not a partition beweeD 
IndJa aDd Pakistan. Tbere also It DlQ' 
be noted that we eftected the partttiGD" 



'With .. little Wwill .. pcBble. what-
ever miJbt have happened subIIequen.. 
t1y: IndIa is ODe. Bengal and IJJhar 
have to Jive together. Bihar • a 
.-reat provinc:e, and I· may .. here 
1hat the whole of India: is proud of it. 
'Bihar has produced a number of Jl'Ht 
-rulers. We had the first empire of 
Asoka in Bihar. We have had not 
~n  a long line of former rulen, but 
al<Jo great public rulers. India is 
proud that its first President is a dJs-
tinguished son of Bihar. All these 
1bings have to be taken into account. 
1 am appealing to Bihar for a small 
measure of generosity. I know that 
very exciting speeches have been 
made in the Bihar legislature. If a 
'Small portion is given to Bengal. 
:Bengal's economy would improve. 

Sbri la1i1al Slnch: Why not take the 
whole of it? 

Shri Datar: Beng:!l would be fully 
satisfied and Bihar's economy would 
not be a1fected. These are all ques-
tions that have to be considered. I 
would request my hon. friend Shri 
..Jaipal Singh to control himself be-
~ se all these questions have to be 
solved with as great a self-restraint 
as possible. It is our pride that in 
·spite of all that has been stated here 
and there, even this very thorny ques-
tion of re-organisation has been solv-
ed by ~ in a fairly satisfactory 
manner. Now, there may be room for 
-complaint here and there, but Gov-
ernment would try its best to see that 
even this great experiment of a 
rational reorganisation of all the States 
is gone through as smoothly as possi-
ble, with the greatest goodwill of all 
the parties concerned. Therefore, I 
am appealiDg especially to the great 
hon. Members of Bihar to exercise 
restraint and not to misunderstand us 
oat all. So far as we are concerned, 
Bengal and Bihar are of the same im-
·portance to us. The Government of 
·lndia are trying to hold the scales ab-
-solutely even between Bengal and 
Bihar. We should, therefore. ap-
proach this question without any-

passion or excitement. It is one o! tbe 
geat characteristics of Indian culture 

that we view ~ partieular point DOt 
from our own predllictions, not from 
our own perIIODal view point.. but from 
the view point of the other JIUf:7 • 
If, for example, the Bengal people pat 
themselves in the position of BiIw', it 
the Bihar friends put themselves .0 
the position of Bencal .••• 

1 P.M. 
Shri .. amatll (Hoshanpbad): And 

)"ou put yourself in their position. 

Shri. Datar: Yes, I am putting 1»7-
self in both the positions, and it is our 
duty to put ourselves in the position 
of both of them. Even DOw I wish 
that the proposal tor the great wrloa 
which was the aspiration of two ~t 
Chief Ministers of India. namely the 
Bengal-Bihar Union, had been pursued. 
Then perhaps we would have got the 
spectacle of having some unions ~ 
where also, and a time ought to come 
when we ought to rise over all tbeIJe 
feelings. We can have a Bengal-Bihar 
Union only after we are prepared to 
subordinate our own ideas as Benga-
lis or Biharis. After all, if there is a 
union, it b an organic union. After 
all, India has to be a great country or 
a great nation, and India cannot be 
a great nation, as it has been pointed 
out, unless we rise over these par0-
chial feelings, unless we come to 
understand and give the greatest im-
portance to the one over-riding con-
sideration, namely that we are the 
sons of the same soil. Therefore, 
all of Us have to look after the 
interests of Bihar. all of us have to 
look after the interests of Bengal aud 
see how we can harmonise the so-
called conflicting interests of both 
the parties. This is the objective that 
the Government have. and I am quite 
confident that the House will consider 
'this particular question from the 
view point that I have placed before 
it. 

So far as the other provisions are 
concerned, they follow the same 
routine. Just as in the States Re-
organisation Bill. a number of inci-
dental provisions have had to be made. 
similarly ° they have been brought in 
here on the tooting that a certain 
area or certain areas haVe to be trans-
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ferr8d ham the State of Bihar to the 
State of ,West BeDPl If tbla podtloD 
• ,taken IIlto aCCOUDt ad If tbe hoD. 
Hou.e remembers that similar provi-
siGDa haft been made III the States 
Reorganisation Bill, tIleD naturally the 
wbole point would be atremeb' clear. 
Even so far as these terri10rial arrange-
ments are concerned. It Is possible to 
make the whole position acceptable to 
aUto the extent that it can be made 
acceptable to all. The Joint ~ttee 
is tbere. We are now appoint-
ing a Joint Commlttee. The Raj"a 
Sabba also will be having its 
own Members. and ] am quite con-
fident that the small points or the pin-
pricks that are there would besquar-
ed up and that within sbort time at 
our disposal we sball have a unani-
mous report of the Joint Committee on 
this problem and the wbole question of 
reorganisation would have been set at 
rest b" the passage of all these Bills 
before the 15th August. Therefore, ] 
am appealing to this House tbat it 
. migbt accept this motion. 

Mr. Speaker: Motion moved: 

"That, the Bill to provide for the .. 

SbrbnaU Bella Cbabavar&t7 (Basir-
bat): I just want to propose another 
name, the name of Sbri Bbajabari 
Mahata who comes from that area 
which is going to be transferred. I 
think all' parties from the areas to 
be transferred should be represented. 

Shrl N. C. ChaUerjee (Hooghly): He 
represents, as you know, Sir, both 
Manbhum and Dhalbbum. 

Dr. RaID' Sabhac SID«h (Sbabbad 
South): I do not know of any persons 
who represent people speaking Bhoj-
puri in Bengal. They also ought to be 
there. 

SI-rl' N. C. CllaUerJee: I had ap-
.roacbed the Minlster of Parliamenta"" 
Affairs and I thougbt his name was 
being included in the list. 

Dr. _ So ...... SbIP: Five million 
Bhojpuris are res1dinc at present in 
Benpl ] would request 10U to ... 

8IirI IL It _: twe-(Wem&p-
1ioL) 

Mr. ~ Both ibe bOD. MemtIeIs 
will Idodly resume tbelr aeatLAfter 
tile close of the debate tbls ~ 
at 8 O'Clock, the bon. Members can 1& 
on excbanlin, words as much as poal-
ble. I will not allow tbls buildinl to be-
closed. They can sit continuously. Let. 
them not lose patience. Let me place-
this motion before the House. It Is: 
open to Sbrimati Renu Cbakravartty or 
any other bon. Member to say that 
some other namessbould be includ-
ed. Let us have the reaction of tIMt 
Governmenl I will put it to the vote 
of the House. I bave DO objection. 
Motion moved: 
"That the Bill to provide for 

the transfer of certain territories 
from Bihar to West Bengal and for 
matters connected therewitb be re-
ferred to a Joint Committee of the-
Houses consisting of 45 members; 
30 from this House, namely, Shri. 
Atulya Ghosb, Sbri Upendra Nath 
Barman, Shri Abdus Sattar, Shri 
Subodb Hasda, Dr. Ram Subhag 
Singh, Shri A. Ibrahim, Shri Bhag-
wat Jba 'Azad', Sbri Syamnandan 
Saba,.., Sbri P. C. Bose, Sbrl Phan[ 
Gopal Sen, Shri H. V. Pataskar, 
Sbri P. Ramaswamy, Shri Asim. 
Krishna Dutt, Pandit Algu Rai 
Shastri, 8hri Shriman Narayan. 
Sbri Radba Charan Sharma, Shrl 
B. N. Datar, Shri Gurmukh Singh 
Musaftr. Dr. Hari Mohan. Shrl 
S. K. Paill, Sbrimati Tarkeshwari 
Sinha, Shri N. C. Chatterjee. Shrl 
S. S. More, Sbri Vijneshwar Missir .. 
Shri Jaipal Singh. Dr. Lanka 
Sundaram. Sbri Mobit It. Moltra. 
Shri Tushar Chatterjea, Shrimati 
Renu CbakravaI1tY, and Shri 1. 
B. Krlpalani, and 15 members: 
from Rajya &abba; 

that in order to constitute a. 
sittin, of the Joint committee the· 
quorum shall be one-UUrd of 
the total number of members of" 
the Joint Committee; 

that tbe Committee shall make-
a report to this House by the-
'lth August, 11158; 
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that In other ftIItIeCts the Rules 
01. Proeedure III tbia House relat-
in,· to ParliameDtary Commit-
tees will apply with such varia-
tions and mocWlcatiODS as the 
Speaker may make; and 

that this Houae recommends to 
Rajya Sabba that Rajya Sabba to 
join the said Joint Committee and 
communicate to this House the 
names of members to be appoint-
ed by Rajya Sabha' to .the Joint 
Committee." 

One more name has been proposed, 
that of Shri Bbajabari Mahata. Hon. 
Members will make a note of it. 

Dr. Ram Sabbac SiDcIa: I am not 
making a speech. I am clarifying my 
point. He referred to Sbri N. R. Sarkar 
and others and. said so much area was 
demanded. My point is that the per-
sons who have so far been silenced-
for instance all the Bhojpuris who are 
residing in West Bengal and other 
.parts of oricinal Bencal-bave not 
been allowed to have their say. Nor 
are they represented either in Bengal 
or in this hon. House. I therefore re-
quest you to give sufftcient represen-
tation to their case alSo by having 
other Members appointed on this 
Joint Committee. 

Mr. Speaker: he has not !.uggested 
any name. 

Shri laipal Slneh: It is with great 
pleasure I welcome the inclusion of 
the name of Shrl Bhajahari Mahata. 
While I support it, I would like to say 
that there is an hon. Member in this 
House, sitting beSide me, represent-
ing Pumea. I suggest his name should 
be included. 

Shrlmatl ReDa Cbabaftl1ty: We 
do not object at all. 

•• Spellker: Wbat is the name of 
the hon. Member? 

SIIIt Idpal StDcb: I thought you 
]mew him. His name is Shri Benlambl 
Hansda. 

Mr. Speaker: These are the two 
aames sugeafed. The MinUter may 
cadJider thI&. 
." ·f" 

8IIIt Datar: I sbaIl eonalder, but the 
questloa of conslderatlan 1Dvo1". the 
e1JminatiOll 01. ..... otber name.. 

SIu1aaU ... CIIaba.,artty: More-
names should be added. 

8IarI It. IL .... There can be 32 
Members from this House and 18 from. 
the other House. 

SlId Datar: We cannot have more-
than 45 in all, 30 from this House an4 
15 trom the other House. 

ShrbDatl Bella Cllakranrtt,.: 0fteD 
times, the number has been increased, 
snd the Ministers concerned have-
accepted the increase. 

Shrl IL  IL Baa: Last time, four-
new names were added. 

Mr. Speaker: The number can be-
increased SO as to Include eVen the-
entire House. The only point is that 
the ratio of 2:1 should be maintained. 

Shrl Datar: If that is so, I shalf 
c:'Onsider. 

Mr. Speaker: The Minister may COD-
sider adding one more person from. 
the other House. 

Dr. Bam Sab"" SiDdt: MY' point: 
was not regarding the number. MY' 
point was that the entire Bhojpuri 
population has been suppressed t ere~ 

They have neither «Qt any sehool for 
t,be¥1 lang'Uage. nor have they got 
representation either in the West 
Bengal Assembly Or here. That point: 
also should be taken into consideration; 
in this connection. 

Shri K. K. Basa: But how many 
Bhojpuris have got themselves elect-
ed either to the West Bengal Assemb-· 
ly or to this House? First they shoullt 
get elected, and then only they can-. 
have representation. 

Dr. Bam Sab.... SJach: How can. 
they get elected? They have been 
completely suppressed. 

Mr. Speaker: I would request ~ 

Members not to cet ucited overtbls 
matter. 

Now, is it the d'eaire of the Hou. 
that Dr. Bam Subbal Sintb .-
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aould be in the CommIttee to reo 
~ tbat area! 

s-e B •. M.",: Yes. 
Mr. Speaker: VerT well. Then. his 

!Dame also .••• 

Dr. Ram Sabllac SIada: No, sir, I 
.am already tlu!re. You can delete me 
from there. My point is that ordinary 
;people have been suppressed by these 
bourgeoisies. 

Mr. Speaker: Now, the motion bas 
"been placed before the House. Those 
two other Dames also will be added, 
.and there will be one more Member 
from the Rajya Sabha. 

SbrI Datar: Is it you point that 
there should be 33 from here and 22 
.from there? 

Mr. Speaker: 32 from here and 16 
-from there. Two more Members are 
.added now, and there will be one 
more from the Rajya Sabha. Tbere 
will be 48 in all. 

Now, notice has been given of some 
. amendments to this motion. There is 
-one amendment in the name of Shri 
.s. S. More, which reads; 

"That the Bill be circulated for 
the purpose of eliciting opinion 
th!!reon in the states of Bihar and 
Bengal by the 15th August, 1956 .... 

Prima faCie, I consider it a dila-
tory motion. What has the hon. Mem-
ber got to say on this point? 

Sbri N. C. Chatterjee; I woulq 
request! my hon. ,friend Shri S. S. 
More Dot to move it, especially in 
-v;iew of the fact that Bengal and 
1\ofaharashtra are very close. politi. 
~  culturally and spiritually. This 
will have a verY neat repercussion on 
-the government of Bengal, and there-
-tore, I would appeal to him not to 
move It. 

-/' Sbrl S7amDaDdaD SMa,..: If it is 
more akin to Bengal, what about 
1tinsbip with Bihar! 

Sbri S. S. More (Sholapur); I am 
:friendly both to Bihar and to Bengal. 

Out of tn7 frieDdIblp' for both, I 
do not PropGle to IDOft tb1s ameDd-
mente 

Mr. Speaker. So, I do net place it 
before the House. Then, there Ia • 
second amendment wbicb stands In 
the name of Shri Sadban Gupta, 
which seeks to give • few instructions 
to the Joint Committee. The hoD. 
Member is not present IIere.. So, theft 
i'l no difficulty with recard to tb1s 
amendment. 

So, the debatle will now follow. A. 
regards ti'lle.limlta for speec:bea, 

leaders of groups win be liven 20 to 
2i minutes each. We sba1l have on the 
whole six bours for this Bill. 

An Boa.. Member: Make it aadh4 
ghanta . 

Mr. Speaker: 25 minutes always 
come in practice to aadh4 ghantc. We 
shall bave. six hours on the whole 
The Of her Members will have 15 
minutes each. 

"/Shri Sy.muDdaD BaIlaJ&: Six hour. 
to begin from now . 

Mr. Speaker; We ~  dispose of 
this Bill today; however long we shall 
have to sit, we shall sit. 

Sbrl Kamath: MbY I make one 
brief request to you? Considering t~ 
importance of this trio of Bills, this 
and the two others scheduled for dis-
cussion for the next two weeks. 
I am sure I am voicing the 
desire of the House when I say 
the Home Minister, Pandit Pant, 
should be present in the House. 
I was greatly coocemed to hear that 
he is unwell. and I wish him a speedy 
recoverY. But .... 

Sbrl Datar: He is not well. 

Sbrf Kamath: But the House should 
know whether he will be in a posi-
tion to attend the House tomorrow or 
shortly thereafter. Believe me, 
nothing is farther from my mind than 
to cast any reflections on the capa-
city of my dear friead Shri Datar 
But as a member of the three-mu 
committee, to which Shri C. D. Desb-
mukh referred a little earlier, Paadit 
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G. B. Pant was responsible for taking 
Government decisions on this matter. 

Mr. Speaker:· Is it necessary to 
argue that point now? 

Shri K.  K. Basu: It is a dilatory 
suggestion. 

Shri Kamath: I would like to know 
whether the senior Home Minister 
will attend the House from tomorrow 
enwards.- Could Shri Datar tell us 
something on t~ t  

Mr. Speaker: Let US not spend time 
over this matter. The Home Minister, 
who is very much interested, will 
certainly not stay in his bed a minute 
longer than is absolutely necessary. 
He will certainly come here as soon 
as he is all right. We are anxious 
that he should recover as early as 
possible. 

Shri Jaipal Singh: I 3hould like to 
bring to your notice one very impor-
tant point. When the Joint Com-
mittee on the States Reorganisation 
Bill met ... 

Mr. Speaker: Is the hon. Member 
• raising any objection to proceeding 
with this Bill? Is he raising any point 
of order? 

Shri Jaipal Singh: Yes. it is a point 
of order. If you will kindly listen to 
the story, you will appreciate and 
understand what I am trying to put 
before the o ~  

Mr. Speaker: I am v€.ry anxious 
that the proceedings of this House 
.ught not to be interrupted in any 
shape or form. I know the hon. Mem-
ber is not interested in blocking this 
Bill. Is he raising any point of order 
now? 

Shri Jaipal SiDp: It is a very 
serious point of order. 

Mr. Speaker: What i5 the point of 
order? Let the hon. Member state it, 
and if I am not satisfied, then let him 
support it by arguments. 

Shri Jaipal SiD&"h: The point of 
order is this. When the Joint Com-
mittee on the States Reorganisation 
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Bm met, there were amendments by 
hoo. Members from Orissa, myself 
and certain others, which were ruled 
out, and which were precluded from 
being discussed; we were told by the 
chairman of the Joint Committee that 
those amendments were outside the 
scope of the Bill. We were told at that 
stage that our amendments might be 
considered at the second stage. I would 
like to know, now that another Bill 
has been brought forward, whether 
amendments from Shri Saranpdbar 
Das or from myself will be accepted 
and will be within the scope of this 
Bill. For, this Bill is restricted merely 
to transfer of certain territories from 
West Bengal to Bihar or vice versa. 
What happens if, supposing, my hon. 
friend Shri Sarangadbar Das says ... 

Mr. Speaker: I have heard the 
point of order. Hon. Members have 
not yet tabled any amendments. This 
Bill is being referred to a Joint Com-
mittee. Let hon. Members make an 
attempt in the Joint Committee to 
push through whatever view points 
they have. And let us hear what the 
Joint Committee would say. 

Shri Jaipal Singh: The point is that 
those amendments have already been 
precluded in the first found. 

I\lr. Speaker: This Bill is going to 
the Joint Committee 

Shri Jaipal Singh: Here also, the 
State of Orissa is not in the picture. 

Mr. Speaker: Assuming I take also 
the same view, what will hon. Mem-
bers say? Let us have the concrete 
amendments first. Let them be placed 
before the Joint Committee. This is 
not the stage at which those amend-, 
ments could be brought forward. The 
Joint Committee will consider those 
amendments, and thereafter, when the 
Bill comes back here, hon. Members 
have an opportunity to look into this 
matter. 

Shrl R. D. Misra (Bulandshahr 
Distt.): On a p:>int of order. I sub-
mit that this Bill cannot be referred 
to a Joint Committee, under rule 92 
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of the Rules of Procedure of this 
Bouse, which reads as follows: 

'"When a Bill is introducecl, or 
on aome subsequent occasion, the 
Jpember in charge may make one 
of the following motions in regard 
to his Bill namely:-

• • • • • 
(ill) that it be referred to a 

.loint Committee of the Houses 
with the concurrence of the 
Cq\lDCil; ...... . 

Provided that no such motion 
as is referred to in clause (iii) 
shall be made with reference to 
a Bill making provision for any 
of the matters specified in sub-
clauses (a) to (f) of clause (1) of 
article 110 of the Constitution: ... " 

U you would kindly look at clause 
~ of this Bill you will find that it 
reads: 

"Section 3 of the Union Duties 
of Excise (pistribution) Act, 1953, 
IIlld PlP"8graphs 3, 4, aQd 5 of the 
Constitutjon (Distrjputipo of 
Revenues) OJ;"4er, 19&a, shaU, in 
respect of the financial year 1956-
57 have effect subject to such 
modifications as the President 
may, by notified order, specify 
having regard to the transfer of 
territories effected by section 3 of 
this Act". 

The orders referred to in this ctause 
al'e here with me. 

Mr. Speaker: Is it the hon. Mem-
ber's point that this comes under sub-
clause (f) of clause 1 of article 110? 

Shrl L D. MIsra: Now, section 3 
of the Union Duties of Excise 
,Distribution) Act reads: 

''During each financial year 
commencing on and after the first 
day of April, 1952, there shall be 

~ paid out of the Consolidated Fund 
of India to each of the States 
specified in colwnn I of the Table 
below such percentage of the dis-
tributable Union duties of excise 
as is set out against it in colwnn 
2 .... " 

So all theM tbinp are lllefttioDed 
~ and in thtt other Act. 'l'beJe-
fare, you will .,d tbat theae P.ay-
menta are to be made from the 
(lcDJolideted Fund of bldia. Wben 
anything is to be paid out of the 
Consolidated Fund of India, it comes 
within the purview of article 110(1) (c) 
of the Constitution, which refen to 
the custody of the Consolidated FuDcl 
or the Contlngeney Fund of India, the 
payment of moneys into or the with-
drawal of moneys from any such 
Fund. As this Bill deals with a matter 
about the payment of money from out 
of 'the Consolidated Fund of India, it 
comes within the purview of artie1e 
110(1) (c). Therefore, under rule 92, 
it cannot be referred to a Joint Com-
mittee. 

The second point is that under 
article 117, clauses (1) and (3), sanc-
tion of the President is required 
before the introduction of the Bill. 
When the States Reorganisation BUl 
was introduced in this HOllSe, sanc-
tion of the President was taken under 
clauses (1) and (3) of article 11'1. 
But I do not find any sanction having 
been taken for the introduction of' 
this Bill in this House. 

The third point is that under article 
274, no Bill or amendment which im-
poses or varies any tax or duty in 
which States are interested, or which 
varies the meanin, of the expression 
'agricultural income' as defined for 
the purposes of the enactments relat-
ing to Indian income-tax, or which 
affects the principles on which undel' 
any of the foregoing provisions of this 
Cpapter moneys are or may be distri-
butable to States, or which imposes 
any such surcharge for the purpaaes 
of the Union as is mentioned in t ~ 

foregoing provisions of this Chapter. 
shall be introduced or moved in 
either House of Parliament except till 
the recommendation of the President. 
Here 'duty' means tax or duty, jn 
whole or part, of the net procet'ds 
whereof are assigned to any State. 
Clause 24 of this Bill says: 

''The right of Bihar to recover 
arrears of any tax or duty on 



property llituate in the tnDafer-
red territories,includinc land 
revenue, shall belone to west 
Beoeal and the right of Bihar to 
recover arrears of an)' other tax 
or duty in any cue where the 
place of assessment of that tax or 
duty is in the transferred terri-
tories 5ball also belon, to west 
BenpI." -

'1lae assets and liabilities bave been 
distributed because the taxes and 
duties are distributed between the 
States. So there was necessity of the 
President's sanction for the introduc-
tion of the Bill under article 214. 
That too bas not been obtained. 

All these sanctions should have 
been taken by Government before the 
introduction of this Bill Also, be-
cause this Bill comes within the pur-
view of article 110(1) (c), it cannot 
be referred to a Joint Committee. 

Mr. Speaker: How much time will 
the Minister take to answer the points 
raised? 

r Slut. S)'IIIaDaAbam Sa.ba)'am: The 
points raised are very important. 

Sbri Datu: I shall reply at 4 P. M 

Sbri Kamatb: On a point of order. 
An important constitutional point has 
been raised. How can we proceed with 
the discussion unless it is settled? 

Sbrl Feroae Gandhi: We cannot 
proceed. 

Mr. Speaker: We can proceed here. 
At any stage, I can stop the discus-
sion. We won't make a reference to 
Joint Committee, if that is the 
decision. So let us not .spend time on 
technicalities. There are two ways of 
dealing with it. Those clauses may be 
deleted. Then this may not be refer-
red to a Joint Committee. In fact, 
there are a hundred ways. Why should 
we anticipate? 

Shri Kamath: In view of the objec-
tion raised and your ruling now, the 
debate would be infructuous if the 
objec:tfon is upheld by you. 

111'. IJpeUr. J haft a1reed7 laid 
that there are ..,.. of eUJDJDatlq tbe 
objeetiGa. AD tboIe elauaee wbicb 
relate to IDCIIlC7 may be e1imJDatild 
Mel thm .epuateIy the BID may be 
lakea up. What happens thea! 

s-e ........... :No. 

111'. SteM-: 'Dlere ill no objection 
to it. We can wait. In the MeanwbiJe, 
we can go on on the facti. 

SIIrt KMIaiIl: It is a point of tIae 
Constitution that has been raised. 

Mr •. SpaUr: On that, ~ rulJn& is 
that we can ,0 on with the debate 
here, and when I come to the con-
clusion that the Bin need not be 
further proceeded with, I will put a 
stop to it. 

Ski Kamath: Residulll'7 power? 

Sbri B. N. Mabrjee (Calcutta 
North-East): Mr. Speaker, Sir, wheD 
last time Government approached 
Parliament with proposals regardiag 
States Reorganisation, the Home MinJa-
ter referred to the scheme of amalga-
mation of Bihar and West BenpL 
That phase of midsummer madness bas 
passed because our people gave notice 
that they would not tolerate it. Today 
we have the Bihar and West Bengal 
(Transfer of Territoties) Bill placed 
before us for reference to a Joint 
Committee. I fear, however, that 
whatever this Government does is 
tainted not only by a lack of trace, 
but also a fear of a consistently 
principled and popular approach, and 
that is why I can only hope, thoueh 
rather forlornly, that the Joint Com-
mittee would reetify the defects of 
this BiU, as far as that is possible. 

I remember at one stage of the 
States reorganisation discussions in 
this House the Prime Minister thought 
fit to remark that nothing was more 
unimportant than the border questions' 
relating to Bihar and West BenpI 
and Orissa. I remember also that my 
reaction was-and I said it here-that 
nothing was so thoughtless as that 
kind of pronouncement. It is Dot so 
much a question at the nwnber of 
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people and . the quantum of the area 
involved as of principle, the principle 
on which a relatively sim))le question 
like the adjustment of boundaries bet-
ween Bihar and West Bengal could be 
settled. And it is a matter of shame, 
Sir, that in spite of West Bengal and 
Bihar, two neighbour States which 
should, in the very nature of things, 
be friendly, in spite of West Bengal 
and Bihar being under the adminis-
tration for.nearly a decade now of the 
same Congress Party which runs the 
country, border disputes have con-
tinued to hang fire and the solutions 
proposed in this Bill have failed to 
give general satisfaction. I repeat, 
Sir-may be, I have a penchant for 
strong terminology-I repeat it is a 
matter of shame. (Interruptions). 

Mr. Speaker: There need be no 
interr tion~  I will give other hon. 
Members opportunity to speak. 

Shri B. N. Mukerjee: Till the other 
day; the Pradesh Congress Presidents, 
and Congress Chief Ministers of Bihar 
and West Bengal were flying at each 
other's throat and making claims and 
counter-claims and allegations and 
counter-alll'gations and were using 
language which at least in this House 
we generally find expunged. In spite 
of that, the position is very little 
better. It was with pain and anxiety 
for the future of our country that I 
read the proceedings of the Bihar 
Assembly supplied to us, and I found 
that it is a record-I say it in great 
sorrow-which overflows with re-
peated instances of deviation from 
the normal decencies of political life 
and fanatical formulations that bode 
no good for any of us. 

I have Bihari friends for whom I 
have great respect and for some I 
have affection. And, I do not under-
stand-I cannot imagine-how this 
kind of thing could happen. I think it 
is my duty to refer to certain things 
which had been said in the course of 
the proceedings. I have found, for 
example, that a member of that 
Assembly, a Bengali who was from 
all acoounts a very respectable figure-
because the Chief Minister of Bihar 

himself referred to him as i'Master 
Mahashai", '''revered teacher",-was 
described not only as a traitor but 
also as a crow with an ugly appear-
. ance and jarring voice, driven from 
one place to another. Then, he was 
also described by a particularly 
educated member as a serpent in tbe 
grass on the sacred soil of Bihar. He 
was after all an average member but 
even Dr. B. C. Roy, high and mighty 
in Congress councils, was called a 
traitor in the course of <he proceed-
ings and the Speaker of the Bihar 
Assembly had to intervene. 

An Bon. Member: And coward. 

Shri H. N. Mukerjee: Much worse 
than that, I have found one member 
saying that Bengal has since partition 
become weighty Bengal, not West 
Bengal. I do not understand the taste 
of this particular gentleman. There 
were other people also who suggested 
that Bengalis were cowards. This was 
what was actually said: Merge some 
portions of Bengal with Bihar and 
some with Assam and make Calcutta 
a Centrally administered area. (Inter-
ruption.) We cannot e~ e the 
administration of Calcutta in the 
hands of the coward Bengalis; let it 
be Centrally ini~tere~  (Interrup-
tions.) 

Mr. Speaker: There might han! 
been many speeche:; made there, acri-
monious in the opinion of the hon. 
Member. But. to support his case 
here, is it necessary to refer to all of 
them and then bring about a discus-
sion on those matters? If particular 
points were raised to convince the 
House as to the justification to keep 
some areas here or there-ancient 
history, modern .history, geographical 
convenience, rivers, economic conside-
rations, people's. wishes etc. are 
matters on which a flood of light 
might be thrown and the hon. Mem-
bers who spoke there might be in a 
position to give us help-if those 
things are referred to, it is all right. 
But this will be practically side-
tracking the issue. Hon. Members can 
keep on saying what was said there 
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was improper and all that. Therefore. 
as far as possible, these need not be 
referted to unless they throw any 
i ~ upon this matter. 

Sbri Bllacwat .Jha Au (Purnea 
cum Santal Parganas): In that case 
some of our friends from Bihar would 
be forced to refer to or quote from 
the proceedings of the West Bengal 
Assembly. (Interruptions.) 

Sbrl B. N. Makerjee: I referrerl 
to these things only to point out what 
I consider to be a malady in the 
country which it is the duty of 
Parliament to root out, if we can, by 
methods of persuasion and under-
standing. I refer to certain things 
which have been said. I do not want 
to refer to them in any more detail; 
I think I have said enough. 

Dr. Ram Sabbar SlIIgb: The hon. 
Member said that in both States Gov-
ernments of the same Congress Party 
are existing, then why should they 
use such language against one another. 
Our point is that a Communist Gov-
ernment exists in Russia but there 
languages are freely being used 
against Beria and Stalin. Why Mr. 
Mukerjee forgets that. 

Shri B. N. ~ er ee  I do not know 
why my friends from Bihar in this 
House should consider my referring 
to the proceedings of the Bihar 
Assembly as a reflection on Bihar. I 
began by saying I have great respect 
and even affection for Members from 
Bihar and I cannot imagine how this 
kind of thing could happen. It 
devolves upon us as a national duty 
to see to it that this kind of thing 
is not repeated. 

AD BOD. Member: Do you want us 
to quote from the West Bengal 
Assembly proceedings? 

Sbrl B. N. Mukerjee: You are very 
welcome to quote from the proceed-
ings of the West Bengal Assembly or 
any other proceedings. (Interrup-
tions.) 

Shri N. C. Chatterjee: Let us cut 
out all references to these proceed-
ings of Legislatures. 

Mr. Speabr: Except to throw CCIOle 
ligbt as to whether one place ouPt 
to be transferred or Dot to be trans-
ferred they should not be referred to. 
Let us exclude all those wOrds wIUch 
have been taken from the dictionary 
for the purpose of embellishing the 
language. 

Sbri B. N. Makerjee: I do ~t hold 
a brief for Bengali misdemeanoUr. If 
it has happened, if my friend Sbri 
Bhagwat Jba Azad .points out tbiJip 
said . in the West Bengal Assembly 
which ought noi to have been said, 
he is welcome to. do il I bad only a 
desire to show· certain instances, and 
I do not propose to· do more. But my 
object is not to hold a brief for any 
Bengali misbehaviour. or for Bihari 
misbehaviour. It is only to show that 
these things happened and that they 
should be rooted oul. (Interruption). 
I can say I have read the proceed-
ings of the West Bengal Assembly 
and, as far as I am.concerned, I do 
not find any comparable phrase used. 
Therefore, I think, that should be an 
end of the matter. 

Mr. Speaker: So far as this matter 
is concerned, I find we are now try_ 
ing to refer to the proceedings of 
certain Legislatures, both Bengal and 
Bihar. Sub-rule (iii) of Rule 332 says: 

"A member while speaking shall 
not-

use offensive expressions about 
the conduct or proceedings of 
Parliament Qr any State Legis-
lature;" 

It is for the hon. members who took 
part in those proceedings to say, this 
is not becOming or this or that. I 
would, therefore, request both sides. 
Members from West Bengal as well as 
froin Bihar, to use only such portions 
of the proceedings as throw light 
upon particular facts and just to im-
press upon this House as to whether 
this transfer has to be accepted or 
not to be accepted. I think enough has 
been satd and nothing more need be 
referred to either by this side or' by 
that side. The members and Speakers 
of the West Bengal and Bihar Assem-



&$I ........... .... 

[Mr. Spelker] 
biles are saftldently eompetent to deal 
with the question whether thi8 oacht 
to .lIave been said or OUCht DOt to 
haVe been saiel. 

&Jut B. N. lIueQee: Lel U8 pJ'Ooo 
eeed to other items. From West Benpl 
there have been claims put forward 
stridently fer the inclusion Of areas 
1ft PuruUa. Singhbhum, Pumell and 
SIblthal Parganas. The rithts and 
wtonp of it have lOt to be deter-
mined as soon as it is possible for, 
otherwise, in the border region, there 
would be large sections of the popula-
tion embittered and frustrated. It 
would infect ealam.itously the good 
relationship which should subsist bet-
ween BeDgal and Bihar as between 
other liDguistic regions of India. This 
problem of eliminating or at least 
minimising to the largest possible 
extent the embitterment between 
linguistic units and thereby ensuring 
the unity of our countr.Y. a unity 
which is all the more etfulgent because 
it recognises and transcends diversity. 
has not been earnestly pursued and 
that is why even today, even after the 
States Reorganisation Bill. even after 
dropping the ill-fated merger idea, we 
do not find people in Bihar and West 
Bengal as happy about the States Re-
organisation as they have a right to 
be. 

I hope it is not necessary, but be-
cause of interjections made already I 
wish to clarify the stand from which 
I consider this Bill. Like all my 
friends here, I am sure, I cherish the 
unity of India. In my time I have read 
some history and I am profoundly 
convinced of it. From Kanya Kumari 
to Amarnath, from Kamakhya to 
Dwarka, there is in this emerald 
country of ours a unity of mind and 
heart that nothing can break. 

I strive to be, what I am naturally 
meant to be, a good Indian, though, 
01. course, I do not keep the windows 
of my soul hermetically sealed against 
the winds which come from abroad. 
'1'0 those who mock at me I say, 
"'What do the)" know of India who 
GDl7 India kDowa"! I strive to be .. 

,ood an IadJ. .. any can he. That 
pneuppaMa tIIat I am as pod a 
Beapli as I can be at the same time, 
just as my friend, Shri Delhmukh II 
• ~ Indiaa wMJe at the same time 
be Is abo • pod Maharashtrlan. I 
atrh'e, cd my party conectively 
drives, to put forward a correct idea, 
and to judie inter-provincial ques-
ticJDs correctly from the point of view 
of principle. We may make errors, but.1f 
we make mistakes, they wilt be due 
to rro sel1lsb, chauvinistic ideas but 
ealy due to erTOrs in practically inter-
pnting a selfless and impersonal 
priDclple. I do not know if I am very 
clear to some of my friends, but I 
sball Jlroceed to illustrate my point 
with reference to this Bill. 

Except when paramount considera-
tioos of national security and some 
reaDy flDldamental requirement of 
the national economy demand it, we 
feel that there sho",ld be no devia-
tion from the principle of linguistic 
States formed on the basis of conti-
guity, and this implies that where one 
finds contiguous villages linguistically 
linked with one State but adminis-
tratively tied with another, they 
should go where on the basis of the 
linguistic principle they really belong. 
When we talk of the village level in 
these matters, we do not make the 
absurd claim which may bave 
foisted on us. Even the Prime Minis-
ter once said something of that sort. 
They foisted on us the view that we 
wish every village in India to be 
linguistically split up. We do not say 
that. In our country we are bound to 
bave linguistic minorities in almost 
every State and we do not worry, 
because for that there are other safe-
guards in the Constitution. It is only 
in relation to contiguous villages that 
we wish a rational, linguistic re-
arrangement which can be qufte easily 
done, . and that is, therefore, the 
principle on which we proceecl. 

In our country, on the basis of this 
principled approach, I ftnd that the 
States Reorganisation Commission's 
recommendations regardiDg west 



Benpl mad Bihu' and Government's 
~ IDept modiftc:ations there-
of have DOt been I&tiafacto17. I dfJ 
DOt know why there is an idea that 
tbere milbt be in reprd to these 
matters a IdDd of hone-tradin" that 
there is a batpininl counter, that 
claims and counter-claims are made, 
and that some IOrt of a compromise 
is arrived at. That should not be done. 
In spite of aU that, a few ,ood thin,. 
have emeqed out of the State re-
organisation proceedings and we must 
try to improve them as much as we 
oan in this Bill. 

There is no question that the west 
Bengal Assembly's suggestion regard-
ing the indusion of the whole of 
Purulia sub-division in West Bengal 
is consistent with the principle I have 
advocated. I see no valid reason why 
Chas Thana, Chandil Thana, and 
Patamda Police Station of Barabhum 
Thana in Purulia should not go to 
West Bengal. There is a story to this 
unwarranted exclusion in the Bill 
which I wish to mention. There were 
accusations in the West Bengal 
Assembly and elsewhere that Dr. B. C. 
Roy agreed to hand over these 
Bengali-majority areas in deference 
to the demand of the house of Tata. 
Dr. Roy countered the accusation by 
saying at page 123 of the West Bengal 
Assembly proceedings that when one 
Mr. Ghandy of the Tatas approached 
him, he repelled his advances. But 
then one fine afternoon, a trunk tele-
phone call came from Delhi and then 
he had to truckle down. He says: 
"Mr. Gbandy of the Tatas came 
to me some time in August last 
and asked for my views. I told 
him that if the area comes to us, 
we shall consider the situation; if 
you need any land, we shall con-
sider that at that stage, but at 
the present moment, it is not so. 

But what  happened was that 
after the States Reorganisation 
Commission's Report was placed 
befOre the Govenunent of India, 
there wu only one message that 
was sent to me on the 16th 
.January aftemoon from Delhi 181'-
inc that the Government of India 

ultimately had ~ to tab 
tbae two portions a..,. from us. 
That was the JDeIIUIe that .... 
IN!Dt to me. My opinion .... not 
IIIked or~ e t to ..,. thai It 
i qreed, the whoie acheme wouid 
be put before the country avf!r 
that evening's radio by the Prime 
Minister. I am one of tho.e who 
believe--

When I am afraid of what is 
going to happen with regard to 
the bulk of it-we felt whether 
we agreed or not that portion .... 
to go-and it was better to say, 
in good grace, 'yes, I agree'." 

This is what Dr. Roy _,.. 

himself. I do not understand and I 
do not like it. Just like the state of 
things which was cte.cribed to us in 
extemo by Shri DesbmuD this JBOrD-
ing, decisions are mde, they are 
imposed, consultations are barred, 
and this is the proceeding which joes 
on. For example, Orissa's case has 
completely gone by default because the 
ukase came from God knows where. 
It seems that sitting on a pedestal in 
Delhi goes to the heads of certain 
people and they behave accordingly. 
It is a.pity they forget that Delhi has 
been the historic graveyard of vain 
glory. If they go on behaving in this 
fashion for a very long time, they 
would have to pay the penalty. nus 
unpleasant transaction is one which 
Parliament should have no truck with, 
and I wish the Joint Committee re-
pairs the damage which the Bill 
incorporates in regard to this point. 

While Bihar has demanded that not 
an inch of the present territories ef 
that State should be alienated, from 
West Bengal voices have been nised 
for the inclusion in West Bengal of 
other areas now in Bihar. Dr. B.  C. 
Roy has asked for the portion of 
Pumea District which lies to the east 
of the Meehl river up to the point of 
intersection of the Mec:bi river with 
the Kabananda river and tbereafter 
to the east of the v."emu\Ja river 
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up to the point of intersection of th(! 
Mahananda river with the border of 
MaIda District. Other sUUestions 
made in· the West Bengal Assembly 
relate to Dhalbhum Sub-Division and 
Dhanbad Sub-Division and certain 
areas of Santhal Parganas and of 
Purnea District. 

As far as we are concerned, we do 
not make omn:ibus claims irrespective 
of the linguistic principle. We do not, 
for example, like Dr. Roy, Slty that 
for purposes of administrative con-
venience we want 'X' region. If that 
region linguistically speaking should 
come to West Bengal, of course, it 
should. If. Kishengunj has a linguistic 
majority of Bengali-speaking people, 
which, many reports suggest, is the 
case, then naturally it should come. 
I! that is not the case, it should not 
come to West Bengal, administrative 
convenience or no administrative con-
venience. After all, we operate in one 
country, and, therefore, whatever 
administrative difficulties arise ought 
to be eliminated by other processes 
of mutual consultation between States. 
We say, therefore, that administrative 
convenience should not be a reason 
for bringing in certain areas unless 
some very special national considera-
tions supervene. 

Then again, we do not say, with 
some of our close friends and 
colleagues in the West Bengal Assem-
bly, that Jamshedpur and Dhanbad 
towns should come to West Bengal. 
We assert that. by reason of the 
linguistic principle as well as by 
reason of the desirability of not. dis-
turbing certain arrangeme!1 ts that 
make for healthy stability in the 
national economy. West Bengal should 
not claim those two towns even 
though, on paper, there might be 
certain linguistic arguments which 
can very feasibly be advanced, as 
indeed the late Dr. Saha gave some 
very cogent arguments in this House 
some time ago. But we feel that so 
far as the Kishengunj Sub-Division 
of the Purnea District and certain 
orher areas like Dhalbhum and Santa! 

parganas are concerned, there are, 
according to credible reports, contie-
uous Bengali-.peaking areas wbk:b 
should and could be included in West 
Bengal. Lest it be considered a chau-
vinistic claim. I would once again 
say-I have said this already-that a 
Boundary Commission, comprising 
judicial personalities, should, under 
Central direction, examine the lancu-
age position in the controversial areas. 
It should ascertain as fully as it can 
the opinion of the local inhabitants. 
It should probe critically into the 
census figures available and give a 
decision that will be binding. 

One serious hurdle is that census 
figures during the Congress rule in 
Bihar do not come below the sub-
divisions in the State and, therefore, 
inadequate. Then again these figures 
are notoriously unreliable and even 
the SRC has made a reference to it. 
lt is a very serious default. I am told 
in recent months attempts are made 
to have a recount of the census figures 
with fantastic results. I have been 
told by Shri Mahata who belongs to 
that area that his own village, it 
seems, has been recounted. He is a 
Bengali, speaking Bengali, learning 
Bengali at his mother's knee, and he 
says that after the recount he finds 
that even he is counted as a Hindi-
speaking person in the village; 
though, he says, the village is almost 
entirely Bengali-speaking, nobody is 
shown as Bengali-speaking. This is a 
statement coming from a Member of 
this House and a colleague of ours 
and according to local reports, such 
things happen over and over again. 
Something has to be done in order to 
get finality in regard to this matter. 

I would like to leave it to the Joint 
Committee to discuss whether it 
would be right to set a target date for 
the boundary commission to complete 
its ~ rs  or if it would be better, to 
wait a while· till thl! general elections 
and the.reafter solve the linguistic 
problem. Some members of the West 
Bengal Assembly wanted it to be done 
by the 15th of August but speakinl 
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on the 25th of July, I cannot reason-
ably ask for it. The matter is, how-
ever, important and must not be 
shelved. 

I know that I shall be told that 
after the SRC report and Govern-
ment's decisions thereon, boundary 
o issio~s of the sort which I have 
suggested are absurd and diJatoryand 
so' on and so forth and they are a 
part of the opposition's tactics and so 
on and so forth. But the truth is that 
it is very legitimate. In every State, 
I know there would be linguistic 
minorities, as I have said before, who 
have got to be content with safe-
guards in the Constitution, in legis-
)ation which we should fortify for 
minority rights, safeguards which 
should be strengthened and made 
more positive. But when there is a 
question of border populations of 
large dimensions and territorially 
contiguous, their demands should not 
be ridiculed just like that. Experience 
in the case of Madras and Andhra, for 
instance, 'suggests that States bilate-
rally cannot solve such questions. 
Zonal councils as they have been pro-
posed, I am sure, would be equally 
infructuous. There should be boun-
dary commissions with proper autho-
rity and with proper composition if 
we do not wish to see unsightly sores 
fostering in the body politic of our 
country. I suggest, therefore, that this 
should be made a very important 
provision in our legislation-not only 
in this but also in the SRC Bill which 
we shall be considering a little later. 

I hope that I have said a few things 
which would be constructively help-
ful to the Joint Committee and the 
House in understanding the position. 
I hope I will not be misunderstood as 
being a bellicose chauvinistic Bengali 
who wishes to parade his superiority 
over the Bihari. I have not the least 
intention in regard to that. On the 
contrary, I want to see that our 
people-Bengalis or Bibaris or Tami-
lians or Malayalees, or whatever else 
they may be--put their sboulders to 
the wheel and march to the common 
goal. That is the idea with whtch I 

have been taking put in all the pro-
ceedings of this' HOU8e ever since I 
came here and ever since my party 
came here -that is the objective which 
we have always had in view. That is 
why I suggest that the Joint Com-
mittee should take a very serious view 
of this little Bill. Some may think 
that it is a footling litUe matter which 
should be discussed in a few minutes 
and more or less disposed of straight-
away. But decisions should be arrived 
at not on the basis of okaying Govern-
ment's decisions or of appeasing one 
or the other set of chauvinistic claims. 
Decisions should be made on the basis 
of a principled approach to the pro-
blem. If that is done, even at this 
late stage, inspite of the temperature 
among certain Members of this House 
being high, we shall' deserve well of 
the country. 

Mr. Speaker: Babu Ramnarayan 
Singh. 

Babu RamDara,.an SiDch: (Hazari-
bagh West): I would like to speak a 
little later. 

Mr. Speaker: This will not go on 
till tomorrow; this will finish today. 
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~ ~ fiR '1R ~ fiR "tllf"qy ~ 
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~ ~ fit; ~ d.+JlfillllI(l br t; 
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q-~  firnt 1ft fqrt\' .. ft;N ~ 

~ 'fiT ftTi'IT ~ ~ ~ t. 
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SIJrt M. IL MoItI'. (Calcutta-Nortil-
West): Question. 

eft "9 sro~  I know it. 

Shrlmati e~  ~ ~rtt  Sir. is 
it ~oo  on the part of an hon. Member 
to call a Province as imperialist? nat 
is what he says and then he says: "we 
are all Indians". 

Mr. Deputy-8peaker; Hon. Mem-
bers shall Iulve their turn and I will 
allow thelI} to answer these assertions 
and allegatiQIlli. Now ther shall have 
to hear with patience. 

1ft ~o If 0 ~  n ~ ~  

. ~~~ i ~ IlIA ~ ~~ ~  . 
ni~ I ~it ~~ ~ 

~ it ~~i~ it; ~ 

~ ~ t~~  

Rq)i ~  ~ ~ ~ ~ t 
fit; 4' ~  j. ~ m if I 
q iRT mrt .;t ~ !liT 'lit t I 

'11ft itt '{fi lIT( ,. t IIJi( q  " 
fiJ q ~ m ~ ..m Ir;T t. 
~ ~ 'P ~ ~ fiI;. (1r iii) 
~ ~ .• n ~~  a-
~ SIR ~ if ~ i r iti 
f.rir t, tqro"4t fCl t, fqR}' " vnmr 
(tlJ if t I ~ 1ft" ~ ,. iii{ wlIiW 
t ~~~~~ t 
~ t, ~ 1ft" ~ t fiJ ~ lAM 
"fro ~ iii{ ~  11ft" ~ Ijt 11M I 
~ r~ t i ~~ 

i ~ t~~~~ ~  

~ ~ IIiT i ~  VF ~ U 
1fT fw;iT it; ~ OIR ~ I ~ it; 
~~~i ~~ ~~ 

~ t I ~ ~ q"( ~ r r 1ft" 
~  ~ t~  ~  m 
~ 1tiT, ~ nor ~ ItiT ",.-

~~~ I ~ ro it ~ 

t~ ~ ~t ~~ 

ro ~~~~  

~ tt t I 

Shri M. K. Moltra: Mr. Deputy-
e~er  Sir. when this Bill was pre-

seDted before this House. I thoudlt 
Utat the clefeck in the BID would be 
re i ~ by sittiD& round a table BDd 
the discussion in this House would 
helll in the rectification of tPose de-. 
feets. But I lind that West ~  has 



[Sbri M. It. MaMra J 
been accused of dpmanding a lebcns-
ra""," West Bengal has been act:U6ed 
of showing imperiaUst mentality and 
West Benpl has been accused of 
making no arr8qement for educa-
tion of Dibaris and Hindi-speaking 
people in their own mother-tongue. 

First of all, I will say that if West 
Bengal claims today readjustment of 
her boundaries it is because of the 
demand that has been put forward 
for reorganisation of States on lingu-
istic basic for the last 50 years. If 
West Bengal has claimed certain terri-
tories now included in Bihar, it is 
because the Congress, when it was 
bi opposition and when it was fight-. 
ing the battle of freedom, taught 
the people that reorganisation of 
States must be equated with the re-
organisation of States on linguistic 
basis. Sir, I am connected with the 
Calcutta University. I am a member 
of the Senate and Syndicate of the 
Calcutta University and as a responsi-
ble syndic of the Calcutta University 
I say that there are not only one or 
two schools but there are many 
schools where there are arrangements 
for imparting education to Bihari and 
U.P. boys and girls in their own 
mother-tongue. Not only that, during 
the course of the last few years 
several colleges have been started 
where arrangements have been made 
to educate the boys in their own 
mother-tongue. I may also say here 
that probably the Calcutta University 
was the' first University in India 
which arranged to confer the degree 
of M.A. in Hindi. 

Dr. Ram Sabhag-Singh: Our mother-
tongue is Bhojpuri, Sir. 

Mr. Depaly-Speaker: It is a delicate 
subject to discuss. The hon. Members 
are very sensitive today. They shall 
have to be less sensitive. 

Sbrl M. K. MoUra: I am very sorry 
to mention all these things. I thought 
that We and the Bihari brethren and 
others could sit round a table and 
sett1e these difficulties. Why should 
there be a quarrel amml th"e Ben-
pUs and the Bibaris? Today, what 

does West Beneal demand? It de-
mands only the Beogali-speaking 
areas now lyinJ in Bihar. One bon. 
Member of this House has POinted 
out that Pumea had been with Bihar 
for hundreds of years. It is a histori-
cal mistake. Ooly up to 1912, Bihar 
and Bengal were toeether and Purnea 
formed a part of Beopl. It is on 
record. 

Sbrl M. P. IIWIn: Patna was also 
part of Bengal then. 

Mr. Depaty-Bpeaker: It is a pity that 
when the hon. Member, while he was 
s~ in  did not tolerate anybody 
else interrupting him, he is nOW inkr-
rupting another hon. Member. He 
should exercise patience. 

Shri M. K. Moltra: West Bengal and 
Bihar lived together and Pumea, 
Manbhum, Dhanbad, Jamshedpur, 
Dhalbhum, etc., were Parts of Bengal. 
It was in the year 1908 when one of 
the Bihar leaders, the late Mr. Deep 
Narayan Singh, while presiding over 
the Bengal provincial conference, ex-
pressed a desire that Bihar should be 
formed into a separate Drovince SO as 
to release the creative urge of the 
people of Bihar. The oolitical confer-
ence at once agreed to that, and the 
Congress accepted that. because, 
at that time, the Congress was 
fighting for reorganisation of States 
and it was the desire and aim 
of the Congress that such re-
organisation should be on the basis 
of language and contiguity of areas. 

We were happy that Bihar e~o e 

a separate State. We were happy that 
after the separation of Bihar, the cre-
ative urge of the people was re ~ se  

universities were established, high 
court was establish"ed and there was 
progress all round. But, at the time 
of separating Bihar from Bengal, we 
know that the British took away some 
territories from Bengal in order to 
make Bengal a Muslim majority pro-
vince. That is on the otrlcfal records· 
of the Government. Now, if I appeal 
to the Bihari brethren that those terri-
tories which for the sake of equity, 



for pod re-ma.aoUld belonc to 
Beapl aDd wbicb were taken away by 
the British imperla)jsts for reasons of 
t~ own should DOW be returned to 
West Bengal and that the wronc 
abould be rectUlecJ. should we be castl-
eated as baviDC imperialist designs? 
That is the appeal that we make to 
our Bibari brethren today. I am not 
asking for a I4bmnaum. I do not 

want a single inch of space for West 
Beneal which is Dot a Bencali-speak-
ing area. 

Paadlt D. 11(. 'Dwary (Saran South): 
Have a plebiscite. 

Sbri M. IL Moltra: He mentions 
pJebiscite. Does he Dot know that one-
thousand people marched from Man-
bbum and ofIerect satyagraha iD Cal-
cutta? Does he DOt know that bund-
reds of people marched trom Dhl\lb-
hum and 01fered satyagraha in Cal-
cutta? Their only aim was that tney 
should be united with West Bengal. 
I refuse to 1ield to such remarks 811Y 
more. Is not such a march the ex-
pression of the will of the people? 
Will plebiscite do it in a better way? 

Sbri Bba&'wa& JIla Aza.d: We offered 
them the entire Bihar State, but they 
refused. 

Sbri M. It. Mortra.: The less said 
about that offer the better it is. Sir, I 
do not want to take much time of the 
House. 

Sbri D. C. Sllarma (Hoshiarpur): 
Take as much time as you like. 

Mr. Depaty-Speaker: It has been 
granted from that side! I shall have 
to surrender all my obligations. 

SIui StJree Nara7Ul Das (Darbhanga 
Central): The hon. Member sald that 
certain portia belonged to West 
Bengal. I want to know from the 
hon. Member the meaning that under-
lies that o ~tio  

Mr. Depaty-&,eaker: He is trying to 
e.q»lain the point. If be does not ex-
. plafn, then it is all the more bene-
Boal and stroupr for the other hon. 
Members. 

SIarl M. K. .oItra: I say that all 
tile conUeuous BeqalJ-speaking terrl-
359 LSD. 

wries formed part of Beapl, when 
Blbar aad BeaPl c:GI1It1tutecl ODe pr0-
vince. Those terr1torries which I men-
tlonect belong to Benlal because they 
are _ Beqali-epealdDa areas. 

Mr. Depat,.-S,eaker: Shrl Shree 
Narayan Das wants further proof ID 
respect of the observation that those 
territories are BeDp}i·speakinC areas. 

Slut M. 1[. MaIUa: For further 
proof, I sbould refer him to the ~ o

enment records on the subject. In 
1912 these territories were taken out 
of the province of Bengal and added 
to ~r  Ther eason adcanced was 
that it was done for makin, Benp! 
a Muslim majority province, at that 
time revolutionary o ~ents were ( 
in progress in Benial, aDd'" tbe Britsh)' 
imperialists wanted ~ .... tbem. The tc 
Government records, furnish the-I 
hon. Member with proo s hat 1 

have been sayiDi. p.o'ctt 4f-. 
I am not makin, any sentimental 
outburst. My claim is not a product of 
the heat of the moment. My claim has 
been justifted by the Coneress. 
My claim has been put forward 
by the Concress for the last 40 years. 
My claim has been supported by 
revered leaders like the late Sir Tej 
Bahadur SaDru, the late Dr. Sachi· 
dananda Sinha, the t~ Mr. Parames-
war La! and also by Mahatma Gandhi. 
The Nehru RePOrt of 1928 sayS that 
the. States in India should be reorga· 
nised on the basis of lan,ua,e and 
contiguity of areas and thus supports 
this claim. 

The question of administrative :on· 
venience has been raised. But I IIsk: 
"administration for whom?" It is the 
people for whom there should be ad-
ministration and the people must not 
be sacriftced for the sake of conveni-
ence of administratlon. For adminis-
trative convenience also, it is neces· 
sary that the BengaU-speaklDg areBa 
such as whole of Manbhum consisting 
of both PuruUa and Dhanbad suP-
districts, the Dhalbhum sub division 
and Benlali-spealdne areas of San· 
tal Pareanas aad Pumea should 
be transferred to West Ben«al. Tbese 

• 
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are tire clmma of West Bealal I bope 
the .loiDt Committee to wbkb the Bill 
will be referred. wUl CODsider these 
claims dispassionatel,. and wUl do 
justice to Bengal. 

It bas been said on the floor of tbe 
House that Bengalis call themselves a 
;cm and that therefore Bengalis cJaim 
themselves to be a separate nation. ~o  

Sir. Here, a ;Ilti means race. The Ben-
galis are a separate race. So are the 
Telegus from the Andhra. That is the 
beauty of the culture of India; that, 
is the beauty of the civilisation of 
India. India is a union of multi-lingual 
States. There are multi-lingual nationa. 
lities. We never claim that We are a 
separate nation living outside India. 
We have never disowned allegiance to 
India. Rather.re want that India 
should prpspet with the helD of all 
the States and with the co-operation 
of all the inhabitants residing in them 
and we want to pIa,. our role in those 
efforts. Indian culture is like a rain-
bow. The rainbow has seven varie· 
gated colours, each maintaining its 
distinctiveness and yet it is one. As 
the rainbow rises in the sky, people 
look at its beauty, because of the 
splendour created by different varie-
gated colours existing together. So 
also the culture of India brings to-
gether all these nationalities, yet 
allowing them to preserve their own 
distinct characteristics. They are 
separated on the basis of their langu'-
ages, because language aflinity helps 
them in releasing their creative urge 
aDd yet they are united as one natior-. 

I hope the Joint Committee will take 
iDto consideration all these things and 
wUl not .be driven away b,. the false 
impression that is being sought to be 
created even on the floor of. this House. 
West Bengal wants on17 what is just· 
11' due to her; West Bengal does not 
want a j;ingle inch of land that is not 
Bengali-speaking and this I say on 
behalf of the people of West Bengal on 
the floor of this House .. 
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"The third one was a particulaz 
purpose where language comes in 
viz., that the refugees from East 
Bengal would live in an area where 
the people speak the ~ 
language." 
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Shri N. C. Chatterjee: I am deeply 
distressed by the ~ o speeches from 
my hon. friends from Bihar. I wanted 
to take a pan-Indian apprt)ach. We 
want to build up the cohesion of India, 
recognising the fundamental unity of 
this country, but giving full play to 
the different regional cultures obtain-
ing in different parts of India. We are 
all interested in one topic and in one 
matter - how to have a ratiomU 
reorganisation of States. I am deeply 
distressed that one Member bas chari-
ed Bengalis with "Imperialistic" 
designs. I totally repudiate that charge. 
It is entirely Wi"ODg to make this 
('harre. Tbere is DO touch of imperi-
alism in what ~  has claimed. 
There is DO expansionist polley. There 
is no desire to grab anybody ele's 
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territor,>. I can assure -in)' _ han. Meads 
not merely from Bihar but from every 
part Of India that Beneal will never 
stoop 110 low as to be a "land poabber". 
That u not our ~  That is not our 
ambition. 

Kindly ftDlember the ftrst bon. 
Member 8hri Misbra has been pro-
pouncliDl an amazing doctrine. Let him 
take the pose of a modem Duryodana 
and say that "Not even one inch of 
territory shall be eiven to BeDpl". I 
can understand that kind of chaw vi-
Dism, that kind of provincial frenzy, 
that kind of, what shall I say, 
JiDguistic passion. but what has he 
said? He bas taken pains to tell this 
House in all seriousness that West 
Bengal bas become mucb more pros-
perous, that the Bengali race has 
become much more prosperous and 
economically advanced, because of the 
partition of India. This is an amazing 
thesis UDworthy of any Member of 
Parliament to seriously advance before 
this House. 

The States . Reorganisation Commis-
sion in paragraph 633 has recorded its 
finding, and every honest man, if his 
judgment is not defiected by passion or 
frenzy, must admit the truth of this 
statement: 

"Partitl'on bas created many pro-
blems for West Bengal. Apart 
from the influx of refugees from 
Pakistan, which: may now be esti-
mated at about three and a half 
millions, the entire communica-
tions system of Bengal bas been 
disrupted since 1947. The northern 
districts of the Presidency division 
have become less easily accessible 
from Calcutta; and West Bengal is 
now the only Part A State which 
is geographically not a compact 
and integrated unit."' 

. But my han. friend seriollsly says 
that after the partition we have 
advanced economically, our whole sys-
tem has been better. He was drawing 
freely upon his imuination when he 
was giving figures. 

8IIrl M. P. Mls1lra: They are facts. 

... If. O. Get • .,.. I am readIDc 
the latest 8peeeh of Dr. B.  C. Boy, 
Chief MlDf8ter of West Beapl. He u 
DOt a man to iDgent data or faeta. He 
Is 887iDe in the BeDgal Lecblathe 
Assembly: 

"An area of 82,876 SQ. miles baa 
thus been reduced to 30,775 SQ. 
miles but this reduced area has to 
bold as many as 24,810,308 per-
sons. West Bengal today is the 
smallest Part A State in India but 
has the blehest density of popula-
tion 806 persons per sq. mile." 

There is ODe State in Europe called 
Poland which bas been subjected to 
imperialistic design and repeated 
vivisection. Similarly, the poor, unfor-
tunate people of Bengal have been 
subjected to partition and vivisection 
at least thrice. It is not a matter to 
laugh at. I am appealing to all Mem-
bers of this House. You represent the 
nation. You are the elected representa-
tives of the people. Kindly remember 
what happened to us, in the past, due 
to imperialistic designs. Because the 
people of Bengal were at the forefront 
of the national struggle, the Britishers 
wanted to cripple our race; they 
wanted to extinguish the fire and the 
ftame which was buming for indepen-
dence, and therefore, Lord Curzon and 
Fuller wanted the partition of Bengal. 
It was for the purpose of crippling 
that homoaoenebUs unit which was a 
completely integrated linguistic and 
cultural zone that they partitioned 
BenRal. 

3 P.M. 

Against that, the leaders of Beneal 
rebelled. Against that, the people of 
Bengal rebelled. At that tIme came 
Lokmanya Ba1 Gangadhara Tilak. We 
have been recently PByIni our tribute 
to Lokmanya Bal Gangadhara Tilak. 
Coming from Bencal, it is my sacred 
duty to remind you that in the dark 
days when relentless imperialIstic 
repression was launched upon the pe0-
ple of Bengal came Lokmanya Bal 
Gangadhara Tilak. He came to 
Calcutta and gave us hope and 
courage. and stood by us, and Benpl 



foUlbt Britiala: lmpeIelism w1tb tile 
twin weapons of ~ and Swadelbl. 

My hon. friend W1IlI SIIYiD8 'Bihar 
w .. taken away from 10'1; OrIssa W .. 
. taken away from you. You caDDOt 
make that a erlevance'. We are DOt 
making that grievance. We are Dot 
making the lrievance that UDlted 
Bengal was disrupted, and Bihar was 
ereated as a separate province or that 
Orissa was created .. a separate pro-
vince. Bengalis are never so narrow-
mined as to be deflected by this kine! 
of argument. But what we say is that 
the Britishers had to come dOWn from 
their giddy heights, and in spite of the 
lofty declarations by the British Secre-
tary of State that partition was a 
settled fact and it shall never be 
annulled, they had to annul the parti-
tion. And what did they do? Delibera-
tel7, designedly, and dishonestly, they 
made the united Bengal a Muslim 
majority State, and thus a Muslim 
majority province was created. The 
States Reorganisation Commission 
themselves have recorded that deli-
berately they did it, and in order to 
make it a Muslim majority area, they 
transferred some Bengali-speaking 
areas to other contiguous provinces 
unfairly and detached them from Ben-
gal. 

At that time, the Indian National 
Congress met at Calcutta, and in 
solemn terms, they passed a resolution 
unanimously saying that what the Bri-
ti.'1hers did was improper, what the 
Britishers did was unfair; and they 
passed a ~ tion saying that those 
territories should not be annexed to 
the contiguous States or provinces. 

That solemn declaration stands. We 
expected Bihar leaders and Bihar 
Members to rise to «reat heights and 
to redeem the pledge which their 
forefathers had taken in solemn terms. 
Tbe Congress passed that resolution in 
solemn terms, and the Bihar leaders 
along with Shri Dip NaraiD Sinha and 
Shri Parameswar Lal issued a state-
ment on the 4th of January, 1912. They 
f(IIDted out what areas had been 
1IIIfafrl7 taken away from BenPI and 

what area should be liveD '** to 
DenIal, aDd Uley mentiOl)ed the wbole 
of the Yanbbum district in that. Tbelr 
language is quite clear in this respect.. 
Their lancuaae is tha\ they are eo4on-
ing wbat the Concrea bad dpDe. That 
resolution was DlOftd bJ' SIr Tej 
Bahadur Sapru, and secooded by Sbri 
Parameswar Lal. Immediately there-
after, on the 4th of January, 1912, they 
issued a statement which read as fol-
lows: 

"In accordance with the Resolu-
tion of the last Congress the sound 
priiiciple would be that enunciated 
therein that all the BenpU-speak-
ing tracts sbould be broUltht under 
the Government of Bencal and all 
Hindi-speaking tracts placed under 
the Lieutenant-Governor of Bihar." 

They knew that they were playJnc 
with crafty people, the British imperi-
alists. They knew that the Britisbers 
were trying to resort to a game of set-
ting up one province against another, 
one community against another, and 
therefore, they demarcated the areas 
clearly. And they said: 

........ the portions of Pumea to 
the east of the river Mahananda 
which is the ethnic and linguistic 
boundary between Bengal and 
Bihar should go to Bengal and tbe 
rest of these two districts come to 
Bihar." 

They also added: 

"Such tracts in the Santhal 
Parganas, where the prevailing 
language is Bengalee should go to 
Bengal and the Hindi-speaking 
tracts of the district remaining in 
Bihar." 

If Bengal demands tbe redemption 
of this pledge, this pledge whicb w .. 
undertaken by the Congress, this 
pledge which was reiterated by the 
foremost leaders of Bihar, is there any-
thine ro~ in tllatf WIly do JUU say 
'It is imperialism'! I 88y what YOU 
are tl'Jlinc to do Is to really '0 bat'.k 
on the solemn pledge that the naUCJ:)o 
aUst leaders had UDdertaIrea. 
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~o  1 sIIaIl reed the last part of 
tbe!r statement: 

"A5 for Cbota Nqpur. the whole 
dlBtrict Of llaabhum aDd Paqana 
Dalbhoom of S!D&hbhoom district 
are Beocali-speaJt1n& and they 
mould 10 to e~ t e rest of 
UIe division which is HiDdJo-speak-
~ rernainint in Bihar." 

'l'bls was their statement. They Imew 
Bengal. They knew Bihar. They knew 
the Benpli-apealtiDc areas. They 
perfectly depicted objectively what 

portion should '0 10 Beocal and what 
portion should remain in Bihar. What 
Is wrong there. if we demand the 
redemption of tbis pledge? 't'be ~ 
resI, in the year 1911. had passed 
that resolution. In 1912. the accredited 
leaders of Bihar actually said what 
territories should go to Bengal. 

Since. then. from time to time, the 
Congress had been repeatedly saying 
that there should be reorganisation of 
states on a linIuistic basis. At the 
Nagpur session of the Congress. 
Mahatma Gandhi sponsored the reso-
lution and pointed out that if Congress 
had to be made a dynamic machine 
tor winning national freedom. it can 
only be done. if the constitution was 
refashioned on linRuistic principles. As 
a matter I)f .fact, in 1921, the Congress 
adopted its own constitution. and 
remade its own constitution. and devis-
ed its provinces on the principle of 
Ianauage. The Hindu Mahasabha. of 
which I am today the temporary head, 
followed suit the next year. At that 
time. Pandit Madan Mohan Malaviya 
was the real head of the organisation. 
They were great men, great patriots 
and great nationalists. 

The States Reorganisation Commis-
.ran have reeorded their 1lndiD« that 
tile Indian national movement for 
liberation hal been inteKrated with tb:is 
movement far JIquUtIe States. AI a 
matter of fact, it is ODly because of the 
s;yntbellls between Indian nationaUsm 
aDd re,doaa1 patriotiml that India hal 
tod.,. won Its freedom, and Pandlt 

Nehru .. oeeupyiq tile PJime-..... 
ter'1 DOeitioa, aDd tile CclQJrrI ... are 
s ~  on the ~ ~  '1'bue 
fa no use tr;ytq to revene the ... 
no use tI7in« to dllboDour the pIeqe. 

We are la;yln, that from Curzon to 
Mountbatten, time after time, It wu 
the British imperialistic I(8IDe to crip-
ple the BenpU nee.· Tho wanted to 
cripple Beocal. They wanted to cripple 
Maharashtra. They wanted to cripple 
Punjab. And they were pla;yl:ac uu. 
game. They did it twice. and the third 
time they did it was when thie;y were 
going away from India; they. lave us 
the RadcWre Award. and tben the parti-
tion came. What fa wrong in pointing 
out in solemn terms. out of the agony 
of our heart, out of the distress caused 
by the man-made famine aDd the poli-
tician-made vivisection of Beop\ that 
thfs pledge should be honoured? Do not 
ridicule us by saying that our position 
has improved due to the partition of 
India and the partition of Bengal. If 
you Uke. do not live us the territory. 
You are on the Congress Benches, and 
if you like that the Congress should 
not redeem this national pledge, say so 
openly. But do not play this game 
of the British-ers. 

Shrl Sinhaun in~  (Gorakhpur 
Distt.-8outh): It was POinted out by 
the han. Member a little while ago 
that at the Nagpur Congress. Mahatma 
Gandhi had sponsored the resolution 
regarding reorganisation of provinces 
or. linguistic baSis. May I know 
whether Mahatma Gandhi had allotted 
the Manbhum area to the Bengal r~ 

vince. or it remained also in the 
Bihar Province? 

Sbri' N. C. Chatterjee: What I am 
pointing out is this. Mahatma Gandhi 
never tackled Manbhum. Be never 
tackled any oart1cular area. Be only 
pointed out that there should be 
reorganisation of the Congress Pr0-
vinces on the basis of language. I am 
pointing out that from 1905, wh"en 
Coneress stood by ~  and Cong-
ress helped Bengal in the anti-parti-
tion movement, It reall;y committed 
Itself to the principle of the formatien 
01 IJDguiltlc provinces. In 1921 \t 
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adopted that ~ aad from Ume 
to time, It bu nltented that. aDd 
ri8ht tIuoqb tbree decades down to 
the Jut eleetiona in 1852, the Congress 
had been repeatedly givinl this 
pledce. I say that it is improper it 
is impossible to reverse the lear ~  
to say that there should be bilingual 
States or anytbjnc of that kind. I am 
Dot desirous of using strong language. 
But the States Reorganisation Com-
mission themselves have pointed out 
that bilingual States have not been 
possible. and that they have Dot been 
able to achieve the right type of 
patriotism. A3 a matter of fact, the 
Andhra people and the Tamil Nad 
people were all in one State. U bilin-
gual States were essential for the 
purpose of India's security and India's 
prosperity, then why did you ac:oept 
the demand for the creation of the 
Andhra State? 

SJu1. M. P. Misbra: What view does 
he hold about Punjab? 

Shrl N. C. Chatterjee: U my hon. 
friend had taken any trouble to find 
out, he would have seen that I want 
the full implementation of the S.R.C. 
Report. The S.R.C. have said tha', 
boI"der States should not be weakened. 
Border States occupy a position of 
strategic importance. Therefore, it is 
essential in the national interest. in the 
Interest of India's safety and security 
that these States should be made 
strong. 

Dr. Ram Sabhac Singh: West Bengal 
is also a border State. 

Mr. e~ e er  Let the hon. 
Member proceed uninterrupted. I have 
been requesting hon. Member's several 
times not to Interrupt. 

Dr! N. C. Chatterjee: Our friends 
have beer. saying that we have got our 
displaced persons and they are sorry 
for them. But we are pointing out that 
you have cot to appreciate the psycho-
loey of theIe uprooted mflllons. It is 
Dot a question of 3 milHons. You know 
that over 4 mllllons have come, and 
even today our RehabiUtation Minister 
J8 SQfnc that the dany exOdus is at the 
rate ~ about ~  tha& ~ fO.oat . a 

IIlCIIlth:. Our ~ Is at tbe breaIdq 
poJnt. The stnID Ia terrUlc. 

What crime .... the Cblef Minister 
of West BeaIaI eomm1tted wllea be 
said that our dj.p1aeecl milUoas want 
a habltat10a with concenial, cultural 
aDd liDcu1stk atmo.pbere? You have 
,ot to apprec:ia1e the Pl)'CholoD of 
these people. Are they' not the vict1ms. 
the worst casualties, of IndIa's free-
dom? Is It not a national n ~ 

Therefore, the demand that we are 
makin, Is perfectly clear. We are 
JDak1n& it perfectly clear that this Bill 
does not satisfy West Benpl. It does 
not 'sat1afy the mfntmum demaDcl of 
the people of West Beneal. The Pra· 
desh Congress demanded about 14,000 
square miles. We have aot the ftcures. 
Other parties demanded more-we are 
not ,etting even a substantial fraction 
of it. It is no use pointing to the 1851 
~s s ftgures. They are wron.. Ii fa 
not my case. If you read the SAC. 
Report, it has said that the 1951 census 
cannot be depended upon. They have 
themselves said that West Bengal has 
challenged it and Bihar has also 
accepted that position. Therefore, what 
is the good of pointing to the 1951 
census? 

Last time, when I had the privUe,e 
of addres!:ing this House. I pointed out 
from the Congress memorandum. 
which was submitted bv the West 
Bengal Pradesh Congress Committee to 
the States Reorganisation Commission, 
that a wonderful event had taken 
place in the Purulia sub·division. In 
the Purulia sub-division. the Hindi-
speakin, people have increased by 707 
per cent. over the 1931 bas1c ficure! It 
is a biological impossibiUty. 

Sir, this is the way things have been 
done. This is the way that census 
fore, what. is the good of pointing to 
the 1951 census? If you look at the 
1931 figures, these were predominantly 
BengaH.speaking areas which we 
claimed. Therefore, we are demanding 
what the:y saJd ought to be done, what 
was demanded in the Con«ress ReaoIu-
tion. The Britlshers, havin, Imperl-
alist1c desIIbs, wanted to erlpple oar 
flIures have beea IIIaDlpulated. ~ 
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race by UDfalr17 treatiDc us. We are 
o ~ . dem8DdJ.ng what Bihar leaders 
themselves have said, should be given 
to us. 

Therefore. I say, if the national 
leadership, which is in power, has any 
sense of duty, if it has any sense of 
roberence. it should redeem this pledge 
and not try to break this pledge. 

~ it  rerard to Kisbanganj, my hOft. 
friend has been continually saying that 
a corridor is impossible, that the 
corridor theory is something which is 
untenable. It is not a corridor problem. 

Dr. Ram Sabbac SlDrb: Then what 
is this monster of your conception. It 
is very dangerous. 

Mr. Depaty-Speaker: This running 
commentary should not continue. 

Sbri N. C. Chatterjee: That is his 
bad habit, Sir. He CBllDot help it. 

Let me read out what Sbri Raja-
gopalachari has said on this subject. 
He observes that it is entirely wrong 
to say that the demand for integration 
of the two dismembered parts of 
Bengal is a corridor problem. He says: 

"Let us place it on a very 
deftnite simple ground. Here is a 
pl'8vince which is divided into two 
unconnected parts. Here is a 
southern part of West Bengal pro-
vince, and here is Darjeeling in the 
north and in between there is no 
connection. Let us have some con-
nection. That was the proposition. 
It is not a corridor problem, as 
was eloquently and I'l'Bpbically put, 
bringing before us all the pictures 
of the corridol' problema of 
Germany and of Poland. It is a 
totally different thine. They want 
an admfDistrative improvement in 
the matter of communications. It 
is really a Question of communica-
tions IIJld of brinPJe about a state 
of tbinp whereby our general 
defence posfticm and administra-
tive poeiticm may be Improved". 

The S.R.C. have also said that. They 
ave pointed out that this portion of 

KisbangaDj Ibould be pva to W..t 
Bengal; otbenrJ8e, there CQIlOt be IIDY 
poUtical inteIratlcm of the -Stafe of 
West BeDcaI. May I read to you wbat 
the SAC. have said in paragraph 610 
of their Report? After SIl)iDg that \WI 
is a matter which should be examined 
on merits. they proceed: 

"We attach great importance to 
the geographical compactness of 
administrative units, because we 
are of the view that the physical 
integration of such units is vital 
to their real pOlitical and adminis-
trative integration. Apart from the 
inconvenience in administering 
geographically detached areas, we 
must take note of the fact that the 
continued isolation ot the northem 
districts from the rest of West 
Bengal will tend to toster and 
accentuate separatist trends in 
these districts. West Bengal, there-
fore, has a good case for a geogra-
phical integration of the northern 
areas". 

The House should know one patent 
fact. Our Prime Minister was insulted 
in th'e Nap Hills. You know that a 
separatist movement is goinl{ on in the 
hilly areas. Unfortunately for tbll 
countrY-not merely tor Bengal, but 
for the whole of India-there are sepa-
ratist tendencies in DarjeeUng and the 
hilly regions. 

Shri Salpal SlDrh: Why? 

Shri N. C. Chatterjee: The Commis-
sion have pointed out th'at those things 
should be eliminated. Those things 
should be checked. and they can only 
be checked if there is proper in~ r

tion of the dismembered parts of West 
Bengal. 

What Dr. B. C. Boy has recommend-
ed to this House for ita consideration 
-and I submit that it deserves 
sympathetic consIaeratfoo-fs that the 
territory which has been allotted II 
300 ocId mfies and it is not enough to 
give us intetraUon. He has demanded 
only a little strip of land, 170' 
square.miles, in order to provide the 
missing Unt IfI tba"l there can tie real 



JDtep'atlon with DarJeelInI and Jalpal-
JUri. That ia all that he baa demand-
ed in KialJen«anj. Is tbia IIII)'tIdDI 
Jmproper? Is this anytb1ac wbJcb 11 
qainst the Constitution or the Cft8-
tlon of a rational State? He IIQI: 

"This is an opportunity which is 
laken in order to point out to the 
Government of India tbe iJ1c:oDS.. 
istency between the objectives of 
the Commission and the actual 
provislOD in the Bill. There cannot 
be the slightest doubt that the 
recommendations made by the 
States Reorranisatlon CommissiOD 
for the aeocraphical integration of 
the northern areas in West Bqal 
have, unfortunately, been. based on 
incorrect eeorraphical assumption". 

Then he says: 

"This strip of land-l'10 spuare 
miles-will provide for the mis-
sing link". 

It is a pme which in DOW being 
played by some politicians of Bihar to 
foment these Muslims spinst West 
Bengal. 

Shrlmatl Tarkeshwari Slaha (Patlm 
East): Question. 

Sbri N. C. Chatterjee: May I pr.int 
out to every single Member of this 
House that this is a game which .ought 
not to be played? It is a dangerous 
,ame which they are ~  I may 
point out that out of 8 lakh Muslims 
who left West Bellltal 7 lakhs have 
come back and they have been 
thoroughly rehabilitated? My hon. 
friend JOel on casting innuendos and 
aspersions beca'use I am the President 
of the Hindu Mahasabha The Hindu 
Mahasabha has never demanded that 
there should be any discrimination 
made between ODe citizen and another 
on the lI'Ound of reUgion. We say 
that if there is anyone who is develop-
fD& any anti-natlODal tendenCY, then 
he should be flrml7 cheCied. But we 
have never demanded 8QY speclal 

r:\cht or any special privile«e for any 
Hindu as against any nOD-Hi'"1du. 
Jfot.hfr.c of the kind. What I 
am pointing out is that the 

, 

S. R. C. have .... that certain 1Ide-
pardi abould be ,ma. DaIIUib-, tbele 
should be some assurance given. by 
West BeaPl that there should be DO 
rehabDltation of refuIee8 in tbII ana. 
and. seconcUy, their oultural lDstltu-
tiona should be protected. The Gov-
ernment has given that usurance· It 
was not nect!SII81'Y, but Dr. B. C. 1\07 
has given it in order to assure tbeIe 
people. He has said that there is DO 
question o.f his ta1dDI the displaced 
millions from East Pa1dstan.to that 
part, because It is sO thlckl,.·peopled 
that there is no room theft. Dr. ltuuzru 
and Dr. P!Ulikkar were not unfalr to 
the' Muslims. This love for Muslims II 
DOW a new phase which BOlar 
has developed. But if I may 
remind my friends, at one time 
the Prime Minister of India had 
1.) say somethinC very ~ 
against Bihar because of iIOmething 
whlch was done to the Muslims. Then 
be said that even Neakhall paled Into 
insignificance, having regard to what 
had happened. Let IllS remember that 
the same man Is Chief MInister today. 
Therefore, I will ask all sections of 
the House not to foment this com-
munal troUble. As a matter of fact, 
very dlstlnguisbed Muslim leaders 
coming from West Benpl have strODIiy 
supported this demand that Kishen-
ganj should be jntegnded into West 
Bengal. That is also essential for one 
other thing, for protecting our border 
against PakistaDl lnfUtration. I can 
teU you thal unless that Is ltiven to us 
it will not be possible to stop the 
infiltration, that daily smuggling, that 
hourly smuuUnI which is going on. 
Therefore, what we have demanded 11 
nothing unfair, nothing 1mmonIl, 
nothing unjust, nothing prompted by 
expansionist polley, nothing actuated 
or motiv8ted by any imperialistic 
design. We want Blhar to ftourlsh. We 
certainly want that justice should be 
done where justice has not been. done. 
What was done was great injustice. 
The S.R.C. have not done justice to 
Benga'l:We have beeIltreated unfairly 
III Maharashtra and othet'I have been 
treated unfairly by this Government. 
Do not ridieuIe Bengal and adopt. a· 
high and 10ft7 attitude. 
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Same IPHChes were made ill the 
Bihar Auembly which are aimply 
at.u1liDI. I do not want to read them. 
Prof. Mukerjee read One. ODe mem-
ber .aid that thi8 State of West Bengal 
Ihould be liquidated, completely wip-
ed out and obliterated from the face 
of the earth, one part. of it ,Ding to 
Bihar, possibly the bigger chunk. and 
the other part to Assam. They have 
been generous enough. eracious enough 
to recommend that Calcutta should 
be under' the Central Government. We 
are thankful for the. small mercies. 
This is the attitude. This attitude has 
been prompted by frenzy. prompted 
by unreason. by passion and anger 
which will not help to bring us nearer 
and which will not do any good to 
either' of the States. There are hund-
reds and thousands of Biharis. There 
wu intense agitation against the mer-
ger. as you know. But nowhere any 
non-Bengali citizen was ever torment-
ed, w:as persecuted. 

Dr. Ram Subhar SiDrb: That is 
wrong. 

Shri N. C. Chatterjee: A$ a matter 
fact. not on one single occasion has 
there J>een any complaint either to the 
Chief Minister or to the Government 
or any attention been drawn to it by 
any of the people. 

Dr. Ram Subhar Sinrh: Sunega 
kaun? 

Sbft N; C. Chatterjee: It is entire-
ly Wrong to say, sunega kaun. This 
15 simply an attitude of 'complete 
bliridness. Not on one occasion even 
'in the course of these vituperative 
speeches delivered in the Bihar As-
smbly has any instance ~ given 
anywhere of any non-Bengali or any 
Hindi-speaking Citizen in Bengal being 
Uilfairly treated. I submit that this 
is really a fraction, a very small frac-
tioJi of what Bengal ought to get, of 
what your forefathers, yoUr ancestors 
took the. solemn pledge to give. in or-
der to undo· the . injustice the Britl-
shers had deh"berately' unposed upon 
Bengal. It is for yOu nOw wben you 

are in power, wbell J'01I .. -.ted 
in Parliamellt as eleeted npleNnta-
tives of the people to redeem that 
pleclge aDd DOt do anything to undo 
that Acred pledge. 
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t fir; otll. {If ~ 1lm it; ~ 
~ ~ tAm ~ t, ~ IIiT • ~ 

~ ~  

~ fir; 11m it; ..m: ~ ~ ~ 
it; ~ tot it fiI;a;f WPff ~ ~ ~  

~ rAn ~ fiRR ~ ~ '" 
~  ~ t e~ re~ ~  

~  r~ t t qm-t ~ ~ II 
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8Iu1 K. .. _: To what party ~  ( .... ). ~ I trIiR 
cloea be beloq? 

Pu4I& D. N. '1'Iwu7: It does not 
matter whether be is. Communist 
member or • Coqress member. 

Shrl IIIIqwat Iha Aad: U you 
want I will quote a Communist mem-
ber of the Bihar Assembly. 

qmr Ifo lITo tnnl : foti4lif.jlJl 
~ if .n ftAr ;rr ~ t. ~ it; 
~ ti ~ of ~ 'fT fit; ~ 1Tm 
t ~t ~~i ~~ 

IIilT 'IT : 

"So far as Kishenganj is con-
cerned, it will be found that they 
do not speak Bengali, they speak 
Bengali containing an admixture of 
Hindi. If the linguistic basis is 
relied upon, it should be considered 
what vgument can be put forward 
in respect of Kishenganj. Besides, 
there are areas in the Santhal Par-
ganas where 'the Bengali-speaking 
people do not predominate. In 
Rajmabal only 16 per cent. are 
Bengali-speaking people and in 
Pakur 13 per cent. In Dhalbhum 
only one-third of the entire popula-
tion is Bengali-speaking." 

~  ~ fit; ~ ~rorr ~ 
~ (1f1'In1Im) t ~ I ~ ~ 

trt~~ i ~~~ 

~ t I ~  ;f ~ ~ ~  wft fit; 
~ IIiT 'IR ~ IIiT ~ 
~ ~ 'IR ~ 'roAT ItiT 1ft ~ 

~ ~ I ~ ~ ~ 1ft" ~ fit; 1fTif-
"!fir 1fiT '"IT ~ ~ ~ ~ ~ 
is ~ 1 q. t fit; :mw 'fIif If>l ~ 
~ Rtn" ~ t 1 Vol' If>l w 1fiT • 
S:wt ~~  1 

~t it ~~  

~ ~ 11ft' t 1 til' m-~ t fit; IlIA' 
fiAft 1ft m ~ if 1I1f.I1l 1 ;qt 1ft 
~ r~ i ~~  .. ~ 1 
.WN ~ 1tfun' ~ 11ft' ~ ~ ~ 

~~~ t t~ 
III'1W t I ~  if ~ fqR ~ 
it; .tr.r 'fT m ~~ ~ tpl .. 
~ t~ r t ~ 

q1N 1 ~ .... r~ ~  fqn 
~ r o ~ ~t i  

~ ~ .ow 'IR ~ iiTq ~ 
00 ~ " Vol' ~ 1ft mr 1Il'I1 
~ q-¢ -ft , ~ 41I1r ~ mil 
IIiT ti ~ ... ~ I 'fT, ~ okP. I(e if ~  1ft 

o ~~~  1 ~it ii  

t~~ t~~ ~ 
~ e  - ",. ~ ~~  ~ i r i e If ~ ~ , ~~  

~ iiffifT ~ Ai" ~ ~ 1Tm 
oo~ ~t ror  

If>'t 'If aT ~ pr fit; ~ tmT ot1f 
t ~~ ~ 

~t~ r it ~ ~ 

00 ~ ~ ~ ~ t, 'R ~ if fiT;Rft' 
If>'t ~ ~ 'If wit 1 m ;;ror ~ 
~ ~ of fiR it ~ If>l f1riAm 
aT ~ pi" fit; ~ ~ CfI1-
~ ~o 'R iz t 'IR ~ ~ 
~~  ~t ~~  

~ If>l iI(f ~ t ~  ~ ~ IRT 

t ? 'IN lIiTf I(IJ; ~ in t~ 'IR 

~it ~~ i r r ~ 

'IN 1Tm IIiT ~ ~ ~ ~ 
t m i ~ e .. i ~~ (smm-
f.A; ~  If>l (t ~ 1fTif ~  

~ ~ ~ 1 

'IR ~ 'IN q: 1ft ortt ~ t m 
~~ 1 t n rr~ 

~ o ~ t~~ ~  

I(IJ; tt A if ~ 'IR m ~ ot1f 
if!) (I(IJ; ~ ~  flrotift ~ 1R'iIT) IR 

~i i ~  
~ if 'IN ~ ~ i 'IR ~~  

~ Yo 'R iz 1ft ~ if ~ ~ 
~ ~ ~~ t~ 1 
• ~ 11ft' ~ ii(f ~ 01 fiI;1a;r.0 
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4f;tr if WIR ~  ~ ~~ ~ lft ~ 

iiii in ~ ~~ ~~ 

~~ I ~ ~~~~ I 
WfiI;;r !lIN ~ !I'm ~ ~ I wot 
tut it ~ r ~~ 

~ fifR: 1it ~ t f.I; ~ ~ 
~ ~ iit ~ trnr tR: 'IN 

r~ ~ i' I 1l m ~ ( fit; 
~ ~ ~ ~ ffi"$\{1I., if>1' ~ ~ 
~ f.I; W ~ . .,.y Cfmr ~ ft;t1n QJT<f 
~ ~ ~ ~e ~ i ~ \ill \ill 
~ it ~ r ~~ ~ 

~ ""!IIN ~ i, ~ ItiTf t!;6mr 
iftT ~ I ~ ~ ~ it; ft;r1f ~  

~t I ~ ~~ it ~ t~ ~ 

;tt iffir ~ ~ !lIN ~ i I 

~~o ~~~ 

flr!fT ~ of lft ~ fit; ~~  if 
~ ~ <m1l it; ft;pf ~  if ~r 
~ i i ~~ I ~~~i ~ 

.ttiAi ~ ~ of ~ ~  

if ~ 'IT ~ 'tiT ~ II mq-lfiT £lJR 
fu:rm ~ ~ I ;iTo ~o ~ i ~ 

of .m: ~ ~ of ifi&T 'iT f.I; ~ ~ if 
~ m'iT .:mor lfiT ~ ~  

if@" ~ I ~ IR: ~ 'if'Mi rr e~ 

of ~o ~ ~ ~  'IT f.I; ~ f.om ~~ ~ 

~~i i i ~~~ ~ it; 

ito qro W'l{o ;i ~t r  ~ ~  ~~ 

~ iffir ltit \ifR if>1' .rr I W ;jn: if 
fq:R it; ;ftq; fqf.Im: ~ ~ t  : 

"At my instance, the D.P.I. cf 
West Bengal made enquiries in 
Bihar about the facilities for the 
education of Bengali-speaking 
people fhrough their mother-tongue. 
Dr. B. C. Roy also came to Patna 
and looked into the matter. We fur-
nished all the necessary informa-
tions, and he made a public state-
ment that we were doing all that 
-.as possible for the Bengali-speak-
Ing population to receive their 

359 LSD. 

eduC8tion tbnaIb their mot.bet-
tongue.-

it ~~ ~~  

"I had al80 written to Dr. B. C. 
Roy, over a year ago, drawing his 
attention to certain allegations about 
the lack of proper facilities for the 
education of Hindi-speaking people 
in Bengal, and how, it was said, in-
justice was being done to the Hindi 
language in BengaL But I have not 
so far received any reply from 
him." 

m 'fN ~ fit; ~ 81Ii • .., 

~ t, ~ if ~ 11m it; ftI1l 
~s t ~~~  
ti fit; ~ ;ft,; ~ ..., \VI" it; 
~ lfiT ~ tf1Ii ~ flr\;rr t I 

. Sbri M . .K. Molin: Dr. Sinha's 
statement clearly says that he has not 
received any reply from Dr. Roy. 
When the reply is received, you will 
see that the arrangements have been 
made . 

~ lTo .".0 firqrU :It is one 
year since and yet no reply has been 

received .• ~ ~ ~ ~ fit; ~ 

~ ~ tir~~nr  ~ m ~ ~ ffi";f 
~ if V;<ifi4IQ{l (\ifR) iT ~ 
t~~~~~ 

f.rcf;n:r ~ ~ I ~ ;j(if ~ ;frq; filfof-
~ ~ ~~~  

~~ .. tr~ I ~ i ~  

~ t f.I; ~ ~ ~ ti t 'lR IIITt 
;;mil" ~ iF 'mI' ~ t I 

~ m ~ ~ ~ it; ft;rIl 

Ifi1f f;Rrr ~ t I ~  ~ ~ f.I; ~ 

!lit ;it ~ ~ ~ if ~ ~ fuen fJI\!r I 
~ ~ ;ft;r m ~rorr if ~ ii(f 
~~ ~~it ~ 

1f'T ~ ~ r ~ ~ ~  ~ II>1f ' 

m ~ tRrr ~ I 'PR 't1Ii" • 



('Imr ITo otTo ~  

~ arm ~ qt '"' fPl m ;rr 'liT 
~ (Slfd4ldal) q';;mPrr m 
~ 'liT IPr t.t ;;mPrr I ~ ~ 
11m it; ~ tn: m 'liT ~ ~ 

rn~t~ ~ it ~~ 

~ (Slfdfllddl) ~o t aT 1ft ~ 

~ '0 qr;r ~ ~ I 
~~~ ~t 
~ ~~ ~ 

~~ ~ ~i ~  

t ~~~ t~ 

it ~~~ i~~t~ 

~it ~~~ ~~ 

~ t ~ ~ if(f ~ fit; ft snm 
(mN) tR ~ ~ ifin1IT t fit; ~ 
i it ~~~~~ 

it; ~ ~ r  ~ q: if(f ~ 
~t ~it ~~ i  

~ it; ~ ~ i (5RR) iItf 
~ (a _) ... rn t m t ~ iR)iti i ~  

~  if(f rn ~ ~ ~ it; 
fimI ot~ m ~ lIilf it; ~ 
IJI1Iit smA. sMim ~ ~ t 
~ it ~ t~~~ 

t ~ i i ~~~t fir; 
~ ~ it;« f-im ~ 'mIT ;;rm 
~ qr if(f ~ ~ ~ lI'rn1' 
~ ~ it; ~~ ~  ~ it; m:r 

~ ~ t~ t i ti~ 

it rn~~~t~ r  

'liT siAim if(f ~ cmrr t I 

~n~ i ~~ 

~~t ~ t~ i 
~ ~ ~~ ~ i ~ ~ , 
f("$t<il"i ~ ~ ~ ~ ~ 

~~ tt ir~~~ 

~~ ~ ~~~ r 

it; '1'I1m:) tn: U'Rf ~ .m qt 'liT 
~ Q;ccClw6 ~ (q<lilttlcl'lIft 

~  ~ 'IfW ~ iimt .ttt 
~ w tRt 11ft lIIAm t1f ~ ~ 
~ mr IIiPJ iAi" ~ 9' W. 
m ~ ~ ..rm I WfiR 'lI"rQ' 
~~ t~t it ~~ 

if(f ~ 'It1f(1l m 11' ~ ~  t 
fiIi< ~ fir; 'IN q ;fl flrw ~ itt 
~~t~t ~ i ~ 
iItf t m ~ tt ~  it; 'IN 1ft 
~~ 9' ~~ (R cmr iI(Y t .nfif. 
. ~ ~~~t ir it r 

~ ~  t m ~ it; ~ itt 
m 11' m ~ ifIlllilf ~ HIT 
~ w ~ ifIl ijl.ll\i4'u(l ~  

i ~ 'R ~ ~ qt 'IN it; m-1J{ 

\i'fiffl iIlf ~ fir; 'IN ~ ~ Itft 
~ 9' fit; \r.f <tiT 1ft ~ if ~ ~ 
~~t ~it ~~~  t 

~~~~~~ i ~ 

t \r.f 9' 11' ~ Ai w f.I\;r IIil ~ 
~ ~~~rn ~ t 

it; \'1Wf ifIl UlI' ~ ~ m ~ ~ arTi\T 
~ ~ aT ~ f.I\;r ~ ~ ~ ~ 

~i  'I1T< ~ ~ it; m ~ ~ 

if ~i  ""' aT ~~~ \r.f <tiT ~ 
if ~ ;;ml I 

Mr. Deputy-Speaker: Shri Chaitall 
Majhi. Only .hose hon. Members who 
stand in their seats will be called. I 
have not been able to call Membera 
who are not on the Joint Committee. 

Sbrl Barman (North Bengal-Re-
Reserved-Sch. Castes): May I make 
a submission? I am on the Committee. 
Such Members were allowed. 

Mr. Depu.ty-Speaker: There was a 
departure. But at least some who are 
r.ot ou the Committee must be given 
a chance. 

Sbrl Jailla} SlD&'h: By virtue of 
heir • ., Members ot the Joint Com-
mittee, those at us who are a1fected 
shO!:ld un; lie barred. 
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Mr. DeJld7-8Jeeker: 'IIIe7 wiU also 
be called. 

The hOD. Member Shri Chaitan 
Majhl may file the translation of his 
speech in English with the omce 80 
that it may be on record. 

Sbri Cba1t.aa MajlaJ (ManbhuIQ 
cum South Dhalbhum-Reserved-
Sch. Tribes): *It has been decided that 
the Bihar-West Bengal (Transfer of 
Territories) Bill should go to a Joint 
Committee which is already formed 
for the purpose. So I think that the 
Joint Committee has been placed to 
perform an onerous duty towards a 
complicated issue. It has had to give 
shape to an outlook and a principle 
that should underline such a Bill and 
that would infuse new hope in those 
whose legitimate linguistic demands 
have not been conceded to in the Bill 
just now. So I think the Joint Com-
mittee should know the feelings and 
the reactions of the general people 
concerned like me in the advent of 
the Bill in question and the sugges-
tions that we have in our mind for 
the betterment of the Bill and the 
existing things, under the circum-
stances. 

First of all I give vent, through 
this assembly, to my feelings and 
reactions with the hope that they 
would be considered carefully by the 
Joint Committee. 

Though the Bill in question has 
brought in a very neglibible and 
partial success in response to the 
legi;imate and great demand of Ben-
gal for justice, yet I am glad to some 
extent for the introduction of the Bill 
as it embodies a victory, though 
partial, of the people in their tough 
fight against forces that tried to 
rleprive people completely of a national 
right unavoidably necessary for the 
facilities for a progressive. future in 
their life. 

I am also glad in some measure for 
the Bill as it also embodies, at least, a 
fraction of good sense on the part of 
triose who are at the helm of power. 
On the other hand. I am equally sorry 

at tb1s momeDt for tile UDfortuDate 
aap created in tlIe Bill b7 the ableDce 
of such other BeDcali-speakina areas 
that have equal justiflcation for their 
dema.,ds for a province of tbeir Ur.cu-
istic affinity and that have not beeD 
placed in the Bill amongst the Itreal 
recommended to be included into Ben-
gal. I am also SOrry for the unfortu-
nate failure of the S. R. C. wbich Is 
written larre over the unseen PlI8es or 
the Bill-a defeat of our national 
wisdom we suffered t ro~  the 
s. R. c. who was expected to act pro-
perly and with strength of mind in a 
matter of rreat national issue like re-
organisation of States. 

And above all I am sorry for the 
failure of the supreme tribunal of our 
country to rise to the occasion and to 
set arie:ht the shortcominls of the 
S. R. C. and not to complicate the 
already complicated issue more. So 
the Joint Committee has to perform 
the duty that this Supreme admi0i9-
trative body has failed to do, and to 
judge the Bill in the context of our 
n ~ion  plan for the comDrehemdve 
reorientation of our administrative 

life 

However I put up with the Bill as 
an outcome of a given circumstance 
and would tTY to suggest the way of 
its betterment undj!r the circumstan-
ca.<;. 

I am quite conscious of the fact that 
thp. Bill has been introduced with aD 
idea that the acceptance and the im-
plementation of the Bill should have 
to be finalised before the ensuing 
election. So. I am afraid that sugges-
tions for changes that may require a 
IItTenuous and determined effort for 
the speedy disposal of things may not 
have prompt acceptaT.ICeL to be indue!-
eel in the provisions of the Bill on the 
plea of want of time and procedure re-
quired and so on. 

To be on the safe side and for the 
sake of conver.dence al aU concerned. 
I would suggest that a provision should 
be made in the Bill that aU ot ~r Ben· 
gall-speaking areas in Bihar which 
have not been included in the present 

i ~ uanaJation of apeec:h delivered in Bengali. 
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[Shri awtan Majhi.] 
Bill and wblch have withstood. all the 
test of truth and reality to prove their 
bona !ida as Bengali-speaking areas, 
should be recommended to be irduded 
into West Beneal and that: arrange-
ments should be made to get a fresh 
Bill introduced in the Parliament with: 
provisions for transfer of these areas 

from Bihar to West Bengal within six 
months from the date of the passin6 
of the Present Bill in question. Our 
demand Is based on linguistic princi-
ple. So we are always ready tOo fore-,0 any of our claims that does not ful-
lUi this crlterioll. We are also con-
scious that changes on tbis basis 
should not come in conftict with other 
considerations. such as inistr t ~  

finance and security of India etc. 

r entior~ below the names of only 
such Bengali-spealdn; areas ibat ~ 

been proved to be areas with Bengali-
speakL-:: people in an overwhelming 
majority, by 1111 sorts Of proofs aou 
re or ~ t t and non-oftlcial, past 
nnd present-by the grim reality of 
what is the truth in the life of the 
people concerned. These place, are, 
beyond doubt, Bengali-speaking areas 
In Bihar, contiguous to Ber«al, for-
merly part and parcel of Bengal-part 
of Bengal even now, linguistically, 
culturally and ethnologically. Ar.d ~e 
aSSUre that all other considerations 
such as administrative etc., are in 
favour ot this demand, 
The following are such areas that J 

propose to be transferred to West Ben-
asl within six months by a fresh Bill 

similar ~o it: 

(1) The whole of Dhanbad sub-
division of Manbhum Dis-
trict; 

(2) The whole of Dhalbhum 
sub-division of Singhbhum 
District; 

(3) Jamtara sub-division; Pakur 
sub-division; Rajmahal sub-
division (excluding Sahib-
ganj thana); South Dumka 
of Dumka sub-division and 
Koro Taluk of Deoghar 
,'JUb-division in the district 
of Santbal Parganas; and 

(4) the poI1Ion of Pumea District 
to the East of Mahananda and 
of JInSeDt Medli river whk.il 
was the oid course of the 
Mabananda. 

As for the two thanas and one poUce 
station in Purulia sub-division, Le. 
Chandil, Ch4I and Patamd4 respec-
tively, which have unfortunateb', 
wrongly and without any reason or 
rhyme, been bisected from Purulla 
sub-division and retained in Bihar. I 
think these have a special case to be 
CODSldered by the Joint Commlt;e,e. 
We think this question does not eot.a1l 
any big arrangemeut or any complicat-
ed consideration being issues involv-
ing mistakes of tecbrucal r ~er 

merely. I am discussing about them 
justly, From facts and from my ree-
sons, the Joint Committee would rea-
lise that their case might be rectified 
even in the purview of this Bill, with-
out causing any administratiVe or in-
convenience Of any kiLd wnatsoever. 

Before I resort to the discussion 
ention~ above, I would humbly re-
quest the Joint Committee to delcare 
in unambiguous terms that the pre-
sexllt Bill in question is the first step 
in the reorganisation of tbe eastern 
states, which will invariably be follow-
ed by the stepS to be taken in response 
to the demands of the other Bengali-
soeakir.-g areas In Assam; and of the 
Oriya-SDCaking areas in Bihar, <..r to 
nny demand made legitimately nnd 
reasonably by any linguistic group in 
the eastern States. 

Here I would like to draw the seri-
ous tter ~  of the Joint Commit:P.e. 
It is a very important matter from 
~ point of national interest, I 1hi:1k:. 
It Is about the census and the statistics 
that effects the reorganisation. I think 
that for the sake of judging a thing 
of national importance and for the sake 
of far-reaching national readjust-
ment, the sanctity and correctness 
of the facts and figures must be main-
tained and giVelll much value to and 
specially of those facts which are pre-
pared by the Government agencies. 
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Any malpractice about them are lookt'd 
upon as seriOUs offence in any free 
country and offenders are punished 
wi.h exemplary punishment. But I 
am extremely sorry to say that in our 
country, truths in broad day.lil[ht are 
being turned into non-entity dc!i-
berately by in~ereste  officials in 
matters relating to census and other 
statistical matters, but nobody-·nO 
responsible authorities concerned-
have felt any concern for the same, 
despite repeated allegations made to 
them from responsible quarters 
including M. Ps. like us even. We 
have again and again charged that 
the census figures of 1951 with regard 
"to Bengali-speaking areas in Bihar 
have been concocted and cooked 
deliberately and widely by the officers 
under the Government of Bihar mak-
ing the census concerned a piece of 
a sheer forgery and farce. But it is 
regretable that no investigation has 
yet been made, not to speak of 
punishing those national culprits for 
such glaring and palpable offence on 
their part. I can prove it to the hilt 
if the verification of the enumeration 
slips or the figures with the existing 
rondition of any village of my dis-

trict is undertaken. 

Yet those national wrong-doers 
" having been free to do any mischief 
without any check or hindrance, 
storm hell and heaven on those con-
cocted facts, claiming them as pure as 
anything! I can cite the instance of 
a village,-which is an astounding 
fact,-astounding that it is possible 
for such facts to occur in broad day-
light in our country, without causing 
any headache to anybody at the helm 
of power! In a recently published 
census handbook under the signature 
of the census authorities In Bihar, it 
is said that in about 400 people in the 
village of Jitan (P. S. Bundwan)-the 
village of Sri Bhajahari Mahata. M.P., 
Hindi speaking population is more 
than 300 and there is not a single per-
son as Bengali-speaking! I am 
astounded that untruth can go SO far. 
I can challenge that there is not a 
single person who is Hindi-speaking 
in that village; and each and every 

person who b.eathes in that vilIaae is 
purely Bengali-speaking and it san be 
proved by any expert or any linguist 
or any sort of definition of Bengali-
speaking people. So my humble re-
quest to the Joint Committee is that 
it mU3t take steps to put a stop to the 
abuse reprding the facts conderned; 
and to end the controversy regarding 
1951 census in order to understand 
the linguistic po.rition of those 
Bengali-speaking areas in Bihar 
which have not been included in this 
Bill. To ascertain the truth about 
them is not a complicated task. It 
can easily be done from records 
past and present, from pre-
vious reliable census and from all 
kinds of ways and means of life 
which is a reality and which is there 
as broad day-light, not to be suppres-
sed by any interested official. 

Now I come to Chas, Chandil and 
Patamda. & for Chas thana the 
S.R.C. has truncated it from Purulia 
sub-division on a wrong notion of 
geographical position. The S.R.C. was 
of opinion that Dhanbad and Purulia 
sub-divisions are separate entities 
because of the river Domoder between 
them. But when dealing with the case 
of Chas, it truncated the Chas from 
Purulia with the opinion that Chas 
was contiguous to Dhanbad, forgetting 
the fact that there was Domoder river 
dividing Chas and Dhanbad like 
Purulia and Dhanbad (compare paras. 
658 with para. 665 in the S.R.C. 
report). 

Chas is not a Hindi-speaking area. 
It has been clearly established so by 
all sorts of reliable facts and figures. 
Yet the S.R.C. took a position as if 
Chas was a Hindi-speaking area (see 
para. 665); and it did so on the basis 
of 1951 census to which the S.R.C. 
itself did not give any importance, on 
the contention that the census of 1951 
has been challenged by both the ex-
ponents of Bengal and Bihar. (Para. 
644). In this way, on wrong geogra-
phical notion, the people of Chas have 
been put to a very precarious posi-
tion, having been cut off from their 
main administrative unit and the land 
of their cultural and linguistic afIInity. 
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Now I eome to Chendil '1'IwIa and 
PcztcPnda P.S. '!be S.R.C. recommend-
ed them to be ineluded into West 
Bengal. But subsequently, the Govern-
ment of India decided that these areas 
should be slieed away from Purulia 
sub-division, thus making the district 
of Manbbum divided into four parts. 
No reason has been put forward for 
the same.· Perhaps no reason whatso-
ever is there that ean be ascribed to. 
It was assumed'· that to facilitate a 
water project of Tata Co. in Singh-
bbum three thanas have been given 
away to Bihar-virtually to Tata. It 
is really unbelievable. And this ean-
Dot be a reason whatsoever for any 
readjustment of boundaries affecting 
the administrative and eultural life of 
lakhs of people eoneerned. No areas 
can be made a subject of bargain. 
in any reorganisation of national im-
portance, because of the interest of 
any individual eompany. It is as 
dangerous as a bad precedence. More-
over, facilities for water projects to 
Tata can safely and easily be given 
from the West Bengal Government 
also. We have not seen any justifica-
tion for this unfortunate action of the 
Government of India. But we have 
seen people residing in these parts 
have been greatly distressed having 
been unnecessarily separated from the 
land of their cultural affinity and the 
administrative unit. The S.R.C. laid 
the principle that it would be unwise 
to break the solidarity of a compact 
administrative area--district or sub-
district, even for the reason of lincuis-
tic position of any portion of it. 
(para. 291). So we can imagine how 
much unwise that decision would be. 
which breaks the solidarity of an area, 
without there being even any linguis-
tic ground, or any reason whatsoever, 
excepting to appease some trouble-
some unreasonable party which is 
favourite. We are definite that there 
18 no other cogent reason involving 
¥.rious administrative, financial or 
odler questions, that necessitate this 
mmcati(lll of Chandil and Patamda. 
.desides this. the decision about 
rauuncia has given rise to a new com-
plication in the fact that the link of 

transport is completely cut 011 bet-
ween Barabazar and BandowaD, that 
is, between one portion of PuruUa and 
the other. Chandil ed Patamda 8ft 
the natural boundaries of PuruHa be-
cause of the river Subamarekba .. -
ing at the extremities of these IU"eU. 
The people of Chandil and Patamda 
will have to suJfer great administra-
tive difticulties due to their adminis-
trative headquarter being removed to 
a far off place as Chabasa, ~ 
sarily, for no reason whatsoever. So 
I think the Joint Committee would 
consider thoroughly all these points 
and make suggestions for necessuy 
changes in this very Bill in que8tlcm. 

I would like to draw the attention 
of the Joint Committee to the obser-
vations made by some members of the 
Bihar Assembly in its recent sessiOD 
held on the agenda of considering the 
Bihar-West Benlal BilL The speeches, 
the committee will see, are full of 
hatred, vi1i1ication, threatening, incite-
ment to violence and delirious out-
pourings devoid of reasons or national 
outlook. unworthy of the position of 
any representative of any sphere. 
Necessary changes of national import-
ance eannot be deferred in the face 
of bullying by the interested quarters 
which forget the well-being of the 
people or the national interest for their 
self-interest. Governments eoncerned 
should be asked to take precaution 
against any possible situations that 
might be caused by the incitements of 
these bewildered persons. The people 
of the areas are willing to have a 
province of their linguistic affinity. It 
is natural that people would like to 
have so. Any exception to this rule, 
is nothing but the unnatural creation 
of the interested politicians tbroUlh 
coercive methods, which is transient, 
'-itiated and baneful to the greatest 
extent for the people concerned. 

As for the plebiscite, incessently 
demanded by the exponents of Bihar's 
claim, I would like to point out that 
the question of the wishes of the 
people of a particular area regardint 
the application of a national principle 
which the whole nation has aceepted, 
is out of question. otberwi8e the 
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principle would bave to ,0 by. Bither 
the principle!! would ,ovem our 
affairs or opportunities for expressin, 
'the will of the people concerned be 
available to everybody in India. And 
I think this question of opportunity 
'Would ccmiplicate the whole issue. 

So I would like to request the Joint 
Committee to consider the question of 
application of the linguistic prineiple 
in matters of the reorganisation of the 
eastern states also, as it has been 
Gone practically with regard to the 
cases of all the placeS in India except-
ing eastern states. The Committee 
should also take notice of the pre-
carious position of the Bengali-
speaking people in Bihar, at the hands 
of the Government of Bihar, which 
is leading a crusade against the 
linguistic minorities, under the 
promptings of provincial feelings and 
narrow sectarianism. 

Sbrl Jalpal SlDch: Mr. Deputy· 
Speaker, Sir, I am hemmed in bet-
ween the two principal protagonists 
in today's debate. There should have 
been two more byt, because of the 
ruling given at the Joint Committee 
on the main States Reorganisation 
Bill, the two other protagonists have 
completely disappeared from the 
.scene. 

Sir, I am totally opposed to this 
Bill, not because I think that there is 
no scope for a realignment or a re-
()rganisation of States after independ-
ence but because it is mistimed and 
it is based on wrong foundations. 

Much has been made of plebiscite. 
People have said, take a plebiscite. If 
a plebiscite has to be taken, what do 
we lose by waiting a few months 
more? '!be general elections are ahead 
of us and the electorate will give their 
verdict on this specific issue. I regret 
-that we are not normal at the present 
moment on this very, very big ques-
tion and it is not something that even 
the Treasury Benches can solve. 

The States Reorganisation Commis-
sion's Report to my mind is nothing 
better than an 'inspection bungalow 
report'. They have not been to all 
ihese areas. What did they do when 

they came to Manbhum, Sinlhbbum, 
Banchi, Santbal Parpnu 01' even 
Patna? I have very little respect for 
the conclusions of anyone of thoee 
three commissioners. I have said this 
before and I say that again, becauae 
they have been hustled into a job. 
Something had to be done in a hW'l7' 
and all manner of ad hoc organisa-
tions were created just to meet the 
COlDJDlSSloners. There was not the 
leisurely way of probing into facts. 
Both the main groups that have been 
appearing in the scene in the debate· 
today were eqUally excited. I fall in 

. between the two groups. I have no 
desire whatever to condemn either of 
them. But I do say that, in the 
national interest, I appeal to the 
Union Government to drop this Bill 
for the time being. Let the general 
elections take place and let my bon. 
friend over there come and stand in 
the same constituency with me and 
prove his case. Let us not talk glibly 
as though the voters were ignorant, 
as though they were unaware of the 
tremendous consequences of this step. 

I agree with much of what my 
friend from Manbhum, who preceded 
me just now, has said. But I ask you, 
Sir, and I ask the Parliament as a 
whole, because people in the north of 
Bihar or north of the Ganges and 
people who are now to the east of 
Manbhum have a quarrel among them-
selves, rightly or wrongly, why should 
the people of Chas be punished? That 
is what is happening today. They are 
both very clever people. There is the 
metropolitan Press in Calcutta, a very 
powerful Press, a Press that can 
magnify things that reach the ears of 
my hon. friends over there. But the 
puny little Patna Press does not even 
go outside the State of Bihar. And 
the Press is powerful. 

Dr. B. C. Roy did not even consult 
Dr. Sri Krishna Sinha when he jetti-
soned the whole idea of the merger of 
the two States. Bihar had been very, 
very generous, as my friend has just 
now pointed out. The blessing was 
given by everybody from top to 
bottom. I myself supported it and ( 
41" hope that one day we shall Re 
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this merger, not only of Benpl and 
BIhar but also of Orissa that was once 
upon a time in the great Province of 
Bengal. That will also be part of this 
one unified Purbanchal Pradesh. I do 
hope that will come. I want to ask 
my hon. friend over there, who talked 
without restraint, as to what has been 
done by Bihar that something is being 
imposed upon it, when there had been 
cIiscourtesy on the other side. There 
would have been nothing greater for 
tbis country for the time being; later 
on, we may split ourselves into smaller 
bits or become a unitary government. 
But we have to live in the living 
present. For the present moment, I 
. regret that leadership on the other side 
is very much out of tune with the 
feelings of the people; more so in 
regard to this particular matter. 

People say, as one friend from 
Bengal has said, that the question of 
defence and military strategy of this 
frontier with Pakistan would be up-
set. I wish he would study a little 
more of military strategy. If that is 
the argument, then I am afraid we 
will have to scrap the main States 
Reorganisation Bill, because therein 
also we have frontiers with foreign 
countries and, according to present 
decisions, his POint Is not ,oing to be 
met. 

Sir, I denounce categorically the 
whole idea of the people of West 
Bengal feeling strangers when they 
go through the State of Bihar. That 
is something that has to be denounced 
day in and day out. It has been said 
there is no continuous contiguity as 
between the north of West Bengal and 
the rest of West Bengal. No thought 
whatever has been given to the other 
situation. If I had to proceed from the 
~t  Parganas, say from Jantara 
to Dhanbad, I also have to trespass 
through the territory of West Bengal. 
Am I to be told that I am feeling a 
stranger? Are my friends in West 
Bengal prepared to concede all that 
territory through which I have to 
trftverse in order to get into another 
'district? If they do so, I welcome this. 

Let us have an exrh2D8'll of territories 
and see who ill to pill. Sir, thiB idea 
of corridor has been mentioned; this 
continuous contiguity. While trying 
to solve a problem by taking away 
territory to the east. of Mahananda, 
they are creating another. How do 
you get to Dhanbad from Jamshed-
pur? Are you not creating another 
corridor there? 

You know, Sir, that I have been 
for the last 20 years--and for the rest 
of my life I ~  be-working for a 
Jharkhand State. The Jharkhand 
'State will come whether you like it or 
not. The way this country is going, 
there has to be a Jharkhand State 
whether you like it or not. But that 
is not the matter at dispute now. I 
say that the wish of the people, the 
will of the people must be taken into 
consideration and, here, all the ex-
pression that has been given in regard 
to it, whether it is in West Bengal or 
in Bihar, has been repudiated by the 
present leadership in this country. 

It is a highly regrettable thing. We 
must remember, when we talk of 
victories here and there during the 
last general elections, that these issues 
were not then in the forefront. Dr. 
B. C. Roy talked of a particular bye-
election. I congratUlate my hon. 
friend and I am very glad to see him 
here. But people forget that there 
was a bye-election in Chas also. Only 
the other day I was motoring from 
Dhanbad to Ranchi, going along the 
main road that there is to Ranchi. 
Much has been said of the catchment 
area. What is wrong with the D.V.C.? 
Could not the D.V.C. develop this 
area? Why should the Government of 
West Bengal come in to develop this 
area, when there is already a full-
fledged, efficient organisation in the 
country? Why not? Are my friends, 
including the Prime Minister, pre-
pared to admit that where we have 
to develop rivers in north Bihar-
rivers that begin right in the middle 
of Uttar Pradesh from the bottom of 
the Himalayan hills-all those terri-
tories will be given to us on the score 
that the development of those areas 
is hampered by virtue of the faet 



the sources of the riven are In Uttar 
Pradesh! Do my friends from Madhya 
Pradesh realise that, when they sup-
port a thing like this, with the river 
Sone or the river Sankh, we shall 
have to get in south or north Bihar 
vast chunks of territory in Madhya 
Pradesh, if this argument is to be 
advanced? While there is the Damodar 
Valley Project or, for the matter of 
that, any other river valley project-
a ready-made one-which can do all 
the work for the territory for which 
this claim is made, I cannot under-
stand the logic' of the Treasury 
Benches. They want to please one 
~ and that is the view of the 

whole of India. 

4 P. M. 

An HoD. Member: Who is that 
man? 

Shri Jaipal Singh: Dr. B. C. Roy. 
They are frightened about it. They 
are lacking courage. Let them go to 
those areas and tell the people that 
this is done in the national interest. 
If it is truly in the national interest, 
none of us wouid stand in the way. 
But this is s)'llething far from any 
national interest. Instead of promot-
ing harmony in that area, we are 
going to have more friction and 
trouble. I want to assure my friends 
from en ~ st  west, north and 
south-that we are fully conscious of 
the fact that they have gone through 
tremendous tribulations, not because 
of partition alone, but because of their 
nationalism. Bengal has always been 
one province which has been punished 
because of its aggressive nationalism. 
Nationalism has been nurtured there. 
The independence that we have 
achieved is to a great extent due to 
the leadership and the nationalism 
shown by Bengal. We are fully con-
scious of it. But let them not think 
that, because there has been parti-
tion, a compassionate feeling has to 
be developed in our hearts. I want 
my Bengali friends not only in Bihar 
but also outside to think of Bengalis 
that are outside the territories that 
are sought to be taken away from 
the State of Bihar. Let them think of 

those people. It is an very well to 
say and make an appeal at the preseat 
time. An appeal was made by the 
hon. Minister today that we should 
be generous. I want to ask my hon. 
friend: Why does he not make that 
appeal also to West Bengal! Why 
should that appeal be made only to 
Bihar? Why should it not be made to 
the other side also? He does not do 
that. 

Let him give the reasons. There 
are obvious reasons for his one-sided 
. attitude. I am a Member of the Joint 
Committee which is to examine this 
Bill. I shan bave ample opportunity 
there to put my point of view to my 
colleagues. But I do feel that it is my 
duty to ten this Parliament and, if 
I may venture to say, tell the country, 
that this is the wrong time to play 
about with the feelings of the people 
of Bihar, or, for the matter of that. 
to pander to the views that are being 
held out by the present West Bengal 
leadership. I am not against reorgani-
sation. My friends from Orissa, sit-
ting to my right, have also been 
claiming certain areas from my home 
area, from my home spbere. I had 
given them the answer and they know 
it only too well. I have asked them: 
"Why do you claim a little chunk or 
bits and pieces here and there? Why 
don't you take tile whole lot?" I say 
the same thing to West Bengal. After 
all, when compared to West Bengal, 
Bihar is backward, and tremendous 
courage was required on the part of 
Bihar to say, "All right, come on: 
let us march together". But, on the 
other hand, what has happened! 
Some bye-election has been made the 
excuse for abandoning a whole. 
wonderful scheme which, to my mind, 
would have been a very great thing 
for the India as a whole. That would 
have been a signal to other parts of 
the country for forming bigger units. 

In conclusion I would like to say 
this. The less the arguments in regard . 
to language or culture or economies 
or anything else, the less that type 
01. argument is broU2ht in, the better; 
because we all know that the census 
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fiIures are hopelessly unreliable. It 
does not matter if the Centre revises 
the census figures or if the West 
Bengal GoverDJJlent does it or if the 
Bihar GoVerDJJlent does it. Take the 
ease of my fellow adivasis in Dhal-
bhum. They are not unilingual. They 
speak their mother-tongue, Santhali 
'l'hat area was once under Bengal. 
But you may say that till after 1911, 
when Dhalbhum was under the 
administration of Bengal, the people 
did not learn Bengali. Of course they 
did learn it and they speak Bengali 
also. Bengali is a wonderful language. 
But after coming under Bihar after 
1911, they have had to learn Hindi 
also. During the last Great War, that 
was an occupation area, and, adivasis 
learnt a smatteries of English also. If 
you have a Bengali enumerator, he 
puts you down as a Bengali. In 1941 
1 was in Calcutta and I was put down 
as a Bengali-speaking person. Of 
course I speak Bengali also and I like 
it. But then the people are at the 
mercy of the census enumerators, who 
put down the language of others as 
one which is spoken by the enume-
rators themselves. So, there are poly-
glot, multilingual areas. The less we 
talk about language, the better. 

I may invoke the name of the 
President of the Republic of 
India. What language does he 
speak? He speaks Hindi as beauti-
fully and as ftuently as he does 
Bengali. What are we going to call 
him? Are We to call him as Bengali. 
5J)eaking President or a Hindi.speaking 
President or as a President who is 
speaking allY other language? That 10; 
-the 1)Osition I want to submit. Langu-
age should be the last argument i 1 
these matters. It should be the Jabt 
argument that should be adduced in 
this particular dispute. 

In regard to the economics of the 
dispute, I shall mention again the 
Damodar Valley Project. I ha\"c 
already referred. to it. That is an 
obvious answer to my mind for the 
1Jme beine. May be years hence we 
WIll be more normal and both the 
parties ma. be coming together-also 

the Jharkband PH't.T or the 0r1aa 
part;y-and sit round a table and have 
a round table conference and deeide 
what is the best that can be done In 
the national interest. But, for the 
time being, I am bound to take tile' 
position that it would be a tragedy for 
this country jf the Bill were not dr0p.-
ped. 

Dr. Laaka SIIDdaruD (ViBakbapat-
nam): The Speaker saJd In the IDOI'D-
Jog that he would give a ruIJng on 
the point of order raised toda7, at 
" o'clock. 

Mr. Depaty-Speaker: He is comJnc. 
Slut Banaaa: At the outset, I want 

to reply to a question that has been put 
by my hon. friend 8hri Bibhuti Misbra. 
He wanted me to say frankly, or rather, 
he wanted me to declare, in fact, 
firmly, whether I would like to go to 
Bihar. I do not know wherefrom dJd 
he get that idea. If I speak Hindi. 
that may be a bit different. Once I 
spoke Hindi in this House and I did 
not know whether it could be called 
Hindi or not. 

Apart from that, I want to say to my 
Bihari friends that today, on the floor 
ot this House, when the representatives 
of the whole ot India are charged with 
the responsibility of coming to a deci-
sion, it will not do us any good to throw 
mud at each other. What is the p0si-
tion of Bengal vis-a-vis Bihar? I 
would like to read only one line. from 
our illustrious leader, Shri Rajagopala-
chari. Before he came to this House 
as Home Minister, he had been Govern· 
or of Bengal and he knew Bengal more 
intimately than many others. While 
he was here, when I moved a resolu-
tion on the 23rd August, 1951, he said 
as follows in the course of his reply: 

"In fact, I may say that the 
whole of Bengal migrates into Cal· 
cutta and the whole of Bihar wants 
to migrate into Bengal. That is 
the real psychological position 
there". 

I want to say that these two sister 
States, whatever the quarrel for the 
time beine, in regard h the reorpnJsa. 



lion of States, are inter-dependent not 
only in economic but also in sOcial 
matters. Shri Bibhuti Mishra claims 
my district J alpalguri and other Mem-
bers from Bihar have also spoken on 
iL Some opinions about Jalpaiguri 
were also expressed in the Bihar Legis-
lative Assembly. As against these 
I may point out that we have wel· 
comed one-third of the population of 
my district from Bihar. 

May I seriously ask my hon. friends 
trom Bihar, if they take the attitude 
that because there are some people in 
.Talpaiguri district who speak Hindi-
certainly by this time they can speak 
Bengali alscr-that district should not 
be given to Bengal, what would be the 
psychological effect on the people in 
Bengal as regards accommodating the 
people of Bihar? Similarly, vice versa 
there are many Bengalis who are resid-
ing in many parts of Bihar and who 
have made Bihar their hearth and 
home. Simply for that reason, it is no 
ground for getting any portion from 
Bihar. As far as the three districts 
in North Bengal are concerned, the 
claim of the Biharis based on the 
ground that a certain part of the 
population there speak Hindi is just 
as much untenable as the claim of 
Bengalis in respect of parts in Bihar 
which are sparsely populated by 
Bengalis. If hon. Members of this 
House coming from other States-they 
will judge the whole ma,tter impartially 
-look at the decision of the maj<>-
rity of the members of the Bengal 
Legislature-both Assembly and Coun-
cil-they will find that the Bengal 
Legislature has approved the provisions 
of this Bill and has made one sugges-
tion as regards the northern part of 
Bihar. 

This BiD concedes the proposal of 
the S.R.C. regarding the transfer of the 
Ktslienganj sub-division which lies to 
the east of the Mahananda river to 
Bengal. The suggestion has come 
from the side of the Bengalis that the 
very same principle on which the 
question of the transfer of Kishenganj 
Is baled requires that the northern part 
of this tract should also be transferred 
to Bengal I do not have enough time 

to dilate OIl tbeee matters, but tbae 
~ the peop1e In that 

part of Kishenlanj speak BeapU or 
Hindi, whether the transfer ia aeees-
sary for the purpose of ID8IdD8 the 
State of West Bengal into a contipoua 
entity etc.-are dealt with in the SAC. 
report, as bas been mentioned in the 
reference by the President to both the 
State Legislatures. 

I shall simply invite attention to • 
new factor which bas been specUlc:ally 
mentioned neither by the s.R.C. DOl' the 
framers of the present Bill. Not only 
the S.R.C., but also the Dbar Commla-
sion, have recommended that there 
should be contiCUity. As stated by 
the Chief Minister on the floor of the 
Bihar Assembly, there is a gap of 10 
miles between the southern boundary 
of Darjeeling district and this area 
whicb has been proposed by the S.R.C. 
to be transferred to Bengal I am 
referring to the northern part of IL 
Unless this portion is transferred, there. 
will be no contiguity; and contiguity is 
the major argument of the SAC. so far 
as transfer of territories from Bihar to 
West Bengal is concerned. There is no 
escape from tbat. What is tbat por-
tion? It is east of Meebi river. It 
may be contro\!'erted by the Biharis. 
but this river derived that name 
because that portion was inhabited by 
the Meeb people. That river was 
called Meehl Mahananda and tbe main 
Mahananda river shifted ten miles 
away from Mechi. Of course, Mechl 
again joins Mahananda down below. 
The wbole area covers 170 square miles 
and this is the area wbicb is required 
to be transferred to Bengal, so that 
the purpose of transferring KisheDganj 
portion can be achieved. 

The question bas been asked, "When 
the people of that place do not want to 
go to Bengal, why should you force 
them?" I have to answer tbat. I have 
said during my speech on the last 
occasion tbat it is a Bengali-speaking 
area; and as Mr. Chatterjee bas said 
on the floor of this House this mom· 
Jng, some Bihari leaders also have aD 
along maintained that this portion 
should go to Bengal Apart from that, 
what is the ftnding of ~ S.R.C.! My 
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friends fram Bihar have repeatedly said 
that it Is a Urdu-speaking area and 
Bengal not being a Urdu-speaking 
area, it ought not to go to Bental. I 
simpl;y ask the hon. Members from 
other parts of India to read para 648 
of the S.R.C. report. There are claims 
and counter claims. From the side of 
Bengal, it has been said that it is a 
Bengali-speaking area and from the side 
of Bihar, it has been said that it is a 
Urdu-speaking area. The decision of 
the S.R.C. is not based on linguistic 
ground, so far as this area is concern-
ed. I will read para 648: 

"We do not feel called upon to 
review or to decide this question. 
The affinities between Kishenganjia 
or Sirpuria as spoken  in the 
extreme east of Purnia district 
(this is the area which is proposed 
to be transferred) on the one hand, 
and Bengali on the other, seem to 
be close ...... .. 

Shri S'hree Narayan Das: Read the 
next sentence. 

Shri Barmaa: I am reading it. 

"But this dialect is written in 
the Kaithi script, which is allied 
to Hindi, and as one proceeds west. 
wards, its affinities with Maithili 
and Hindi become more marked." 

That is to say, in the opinion of the 
S.R.C., Kishenganjia or Sirpuria ;s 
more akin to Bengali, and the script is 
Kaithi. There is no wonder in it 
because, after 1912, Bihar has intro-
duced its own State language. But 
still another language is spoken there. 
The script, of course, is not Bengali. 
It is not possible to introduce the 
Bengali script for a small tract of 
land. Kishenganji and Sirpuri seem 
to the Members of the S.R.C. to be 
close to Bengali. I shall not dilate on 
this matter very much. 

One of DlJ' hon. friends from Bengal, 
Shri H. N. Mukerjee said thlit he does 
not want an;y area on the ground of 
administrative convenience or conti-

pity. I ma;y, tell him, whatever IDay 
be his personal views, it ia the view of 
all the COIIUIUasions heretofore, nameJ,y 
the Dbar Commission as well as the 
present Commission, that for adminis-
trative convenience, contiguity of area 
is essential. I think I may be er i~ 

ted to read from my own notes the 
relevent portions, because after all, we . 
are referring lhe Bill to the J'oint 
Committee and it can be verified by 
any hon. Members if they like. While 
the S.R.C. ~e  with the reorga-
'nisation of States, they deduced certain 
principles from the terms of reference 
of the Government of India. In part n 
of Chapter I, the S.R.C. deal with the 
factors bearing on reorgani!>ation. First 
of all, they have tried to find out the 
principles on which they shall base 
their findings. On page 25, para 93 
they 58y: 

"The principles that emerge may 
be enumerated as follows: 

(i) preservation and 
strengthening of the unity anlt 
security of India; 

Nobody in this House can is ~ 

that. 

(ii) linguistic and cultural 
homogeneity; 

(iii) financial, e ono it~ 

'lnd administrative considera-
tions; and 

(iv) successful working of 
the national plan." 

I can show if time permits that the 
S.R.C. both as regards Purulia and 
Kishenganj have followed these 
principles which they have laid down 
all along in the case of other States. 
Their judgment may be right or wron, 
here and there. But, they have follow-
ed thi!se principles. To argue that ad-
ministrative convenience and contigui-
ty are not essential is not correct. The 
Dhar Commission have listed certain 
generall;y recognised tests which a liD-
guistic area must satisfy before it could 
be formed into a province. This 
was in connection with Karnataka; 
but it is a _enera! principle. 



"(i) geographical c:GBtiIUit7 
and absence of pockets and corri-
dors; 

(ill) administrative convenience;" 

Both these Commissions have accep-
ted these principles while eei~ 

questions of reorganisation. On page 
65, para 232, geographical factors have 
been considered by the S.R.C. They 
say: 

"Geographical contiguity of 
units is undoubtedly essential for 
administrative convenience." 

In para 234, they say: what adminii-
trative convenience means: 

''Linguistic homogeneity, geo-
graphical compactness, alignment 
of communications ensuring easy 
accessibility from one area-to 
another and the elimination of mul-
tiplicity of jurisdictions in areas, 
which administratively and eCono-
mically constitute integrated units 
are some of the objectives which 
have to be borne in mind from the 
point of administrative conveni-
ence." 

The totality of the circumstances 
govern each case. That, in a nutshell, 
was their view. When that view has 
been deduced by the S.R.C., when 
having applied those principles to 
these areas, they have come to the 
conclusion that these areas must be 
transferred to Bengal, when the Gov-
ernment of India, in their discretion, 
having also scrutinised all the opinions 
that came from the State Governments 
and interested parties. have come to 
the conclusion that these areas should 
go to West Bengal on the ground of 
administrative convenience and conti-
guity, it is ununderstandable why my 
hon. friend from the Communist party 
should say that they do not want the 
area on that ground. He may have any 
opinion. But, certainly, the whole 
House will concede that the considered 
opinion of all the Commissions and 
the Central Government have greater 
weight than the single isolated opinion, 

I have no time to deal with Purulia 
and answer all the questions. I may 

simply state that in the IOUtbern por-
tion also, some 179 square miles have 
been claimed by West Bengal. That is, 
of course, a suggestion. We are apolo-
getic here. The justice of the cue may 
be considered in the Joint Committee. 

I want to touch one other poiii\. 
Over and over again, it has been said 
by my Bihar friends that when the 
areas do DOt want to come, why· do 
you force them. They say "ibis and that, 
and that they shall not be delivered as 
essential goods, etc:. I wish to draw 
the attention of the House to certain 
excerpts not from the proceedings of 
thO! Ben(al e~is ti e Assembly, but 
from the proceedings of tile Ba.r 
Legislative Assembly and' Council. So 
far as Purulia is concerned. I concede 
iliat Adivasis predominate there. Cer-
tainly their views ate entitled to con-
sideration by this House. What do we 
find here. I have gone through the 
proceedings of the Bihar Legislative 
Council. The first speaker 15 Shri S. K. 
Bage. I think he is a tribal. What is 
his opinion about this transfer? He 
says: 

"I do not care whether the Adi-
vasis remain in this State or that." 

What is his contention? What is his 
apprehension'! His apprehension is, if 
some part of the Adivasi area remains 
in Bihar, some in Orissa, some in Ben-
gal and some in Madhya Pradesh, the 
chances of having Akhand Jharkhand 
will vanish. That is his trouble. 
Another speaker is Shri Bholanath 
Bhagat. He says that his main appre-
hension is that the lac industry on 
which he lays all hope Will be ruined 
especially because "it is rumoured 
that the Government of West Bengal 
proposes to nationalise the lac indus-
tries". I do not know who io ~ 

ideas of this sort? This gentleman is 
afraid that· as soon as this area is 
transferred to Bengal, t ~ lac industry 
will be nationalised and they will be 
helpless. How far this is correct or 
not, I do not propose to consider. I 
simply wish to say that these unfound-
ed rumours have been propagated 
there. I need not dilate on this matter 
because the two Adivasi Members of 
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this House com1nc from that area have 
expressed their views on the 400r of 
the House. Not only that. At the tirlIe 
when there was a rumour that Bihar 
was trying to keep this area and that 
it was not going to Bengal. there was 
a morch4 and they were prepared to 
go to jail. I do not think a more clear 
demonstration of the views of the 
Adivasis is necessary. 

Regarding Kishenganj, I quite con-
cede that my Muslim friends might be 
apprehensive, but I do not know why 
they should be apprehensive. There We 
have got two districts, MaIda and 
Murshidabad which have a predomi-
nant Muslim majority. This will be 
practically contiguous to Maida. Why 
are they apprehensive? Saiyid Jafar 
Imam who spoke on behalf of the 
Muslims of that area said in the Bihar 
Legislative Council on the 6th July: 

"They (meaning the inhabitants 
of Kishenganj) are terribly afraid. 
I have seen things myself. I had 
regular talks with the people. They 
have opened their hearts to me 
and I am now opening my heart 
to you. In Dinajpur, MaIda and 
Jalpaiguri people are deprived of 
their homes. Their houses were 
occupied by the people coming 
from Pakistan. They were disturb-
ed. This was the situation ..... . 

-mark the words-

........ and this was seen by the 
people and they are now being 
transferred. The feeling of the 
people of Kishenganj was that one 
day they also might be disturbed." 

If ever again this is the position and 
the Government of India cannot con-
trol the situation, I think the whole 
of India will come into discredit. As 
I have already stated, there are already 
60 lakhs of Muslims in West Bengal 

Then, he goes on: 

"The apprehension of the people 
that they would be deprived of 
their homes is perfectly correct." 

That is his personal opinioo. 

Then he 8878: 

"They have got no case fOl' 
Kishenganj on linIuistic ground. 
It is absolutely anti-naticmal to 
demand such a transfer in ODe 
zone of the country. It is the privi-
e ~ of the foreign country, i.e., 
Pakistan, to demand such a trans-
fer." 

Those who know the history of the 
Radcliffe Award will be very interest-
ed to know that it was only for the 
p1.!l'POse of connecting this pan of 
"BOOu-lhat Pakistan or the Musllm 
League renounced their claim to MaIda 
and MurshJdabad, but they wanted tbJs 
part and Bengal has been truncated. 
Unfortunately the district of Dinajpur 
had a Hindu majority of 51 per cent. 

Mr. Deputy-Speaker: I am pained 
to bring it to the notice of the hon. 
Members that in spite of my 'best 
efforts there has been much of noise 
today. It is very difficult to follow the 
hon. Member who is on his legs unless 
silence is restored. I migbt be forced 
to suspend the proceedings if this 
continues. I have appealed again and 
again. I request the hon. Members to 
exercise greater restraint. 

Sbri BarmaD; The idea has origiDat-
ed in the miDds of the Muslims 01 
Kishenganj that when the Bengali 
refugees come to Bihar, they will 
be rehabilitated there, and as 
Bengalis do not like to mix 
with other people having a diffe-
rent culture, the population of the 
area will have to be transferred else 
where. Had I liVed in that area I 
also would haVe been startled ~  
terrified. It is not for any person to 
tell me what to do. So, ~ e  were 
aaturally afraid when this liOn of idea 
was bemg inculcated or W"s being 
spread there as rumour. Otherwise, I 
do not think that the people of Kishen-
ganj who are contiguous to my dis-
trict, who haVe marriage ties and rela· 
tions etc., with this district ar.d hil\'t! 
been quite happy uptilJ now, should 
be terrified. I do not think there is 
any case for Bihar to resist the trans-
fer. 
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TIle Mba1IIter Of LecaI Mm. (Sltn 
Pataskar): I would like to deal with 
the point order raised by Shn it. D. 
Misra. The hon. Member raised hi!; 
poir.\ of order on three counts. 

His first point is that the Bill can-
not be referred tt. II Joint Committee 
under the proviso to rule 92. That 
proviso says: 

"Provided tbat no such motion 
as is referred to in clause (iii) 
shall be made with reference to a 
BIU making provision for any of 
the matters spec:ifled in sub-
clauses (a) to (f) of clause (1) 
of article 110 of the Constitution". 

. As you lAl'e aware. article 110 deftDe& 
what Is a 1III0De7 Bill. There are so 
m8nY ~ from (a> to (I). The 
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hOb. MemIN!r. Shri R. D. MIsra wanta 
to .ay that this falla W".der c:.tqory 
(C) OIl ~t  cf . the provision COD-
ta1ned in clause 21 of the BDl. As 
a ma.ter of fact, sub-clause (c) relates 
to custody of the Consolidated Fund 
or the Contingency Fund of India, the 
payment of moneys into or the with-
drawal Of JIloneys from any suc:b Fubd. 
Now, claUSe 21 says: 

--"Section 3 of the UnIOI4 Dulles 
of Excise (DistrIbution) Act, 1953. 
and parMCl'aphs 3, 4 and 5 of the 
Constitution) Distribution of Reve-
nues) Order, 1953, shall, in res-
pect of the ftr.ancial year 1958-57 
have effec: subject to SUCb modi-
fications lIS the President mat, 
by notified order, specify haVing 
re,an! to the transfer· of territo-
nes effected by section 3 of this 
Ad". 

What thi.s Bill proposes to do is to 
transfer certain areas from Bihar to 
West BenCal. Therefore, the provi-
sion in clause 21 is that the Presi-
dent may. b.1 noWled order, speclf,v 
havmg rePrd to the transfer of terri-
tories effected by section 3. What Is 
rome to be done is only a modiftca-
tion with respect! to the amounts which 
haVe already been distributed on the 
hasis of the present States of Bihar 
and West ~  on account of the 
fact that certain territories are pro-
posed to be transferred from Bihar to 
West Bengal. That will be a sort of 
modification in the distribution of 
these fuDds. I do not think by any 
stretch of imagination we can argue 
that that falls within any ot the three 
categories meotiooed in sub·clauSf> fe) 
o( artcle 110 (1). \Vbat is meant by 
sub-clause (c) Of article 110 (1) Is 
that it there is to be any provision 
rerarding the custody of the CoosoU· 
dated Fund or Contfn,ency Fund of 
IndIa. or the paymerlt of moneyS into 
or the withdraWal of moneys from the 
Consolidated· Fund, then, ot cnurle, 
that would apply. But I think t!ds 
clause dOes not in any way fall under 
that catqory of a· Money Bill. There-
or~  I think thiacoukt be referred to 
a Jblut Committee. 

The next poiut he niIed .. In reprd 
to obtalnlo. the President'. aauc:tkm 
uDder clauses (1) 8DCl (3) of arlicle 
Jl7 of the Constltutloa. ArtIcle 117 
deals with special provisions as to 
financial Bills. C1aule 1 says: 

"A Bill or amendment maldr., 
provision for an.1 of the matten 
specified in sub-clauses Ca) to (I) 
of clause (1) of article 110 stWl 
not be introduced ......• ". 

Clause 3 ~s  . 

"A Bill which, if enacted aDd 
breucht ~ operation, w.uld JDo. 
volve expenditure from the C".on-
solidated Fund of India shall DOt 
be passed in either House of 
ParUament unless 1tle President 
haa recommended to that o ~ 

the collSideration of the Bill." 

I do not think there is any prcwi-
siOll in this Bill which, it enacted and 
brought into operation, will involve 
any additional expenditure from \he 
Consolidated Fund of India. So that 
argument is also rather misconceived. 

The third point is based on tbe ~ 
vision contaibed in clause 24 of tbe 
Bill. That point ~ related to arUcle 
274 of the Constitution. That article 
reads: 

"No Bill or amendment WIlldl 
Imposes or varies any tax or duty 
in which States are Interested, or 
Which varies the meaninlc of the 
expression 'agricultural Income" as . 
deftned for the purposes or tile 
enactments relating to IDd1aa lD-
come-tax. or WbICh aftec:ta Ole 
pnnClples on wtlicb under any of 
the foregoin. provisions ot this 
c..bapter moneys are or may be 
dIstrIbutable to States, or wbldl 
tmposes any sum surcharge tor 
Ute purposes of the Uniou as 13 
mentioned. 10 the forqofntr provi-
sions of tbls Chapter, shall be !n-
troduced or moved 10 e1ttler 

House of ParllameDt except nft 

tIw recommendation of the l"reII-
deDt-. 
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,.. a m,tter of filet. I fail to under-
...... 1i. In ~ ... :H we 8Q': 

''TIle riPt of Bihar to recover 
UTeUI of any tax or dut7 on 
property dtuated in the trana-
ferrect tenitOrieS, includlDc land 
revenue. lilian· ~~ to west 
Benpl and the ~~ of ~ to 
reccnrer arreus of any other tax 
or duty in any oue where the 
place of UIeSIIDeIlt of tb8t tax or 
duty is in the transferred terJi-
to~ Shan also beloog to West 
BeopL" 

What Is tried to be provided for in 
clause a. is none of Ule items men-
tioned in article a'74. It only relates to 
~te duties or taxes wbtch are in 
arrears and not to Union taxes. Tbe 
refereace is only to taxes in the State 
field ADCl not to taxes mentioned in 
article %74 whicb are taxes falling 
within tbe Union tleld. 

I tbink all the rounds on which the 
point of order has been raised are 
not valid. 

Mr. 811eUer: Regarding the point of 
order ttiat has been raised, objection is 
taken under Rule 82(iii) that • Joint 
cOmmittee of both Houses cannot be 
constituted in cases where items which 
come under sub-clauses (a) to (f) of 
clause (1) of article 110 are involved. 

h tile hon. Minister of Legal Aftairfl 
has pointed out, there is no fresh ap-
propriation from out of the Consoli-
dated Fund of India,.fUlY'more than 
what ... ~  been provided for. 
It is oaIy the allocation between one 
State aDd the other. For such alloc:a-
tiOJ) there is no PfOvision in article 
110 (1) (e) and it cannot be brought 
within the purview of that particular 
sub-elaule. So far as excise duties are 
CODcemed, pl'Ovision is already made 
for the .. yment into the Consolidated 
Fund _ for the withdrawal out of 
that FuDd. The only o~  is, with res-
pect to tile ~tor  wbich have DOW 
been ..... ted from JWWo or trans-
ferred from Bihar to West Beatal. 
what ~on has to be sent. I do not 

tbInk that this CCIIIIeI uDder IUb-
dlue (c) of clauae (1) ." UtieIe no, 
The.-, it Is ~  ..... UDder article 
117 a I'eCOIIUIleIidatioa of the Pr.i4et 
is neee..ar,. ~ore a dim'.1cm tabs 
place or·betore the matter Is cwmsIder-
ed and pused. So far .. that Is COIl-
eemed, the same aDBWer applies 'tc 
that also. Tbat-also refen to thoR i-. mentioned in .ut--el .. ,_ (a) to 
(f) of clause (1) of article 110. 

Begarding the Jut pOint tbat in 
clause Z4 pl'Oviaion it made far co1lec-
tioD of taxes, arrears etc., tbe bon. 
Minister of Lep! dain baa pCiIDted 
out that article 274 does DOt eoatem-
pIa. any of those items refernd to in 
clauae :H of the BiD. There is no auc:h 
proponl as is referred to in article 274. 
So ~ as this matter is coneerned, 
whatever arrears are due from the 
territory which Is transferred from 
Bihar to West Bengal has to be collect-
ed and that does not come within the 
purview of article 274, nor does any 
matter under article %75, require the 
previous sanction of the President. 

In these circumstances, I do not see 
that there i"l any point of order. 'The 
matter inay be debated here .. 

~  Tukeebwan SIaba; Mr. 
Speaker, Sir, ever since tbe qUestioD 
of the transfer of the territory of Bihar 
to Beneal has been disc:ussed, we have 
all given it careful consideration. We 
full,. endorSe the fervent desire ?f the 
leaders of the nation that the whole 
Question of the reorganisation of the 
States should be considered calmly and 
objectively and in a constructive spirit 
keepinl alwll7S in ~e  the unity of 
the wbole nation, the welfare of the 
Indian people and the dreams which we 
have of a great and 7et largely UDful-
ftlled destiny. We have to see all these 
thiOp and to consider the question on 
these b ..... 
It bas been the anx!ety of all of us 
that nothing should be done that mi8ht 
create mutual ill-will or bitterness 
between ODe State and no~ thus 
weatenlnc the national unit7. ADd we 
Jl1 appreciate this anxtet,. because we 
feel that the readjustment of boUDdari-
es should not proceed with the asswDP-



tIaa that a cu1afD poop 01' miDortt7, 
~ racial or c:ultural bas to be 
reseuecI frOm cae State, to be tramfer-
red, to ,aootber State for its WeI1-belq 
aDd *urH:y. We 8troDl17 object to this 
viftt that lias been propapted b,. some 
Members. An,. llSSumptioa, imPlicit or 
explicit in this matter that a 1iquistic 
p'oup is not safe in a particular State 
bas sinister implications and cuts at 
the ver,. root' of the composite state of 
the Indian natloD. 

Even apart from tbis ,.ou cannot 
help bilingual areas at the junctions of 
two states. Tbe,. cannot be unilinguaJ 
by their ver,. nature because two 
Iancuages are spoken in the two 
different States and in the border 
areas there is bound to be a certain 
mixture of the languages. This is 
because of the migration of certain 
population from one place to another 
and the population growth in certain 
areas. It might happen that at a 
particular place today there is a 
majority of a certain linguistic group; 
after fifty years there might be 
the majority of another Unguistle 
group. We cannot help these things. 
Then on wbat basis are ,.ou going to 
continue the readjustment of bound-
aries? Therefore, I think, the Com-
mission has very wisely rejected this 
theory of one language, one State and 
bave recommended that a satisfactor,r 
solution of the minority problem lies 
in the constitutional safeguards provid-
ed in the Constitution or can be pro-
vided under our Constitution. 

But the most important aspect of 
the question is neither political nor 
social nor egeD the langua,e issue; it 
is really an economic issue. How far 
the disparities between variOUs States 
should be allowed to eontinue? My 
friend, Shri Chatterjee bas fortunate-
ly come back. He refuted the argu-
meats put forward b,. m7 friend Sbrf 
IIfshra. Perhaps he eould DOt appreCI-
ate UR Hindi Ianguqe and that is wh7 
be said that Sbri Mishra had made cer-
tain untafr aDeptioas. 

ik. 1Mb Smldaraa: Tltat is exact-
I,. the point! 

SJarbDati 'l'aIkahwari SbIha: But It 
is not a fact. ~ least, to ~te the 

intricac:les of tile HiDdl ~ be 
8bouJd underRlnd a IlUIe more of lL 
I can aaure him Go bebaJt of 8bri 
Misbra that there ... no uafalr .u.-
gatJon aeaJnst Sbrt Chatterjee ... 
qalnst West Benaal. It ... just • 
matter of ecoaomic anal7lda. Compar-
ed with Bihar, BeDpJ. is ec:onomicall7 
in a stron,er poe1tiou. There is DO ques-
tion of ridlcul.iDc tile partition of Ben-
,al. Not at all We have eYeI'J' QJDpaoo 
thy with the Beacalis. It Ja stranp 
that Shri Chatterjee of aU perSou, 
sbould come forward and S87 that 
Bihar instigated the Muslims in the 
last riots, the Bihar Hindus went out 
of their way and created bloodshed 
and hooliganism. But he foreets that 
Noakhali was the cause of all that. 
Bihar was aroused in s,-mpath7 for 
Bengal for tbat Bihar bas ,ot a black 
name and the Prime Minister also 
came to Us and ,ave us a thoroUCb 
scolding. But Mr. Chatterjee had Dot 
even the crace to appreciate that 
feeling of Bibar. 

And Shri Mukerjee when be started, 
first of all. said that Bibaria sbould be. 
have with more grace. I do not know 
what be means by grace. 

Now, coming tt) the economic as. 
peel of the question, just as social in-
equality gives rise to class-cOD1licts, 10 
also if one unit of the federal struc-
ture is very weak and the other strong 
financially, it weakens the very basis 
of the foundation of the federal struc-
ture. Because of the disparity in ~ 
nomic status tbere are b.UDd to be 
jealousies and con1licts leading to 
greater weakening of the federal struc-
ture. And so, we warmly welcome 
the recommendation or the suUestion 
of the Commission that peopJe's c0n-
sent should be an imPortant factor in 
the redistribution of the States. And 
if it is not a question of creating a 
new State but rather a question of dis-
tributing the boundaries, it is only the 
will of the people that should be guid-
ing factor here. And here I feel that 
the wishes at the people bave not heeD 
given full justice, which they should 
have been liven. U the Commission as 
well as the Government bad adhered 
to their own .nnciples we would have 
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DO objection and we would have un-
besltatinJIy acceoted all tboee recom-
mendations, whatever they miJht have 
Deen. But we are lOrry to say that the 
Commission as well all the Govern-
ment have iCDored many of the basic 
principles which they themselves pro-
nounced and provided for. And in the 
present Bill I find that there is a 
clear violation of those principles, that 
is, the principles enunciated by the 
Commission and accepted by the Gov-
ernment. 

Before I deal with the specific areas 
to be divided, I want to Jay stress on 
the psychological aspect of the Bill, 
and I think· that the consideration 
which seems to have weighed with the 
Government as well as with the Com-
mission is the supposed feeling of 
West Bengal that it has been treated 
unjustly, a feeling said to be based on 
the fact that since 1905 Bengal nas 
steadily lost territories. Even to quote 
the Commission, it says "It is the 
special backgrOUnd of the WestBen-
gal's claim and it is a psycholOJrical as-
pect". And it seems to Us that a desire 
to heal this supposed wound of West 
Bengal has influenced Government's 
recommendations in this matter more 
than administrative, economic, social 
or language considerations, because I 
find that Bengal has not so far given 
any coherent or clear answers to these 
questions. Their claims have been 
divergent and their arguments ~ 

been conflit!ting and I think. therefore, 
that the claimant has a very poor case. 
Sir, you were a very good lawyer your-
self and therefore. you can appreciate 
the fact that when a lawyer arlWes his 
case before the Judge in a Court with 
a little stammer or by not putting his 
arguments strongly and cogently, thf' 
Judge at once knows the mind of the 
lawyer. Now here also these people 
have not been able to put forth their 
claims properly even on the floor of 
this House. 1 have been listening to 
the debate during the whole of this 
mornimf and afternoon, and I find tha' 
they have not put forward any strong 
clalma .f UIIetY", 'rheir claims. as I 
1IIlid. have been diwr,ent and even mis-

leading .. tbe7 have been before also, 
Their II'OUDds for the claim are 1lntJ.r 
language and culture; then. ~ 
to some, bistory or IeOCnpity; thea. 
some Jive economic reuons; lOme 
otbers say that they require space for 
the rehabiUtation of refu,ees; lOme 
say that there is a necessity for their 
control over the river sources 
or rh·ers flowing through West 
Bengal. Sir, not only have they 
shifted from one arlUJDent to aDOtbB, 
but some of the arguments advanced 
by them have been contradJctory to 
each other. The late Dr. N. R. Sarkar, 
whom the hon.Minister quoted, des-
cribed as imprudent and even unpatri-
otic any emphasis on the liDpistic-I 
want you to note 'these ~r 

racial claim and argued that for ec0-
nomic reasons only, West Bengal 
should have the valley of Ganps, 
Bagirathi, and Swarnarekha, which 
means the whole of Bihar. While in the 
West Ben,al Assembly, speaking in 
1952, Dr. Roy stated that the river 
valley argument is not so important as 
the rehabilitation of the displaced per-
sons. Anyhow, their arguments have 
been shifting. 

Coming a,ain to tbe psycholocical as-
pect, I cannot understand Shri Chatter-
jee, with his sonorous voice and brilli-
ant language at his command, saying 
that Bengal has lost territories and has 
been bleeding since 1905. I do not 
understand the hysterical instinct of 
possessiveness. I do not understand the 
sense of possessiveness in one of the 
larger units if the province is broken 
into two for administrative conveni-
ence or in deference to the wishes of 
the people of the region. Is it not a 
fact that Bihar wanted to be separat-
ed? We can very well mix with U.P. 
which has the same language, same 
standard of living, etc., but there is 
a fundamental disparity and difference 
between Bengal and Bihar. Ben,al 
members have got a very good scape-
goat in British imperialism; but that 
is entirely a difterent question. '!'be 
question here is whether the peopJe of 
Bihar had a right to be separated. If 
we asked for it and if we were Jiven • 
that separation, whoever mlgh1 be the 



liver, it ia all richt. It would have 
IIeeD YeI)' weU had we ,ot it from 
our naticmal leaders. All the same, 
thOUlb at that time it came from the 
British imperialists althoulh we were 
ashamed of the ,ift comin, from them. 
After aU. for our existence we had to 
take that FIt from them and We have 
to admit that We have flourished 
because of the fact that We had been 
separated. It is not with a sense of 
malice that I say this, but the whole 
!let-up, economic, social and cultural, 
was such that we could not have flour. 
ished 10 West Bental. 

I think what has been propalated as 
the psycbolOCical aspect of the West 
Benlal problem is nothing but a desire 
for compensation for their so-caUed 
feellnl of frustration or sense of 
frustration. There is no real basis 
for tha.t sense of frustration. If 
Bihar is separated from West Benlal, 
if Orissa is separated from West Ben. 
gal, there should not be that sense pre-
valent in their minds that there has 
been a continuous loss of territory to 
Benlal or that Bengal has been 
cheated in that manner. 
About the economic aspect alsn, my 
hon. friend, Shri Chatterjee, laid 3 lot 
of stress on this point. I have also my 
data and I challenge him to disprov(' 
them. It is not a matter of Ben!:al 
becoming poorer after partition. I alJree 
that if Benlal had been undivided, it 
would have been the most flourishing 
State in India, and it was unfortunate 
that they had to suffer a great loss. 
But please compare the economic state 
of Bihar with that of Bengal. The 
question now is not about undivided 
Ben,al. What is the use of past his-
tory? We have to go by the present 
history, in order to see how much 
economic disparity is there between 
Bihar and Bengal. If you will permit 
me, I wish to Jive certain figures in 
my possession about economi(1 condi-
tion of W. Ben,al after partition. 
After partition.. West Bengal was 
left with 40 per cent. of its 
area and less than . 36 per cent. 
of its population. It is not with a 
sense of venom that I say thi.>. In 
order to disprove their statement thal 
partition has renli,.red them poorer. I 

am 8ivu.. &beae ftcurel. ,.. a mallei' 
of fact, 10 tile partition, It has lOt 
somethiDI more than it dellerves. 

Slui N. C. C"'&erIee: We bave lot 
3n additional 45 lakhs of people. 

SlutJDatl TUkeshwart S .... : Let 
him have my filUres and then let him 
disprove them. I offer that i er~ 

to him. Beu,al was left with 40 per 
cent. of its area and less than 31 per 
cent. of its population of the undivided 
Benlal. The density Of population in 
. the undivided Bengal was· 772 s:er 
square mile while ibe density of 
population of the present West 
Beneal is only 709. 

Slid N. C. Claatterjee: It is now 
over 800 per square mile. 

SIarIDaaU Tarkesbwari SiDJIa: rlIy 

point is that the density in the :lrea 
left with West Bengal is lower. 

Again the Mayuraksbi and Damodar 
projects are in full swillJ in West 
Bengal and there is a lot of economic 
activity going on there. Therefore, 
there is lot of scope far employing a 
h:rge number of the population. 

The undivilied Bengal had a rev:!nue 
of Rs.· 44 crares and a population of 
60.8 million, and after partition, West 
Bengal was left with a revenue of 
Rs. 31 crores or so and a population 
of 21.8 million, that is to say, with 
two-thirds of the revenue and Cine· 

third of the population of the undivid-
ed Bengal. From these, it is very dear 
to you that Bengal is in a better t!I.'O-
nomic posItion than the other ,art. 
Ii; is So obvious-that I do not 1':1ve 
to argue this case at all. 

Mr. Speaker: The hon. lady Member 
argues the case for Pakistan! 

Sbrl.ma.ti Tarkesbwad Slaha: No, 
Sir, I just want to disprove their point 
because it is one of the vital points 
that they have been stressing-that 
Bengal has been crippled by partit!on. 
I have t ~en so much time of the 
House in giving these figures only iD 
order to disprove this argument of 
theirs. Now tbe disparity between ohe 

_ economies of the two States BeDpl 
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aDd au.. C8D be Nell iu tIda 
fact that JIfteeD per ceat. of tile 
populatioa of ~  is emplo18d 
in produdlvit7 other than aIri-
culture while the pereentage in raped 
of Bihar is 4 1M!!' cent. That abows 
tbat the papulation of Bibar is more 
pre<iomiDaDtIy employed in qriculture 
and the ec:an0lD)' of sucb a State can-
not. be . Vf6;y prosperous and 80 the 
people there CaDDOt be so ricb 01' 

wealUQ-. Ecoaomica1l7 too, Bengal is 
much better than Bihar. The per copi-_ 
ta income is Ra. ~ 5 in Bihar while 
it is Ra. 15 in BeD«a1. How can It bf! 
said that Bengal. bas a claim over 
certain territories of Bihar to sustain 
i&8 econoDl7! We can develop our Inn' 
economy with that aftIl, if it remain'l 
with us and we will be put to '1 
great loss if valuable areas are taken 
away from us. 

The SRe bas itself rejected tbe arl\l· 
ments about the rehabilitation of tbe 
displaced 1Jel'SODS, because the densit, 
of population in Pumea .jsnot such as 
to provide rehabilitation for the dis-
placed. There is bardly any scope for 
their settlement tbere. About Manbbum 
also the SRC bas said that the denslt7 
of population tbere was much higher 
tban the adjoining area in· West Ben-
gal. Then. bow can tbe argument, that 
West Bengal wants some more terri-
tory for settling the Tefugees. hold 
water? The area that is proposed to 
be taken away from Bihar under this 
Bill is not in a position to provide the 
facility for rehabilitating the refugees. 
So. that argument also loses its vall-
~  

Sir. there are three main arguments 
advanced in favour of taking away 
certain Parts of Bihar and amalgamat-
tna' them with Bengal. One is conti-
guity. Ii is said that a particular por-
tion wID make the northern and cen-
tral portions of Bengal contiguous. But 
what about the wisb of the oeoole? ~ 
it fair tbat at the cost of tbe wishes 
Of the peoPle. murdering tbe 'Wisbes at 
the people, you should achieve this 
contiguity? I strongly object to this 
sOrt of a procedure. 

'l'IIaa. .... w .. tile ~ about 
the aaUonal blKhwy. I ~ q...-
tioa tile COl redI:wiu of the view of the 
Gcwernmeat. Sbri Detar ItI'eaed GIs 
.,......at. But We bave OIl our IIde 
all tile streaKth of tile proviaiOll' of 
tbe COMtitution. I would refer here to 
artic:les 301. 302, 3M and 307 in Part 
xm and also to item JS in Seveil. 
Scbedule of tile Union List. By virtue 
of tbese provUiOOl, the ParUameot e_ 
make any le,wation l'epIdirlJ tJao 
bighwB7l, and therefore West Benpi 
can make free use of tbe national bltb· 
W87. So that argument baa no basis.. 
Is it necessary to transfer these areaa 
to west Ben,al for tbe purpose 0( 

~ ~ natiooal hilhwan· 
CertainJ,y not. Pleaae argue your c.-
in a different and convincing way. but 
do not r~e in ~ way which C8It 
be easily refuted. I speak bere with 
a full sense of resoonsibility and ! 
may say this on behalf of the pea. 
of Bihar and tbe Government Of 
Bihar. that, if you leave that area 
with us. We assure that Bihar will 
never come in the way of their con-
venience in usinS( the national high. 
W87S. 

S.rl V. G. Deslapande (Guna): Az'! 
you authorlse41 

SIuiIIIaU Tarkeshwarl SbIba: I do 
not make irresponsible statements. 
say so in the name of the Go· .. emment 
of Bihar. I. assure this House agate 
that there will be the fullest measure 
of co-operation from our side in t i~ 

matter. 

Then there is the point about de-
fence strategy. You have heard wIlat 
was loing on there. People are so des-
perate that they would leave theft.' 
hearths and homes and remain here 
than to '0 to West Bengal. I was real-
ly pained wben Sbri Cbattet1ee sarcasti-
cally made some remarks about how 
Bihar has developed sucb a new love 
for the Muslims. It is not a question 
of Bihar Iovine Muslims or the Mus-
lims lovIn; Bihar; it is a question of 

• Muslims loving themselves and their 
existence. Since they love their ex-
istence. they do not want to go. TIte 
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Bihar Go¥erDmeat wbleb _ takeD. 
the real'NibOity for the welfare of 
the dtlzeat of that area hu ... 
the iespcmlbWty of IQInI that 
the MuaUma do Dot WIlDt to 
10 to Bencal and that their 
wishes must be respected. There 
Is no question of any new lo\'t! 
beiD, created. Yes. Shri Cbatterj .. " 
ma7 one da7 start lovinl Muslims ~ 
India like a new love in the old .. ". 
II you will allow me two mo,"" 
minutes. ~ arcue in a Httle de-
tan. the point te,anUn, the defen".: 
stratec7. I think it will be the height 
of unwisdom and a great risk is in-
volved if the people in the border 
area .re ~ diaatlsfted. Is our ~ 
Minister IOinc to take that risk? That 
area is a predominantl7 Muslim area. 
U that area is kept dissatisfied, can 
70U check the disruptive force of that 
area? 

Sbrl 5. C. Cbatterjee: We can and 
we will 

Slarbaati TUkeahwart SbdJa: You 
sbould credit those people also with 
some wisdom. Do they not understand 
the strategic importance of their plac:e? 
I am sure tbe7 do understand. Aud 
iD a reyeqeful mOOd tbey will t.'tke 
advanta,e of 7OW' wronp. If peG"l.! 
become desperate. 70U will not be able 
to check tbe anti-national activities u\ 
that area. The,. will be frustrated and 
will feel that they have better frier.ds 
in Pakistan, and tbey will feel tbat 
India is not their friend. That will be 
the PS7cboJogical consequences :)f a 
desperate frustration. 

There is also another aspect of t.bAt 
question. It is not a wise pollC7 to give 
this corridor. In the last despatcb of 
the Secretary of State for Indl". it Is 
speclftcall7 written that the bonler 
area must be fed by a bigger ShIIte 
behind it. It will be a foolish act tAl 
live a small border corridor to be 
managed by Bengal Government i ~ 
a dissatisfied Bihar Government, whoro 
)'Ou have dissatisfied aud wronged un-
Justb' •. The border area should alwayS 
.be kept in • large State. Do not Jive 

that border ana to a State wbicIa will 
trat it ... nqlected child and will 
not be able to ptOted or take due of 
it. I would .,.m refer spedft ... ~ to 
that despatch. 'ftle Britishen were 
~ wise defenee .ntq:iata aDd 110 I 
wmt the Government to take that 
despatch seriousl7. mould declde the 
Issues on their merits. The7 sbdIld 
not be inftuenced b7 the undue noise 
of Benpl or the magnlfteeut penaaa]i-
ty of Dr. Ro7 when he threatens to 
resiln. 

I want to sa7 one last word. TIle 
Government should take a IIeI'ious" 
view of the-decision Of the BIhar Gov-
ernment and the Bihar APembly. It. 
is sometbinJ unparallelled in the con-
stitutional histOry that a State Assemb-
17 has totani rejected a thin,· when. 
asked to give an opinion. 

It may be that you have ,ot CODSti-
tutional authority to put that Bill ill 
the House in spite of the views of the-
State Assembly. But that bas got 
serious repercussions. It is very wen 
to !'By one tbing in law. but it is not 
e8S7 to find out the consequences of 
a particular action. Therefore. I would 
ask the Government to consider this 
rejection on the oart of the State 
Assembl7 of Bihar. I would also re-
quest the Members here in this House-
to use their calibre and strength Ie 
that the7 may see that justice is done' 
to Bihar. We have been maintaininl' 
calmness. We have all alonll( been very 
calm and quiet like a loyal dau,bter 
of mother india. Do not think that it is 
a weakness on our part. Bihar has be-
baved with: dill/Dity. Do Dot take advan-
tage of that di«Dit7 and do not Durse-
mass freazy Or a maa feeJiD« of frus.. 
tratioD.. 1 would have liked-the bon. 
Home Minister to be bere. but unfor--
tunately he is DOt well. I would uk 
the bon. Minister in the MinIstry ~ 
Home Affairs to inform him about the 
feelings of the Members of Bihar. It is' 
not a feeling Of some of the Mem-
bers of Bihar. but the whole of Bibar 
is unanimou J in this re.ard. I would 
request the Government to conskter 
these areumeats acain and acain ancl 
then only decicie this issue on merits.. 
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I ~ lure that Beacal c8DDOt 10 
.beyond a certain limit It is Vft7 easy 
to MY aa,ything ia the Press. It is also 
very easy to shout ~ sometbinI. But 
wben it comes to .... '.tuestion of tak-
iDa lUll' action I do not think there 
should be any fear i4 your minds in 
-that re,ard. If you have any fear, we 
can assure You that YOU need have 
iDO fear on that upecl that the pe0-
ple will create nuisance or disturb-
.ance in the country. That will never 
be done. It is all the noise and no 
$ubatance. 

Therefore, I would a,ain ask you 
to consider all these thines and .live 
a proper judgment and not to be 
guided by fear complex or person-
ality complex or somethin, like that. 

Sbrl S. M. Gboae (Maida): Mr. 
. .speaker, Sir, let me 1lrst of all say 
ahat I do not like to conceal my own 
1eeling in ttle matter. I would bave 
been much happy if the oricWal 
lUniOn proposal bad ,one throu,h. 
But, at the same time, I fail really 
·to appreciate the attitUde of some of 
my friends in connection with givin& 
a little territory to WeSt Bengal. 
Reference to this fear complex or 
creatin, nuisance by some people in 
:Bengal Or other parts should not 
have beeQl brought at all in this dis-
oCUssion. 

My point is this. This question of 
reorganisation of States was before 
the country for the last over two 
years and the States Recr,anisation 
Commission after carefully consider-
ing all the different aspects-lin-
guistic. administrative anI,! other 
s e ts~ e to certain decisions 

8JltI recommended cerltain measures 
to be taken by the Government. 
The Government also consulted 
various States and through party or-
-,anisations-especially our Congress 
oreanisation-they also discussed the 
matter and took ,ood time to come 
'to some sort of definite concrete de-
cisions in the maUer. After havinc 
-done all these, the Government came 
10 the conclusion that the recommen-
dation of the Stat'es Reorcanisation 
Commission should be implemented 10 

far· as Ben&al-Bibar t. CODCeIaed, 
except the small terrlt00r7 wIdda tbe7 
thoUCbt should remain with Bihar_ 

Some of my Bthar frieDds have I&id 
that thi'l is only the ftnrt iDstaJmeDt 
from Ben,al. As a matter of fact, 
they also quoted from the speeches 
of some of the Members in the 
Assembly. Btlt my po1n1t Is, what-
ever the Members mJpt; bave said 
durin, the discussion, from the 0ppo-
sition or from the Concress In our 
COI18re5S Party also we have ezpres-
sed OUr oPinion diametrically 0ppo-
site to each other OIl this iaue-
should We take all tbeIe tbJDD lido 
consideration or the clemocratie deci-
sion taken by the LeIislative As.em-
bly, the Central ParUament and the 
Cabir.et at: this stage? It will serve 
no useful purpose. It will serve 
nobody's interest if we ,0 into those 
speeches. The Bengal Assembly and 
the Ben,al Council bave apprOYed; 
only certain points, wb1ch ~ Min-
ister of Home Affairs has jl}ready 

pointed out. wherein they bave said 
1'hat the PUl'POSe with which the sac 
recommended transfer of certam terri-
tories to West Beniral will DOt be 
served if we take Mahananda as the 
boundary. Unless we take the river 
Mechi, the purpose of establishing 
contiguity will not be served. That is 
the only point to which the Bencal 
Assembly and the Council have drawn 
our attention to_ The hon. Minister 
has also drawn the attention of the 
Members of this House as well as the 
members of the Joint Committee to 
that aspect. The intention or the 
purpose for which this contiguity 
was recommended by the States Be-
oreanisaUon Commission will not be 
served unless we haVe the river Meehl 
as the boundary. That is an import-
ant point which e\'ery Member should 
bear in' mind. 

Then I come to the question of 
Hindi. Some hon. Member from 
Bihar said that in West Beneal there 
is no arrangement for impartin,edu-
cation tbroUlh Hindi for the IDDdl-
spealm, people. I may tell 70U tbat 
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~ .rD7 ·conatItueuc)'-Malda--alraldy 
ODe lIiIMli ICbooI Ja in eDteoce. The 
foundation-stone was laid by Sbri 
Jqjivan Ram and after one year the 
8Cbool was opened by Sbri La! Baha-
dur Shastri. The West Benpl Gov-
ernment donated Rs. 10,000 for the 
construction of the building. There 
is not only this one achool but in 
West Ben,al there are several Hindi 
schools where education is imparted 
only throulh Hindi for the Hindi-
speaking people. IIlI Calcutta I know 
there are many schools not only for 
the Hindi-speakin, people bUll also for 
people speaking Marathi, Gujerathi 
etc. In those schools education is 
imparted throulh the mother-tongue 
of the people. Hindi is our Rashtra 
Bhasha and, .herefore, special e1fort 
to; being made by West Beiigal Gov-
ernment to popularise Hindi in higher 
se o~ r  schools and other educa-
tiOnal schools and colleges. That 
apart. for those whose mother-tongue 
is Hindi We haVe a school in my 
constituency where education is im-
par:ed only through Hindi. 

About Purnea my friend Shri 
Barman has already repUed to the 
llpprehension of the Muslim popula-
tion. The thing is, in 1950-51 the 
situation' was really very bad; that is 
to say. the Muslim who left. their 
homes from this side gave place to 
Hindu refugees from East Bengal. 

Their houses were occupied by Hindu 
refugees from East Bengal. But 
today. as Shri Chatterjee has already 
mentioned, out of 7 lakhs of Muslims 
who rnicrated to East Bengal during 
1950 riots, 6,50.000 have already 
returned. Out of this 6,50,000 except 
perbaps in one or two cases. every-
body who has returned has been re-
habilitated in his own home and 
the land which he had oricinally has 
been given to him. So, that situa 
tion is not obtaining today. One 
Member from Bihar said something 
about the conditions in West Bengal 
during 1950-51, but today, every 
Muslim who has re~ e  from East 
Ben .. l has been given his home, land 
lind everything back to him alld he 
'-I been properly rehabillt.ted. Then 

Is no CUe for 1liiy .• PP ........... OIl 
that scon. 

IthiDk I have alnady repliecl to 
Shri Jaipal Sin"". query. Be Mbd 
"Why, at this stap, should we Insist 
on transferring 80IDe territory to 
West ·Bengal?" It is not that 
we are ins~ on it. It 
has its own history. The re-
POrt of the S;ates ReorganisatloD 
CommlssiOlO' was tber'e. I Deed not 
repeat what others haVe saki IIDd I 
do not want to l'epeft what I have 
said rnyaelt. It has come 1brouIb a 
long process. If We really believe In 
democracy. then, some decision is to 
be taken by this Parliament. It has 
already passed throuIh the other ~ 

cesses. In this Parliament We shall 
bave to .ake stock of those reports 
and recommendations and the various 
views expressed. None of Us in the 
country will be beoeftted and the 
country as a whole will not also be 
benefited by delaying the measure. 
I do Dot uree with Shri Jaipal Singh 
when he said otlat for the time being 
the measure should be postponed. It 
is no Use postponing it any more. 

Babu Ramnarayan Singh referred to 
OUr leader and said that he is touriQc 
all over the world and preaching 
peace but that here in India, in 
Bharat, he is not giving that much 
attention which is needed. In .11 
humility, I would like to say that 
because of our nearness to him. he 
has not been properly appreciated by 
us. Have We ,civen him that much of 
co-operation which he needed duriDg 
all these troubled times? Instead of 
belping him. all sections, groups and 
parties tried in their own way tc 
complicate matters. That is my read-
ing of the whole situation. 

I shall DOW refer to the question of 
Bengal from the economic aspect. It 
has been said that West 8eDpI is 
economically very sound. prosperous. 
etc. I would like to draw the atten-
1 ion of the House to one 8SPeCt of 
West Bengal's economy today. If we 
take the total investment in industry 
in West Bengal today, we wDl 8Dd 
that more tban 80 per cent. of tir-

o -of", L 
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capital came. from outaide .ad not 
from the BeqaUa tIIeIuelws. If we 
take' the GrPD1aed labour, We will 
ftnd that DeU'ly 81 to '10 per cent. of 
ibeni c:ome. from outside' 8Dd not 
from BeoaaJ. AmoQc u.e qrk:ultural 
labOur, my own estimate Is that 
nearly 80 per cent. of them are from 
irlhar. TbeD' again, ~ e who live 
in Bihar bave their ,land aDd farm L, 
West ;Beocal. and thiI happens iil the 
case of tile borc!er areas. I bave seen 
it inyself anll this hapPened in my 
own constituency. Durinc the dll)'S 
'it control, there was mucb difIlcult.7 
felt in ~ paddy from the Bengal 
area. I IIl)'se1f brouabt It to tbe 
notice of OUr Prime Minister, Of the 
Chief Minister of Bihar, Dr. Sri 
Krishna Sinha, and of the Chief Min-
ister of West BeD&al, Dr. B. C. Roy. 
The matter waS discussed at minis-
~ri  level and also in the Congress 
WOdtine Coauiutiee, ' but no satis-
factory solution could be found. Today 
We should not grudee Bengal. My 
point is that We should bave a 
rational approach to this problem. 

I should like to put one quetsion to 
Sbri M. K.. MaJtra. I do not know 
whether be is pn!seot in the House 
or not. Today, are We really discus-
sing the problem of linguistic pro-
vinces-I am putting this question to 
my Bengali triends--or, are we having 
in our minds the problem of Ben-
galis, after partition, in the Indian 
UniGD? We cite examples of Andbra, 
Maharasbtnl and other State. on u.. 
iulstie basis. But we forget that 
thoee State. are in a compact area, 
apealdDg the same language, bavinC 
the same cultural afftnjtr, and that 
they are ~o s to each other. But, 
for the Seqalls, the problem that has 
been created after the formation of 
Pakistan. is this. Some of the Ben-
eali-speaJdng people were completely 
SeParated from the rest mel bave bad 
to ifve in Aasam, TrlPura aDd tbeu 
the Guo BDls intervenes. Then we 
bave some In Goalpara, some in 
Bihar.and Orissa. We have also 
Benpli-spealdnc people lWiDg in other 
States. If we bad in our minds the 

interuta of lDdia as well .. of tile 
BeDlaJi-speaidq people Jlvida Ill· tile 
IndIan UDioa .ner pu1WaD, .. II 
We had thOUlbt as to hoW be8t" 
could Bel'Wl the people, we would 
have wbole-beutedly embraced tile 
sugge:'Jtion of Dr. B. C. Roy and r~ 

Krishna Sinha for the reunion of, 
these two states. 

shrt 81 ............ : Then, wbY" 
did they back out! 

Sbri S. M. GIIoIe: I would have 
been happy if. .  .  .  .  . 

Sbri K.  K. Basa: ~e  verdid. 

SIia1 S. M. GIIoeei Yes; people's 
verdict. I must point oUt to my 
Bihar friends that theY were all far 
this union propoasl. But I Cannot. 
really Understand' wby, it they were 
for a union of Bengal ,and Bibar,. 
there should be this a.litude of oppo-
si1ion towards this tr8D8fer of a. 
small territory to West Beugal. My 

point Is this. I am not ODe of-those 
who believe that once these DeW 
States come into being. tile question 
of reunion will never come back. I 
still boPe that in some form or other, 
at the time ot formation of the zones-
or regions, this question will come-
up again. In the meantime, if we can 
develop the at.1tude of mutual trust 
and confidence and belpfulness, we 
shall be able to deal with that propo-
sal when it comes before us. 

One point more and I have finished 
My appeal to my friends opposite from 
Bengal is ibis. Whatever their indi· 
vidual views or party views OIl this 
question might bave been in the past,. 
let Us now at this stale all come to-
iether 8nd support tbe view whIeb 
the Bill bas broUgbt before us, with 
the m0di6catiOll Whicb Dr. B. C. Bot 
has suggesied in the Bengal Assem-
bly, b4icause, otherwise, ~ whole-
purpose will be, frustrated. 

/ Silri ~ SaJlaya: Kr.. 
Speaker; Sir, I have all the time felt 
that it was a sad ,day when the 
dec:ilioD to coastitute a ' States Be-
oqanisation Commission was taken.. 
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'Dis matter oftIclally was placed be-
.f.-e tIdi· BOUIe In tile Preadent's 
AMrea ad duriDC the dlec.latOD on 
... t .ddr.i, I said enn at that time 
... t it ... a deeIs10D wbtcb was 
nuated. I lUll .orry to _y that that 
-,lew wbic:hl beld then b.u eome to 
be very much true Indeed. The reaults 
1bat we Me today, In my .opinion, are 
GIly a ~ of wbat It may ultimately 
lead to; I wJah aiadpray that it may 
:JJOt be .. 

The position: with retard. to the re-
«'PDisation of States bas been, as 
70U know, and as 1 have no doubt 
of!'If!rY Member of the House who bas 
.PIle ibrouah the report and the difte-
rent ctisc:usBioos in the c:Wrerent State 
Alseuiblies will know, that difterent 
.aspect. bave been considered and in 
4Ii1ferent lights. There is no doubt 
1hat "linguistic States" was the be-all 
.and end-all of States Reorganisation in 
the view of leaders of public opinion 
at ODe time in this country. But, it is 
also a fact that since then considera-
tions hAve weighed which have 
certainly brought about a major alte-
ration in that view. I am using mode-
Tate lancuage. When the Dar Com-
mission was referred to what is known 
as the J.V.P. Committee--Jawaharlal, 
Vallabhai and Pattabhi Sitaramayya 
Committee they clearly stated that 
it was not possible in all cases to 
arrive at a redistribution or a re-
()rganisation of States on the basis of 
linguistic alignments only. This ques-
tion assumes very large proportions 
and becomes an important considera-
tion wben we come to decide the 
question of border areas in this light. 
Which is the border area, I ask, any-
wbere in ~e world, not only in India 
or between Bihar and Bengal, where 
you will not find people speaking two 
languages and where it would be 
possible to classify the whole lot of 
bi-Ungual inhabitants having one local 
4iaIect as one set of people and speek-
IDa ~ot er local dialect as another 
set of people? That is the position 
which obtain.s with reprd to Man-.um. I shall deal with that problem 
later. 

WHb PurDe.. enD ~t ~ 
doeI DOt obtaiL It was as a reault of 
varioas .............. .......the diIJIeult 
..... d1tiaD ~ tbII ~tr  the oIemands 
of the people __ the CCIIDIDitmata 

wbicb the ~ bad IIltend Into. 
that it was IAldclown by the Dar 
Comminion aDd the J.V;P. Com-
auttee that there IPUIt at leut be 70 
per c:eDt. popuiation ..,...lrin, ODe 
lanpage to enable the couJderatiGa 
of the ~ er of that area WitIl aDy 
particular iiDpistie area. On the top 
of· that, there was also the ..... siden-
ijon of the people's will. 

Friends have remarked that people 
in ~ speak in t.erm&-at what 
Dhuryodhana spoke at one time: 

~ ;J ~  fir;rr q;J ~n . . 
This portion of the Sanskrit verse 
was DOt quoted, but it was translated. 
I wander bow such an insinuation 
could be made against Bihar. When 
Bihar agreed to the merger propoal 
which was hailed throughout the 
country and which was rejected even 
without a prior consultation with 
Bihar, was it an attitude of 

~ ~  

or was it an attitude of co-operative 
effort to bring about solutions which 
might be favourable not only to this 
part of the country, but to all? That 
was the manner in which we took up 
lhis matter and we tried to decide 
it. But. having given up that decision, 
would it be desirable, I ask, in the 
interest of all concerned to have a 
strip of land here or a strip of land 
there? I have no doubt that it would 
not beneftt Bengal in any appreciable 
measure; but, it will leave a feeling 
in the miads of the people of Bihar 
that even at this last stage, in 1951, 
an attempt w.as made to carve out a 
biuer Bengal, if I may say so, at the 
cost of Bihar. I am not in a positioa 
to advise Bengal; it would be, pre-
IUlDptuous on my part to do 10. JSut, 
• may I ask our friends to ~ c:on-
sider this question whether it ~ 
be desirable in the inten!ids of 
Bengal itself to have KisbanprQ? I 
do not want to ,0 into the complica-
tions; they are so obvious. . 
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A pllant friend in this House said 
. a few days ago humorously: "What 
is the use of a spouse wbo starts say-
inc. 'I sball go bac:k to my father's 
bouse' the very day she comes to the 
husband's house"? That friend, 1 
know, has had vast and varied experi-
ence of. matrimonial alliances and, 
although humorously put, it was very 
aptly put. What is the use of our 
. saying here, "The census ftcure is this 
or that; or, the people of Kisbanganj 
want this or that"? 1 do not want any 
new census to be taken. 1 depend on 
friends in this House-Mr. H. N. 
Mukerjee and Mr. Barman. Mr . 
. Bannan passes through Kisbanganj 
at least a dozen times during the 
year; let him go to· the place and find 
out-I suppose he may be knowing 
much about it already-if even 1 or 2 
per cent. of the people really desire 
to go to Bengal. The fear may not be 
justified; I am not supportittg the 
fear. I am only stating a fact. The 
fact remains that you will be' hard 
put to it today to find even 1 or 2 per 
cent. people in Kisbanganj who will 
be willing to leave Bihar and go to 
Bengal? Is that not a matter well 
worth consideration for Bengal itself? 
Leave aside the considerations of 
Dober in this matter; would it be 

~ir e to have at that point which 
has been termed as international 
burder", a disgruntled population of 
nearly 3 to 4 lakhs of people? Let us 
also scrutinise the situation; let us 
. find out what results are likely to 
follow. 

My friend, Mr. Chatterjee, men-
tioned about some incidents between 
. Hindus and Muslims in Bihar during 
the troublous days of 1946-47. When 
he referred to it sarcastically, I was 
reminded of an Urdu couplet which 
I shall share with you. I shall trans-
late it in English. 

~  ~ q: 'aft 4i{tl t· ~  
What ill luck even he calls me bad. .. ~~ ~ ~  . 
6 Poll tfA'\ 
The meaning of this line of 
coune, is simple. I say, whoever else 
migbt have blamed us, surely, Bengali 

friends sboulcl have DOt blamed WI. 
They should not at any rate quo" 
anybody iDdudhlg the Prime Mini ... 
as IOIIIetbing having been saicl 
apinat Bihar in this c:ooneetion. It 
was all a reaction to what bad hap-
pened in Noakbali and other places. 
Everybody knows that 1 do not say 
that the Hindus in Bihar were richt 
in dOing what they did. We aU tried 
to suppress it, and no one advocated 
the happenings except that there were 
a few people here and there, group 
of Shri N. C. Chatterjee being some 
of them. 

That apart, I say it is a very plain 
and simple matter. What is the use 
of disputing a fact? I succest that 
Shri Barman and Shri H. N. Mukerjee, 
both of them, should go to Kisban-
ganj and if they have no objection, 
they may take me also with them. If 
they can find only one or tWo per cent. 
of the population, with them,-I have 
no authority on behalf of the Govern-
ment of Bihar to say that I would 
yield in their favour-but I am a 
citizen of India, and a Member of this 
august body and in that capacity I 
shall assure them that I shall do my 
best to make this transfer as smooth 
as possible. 

Sbri Banaaa: Does my hon. friend 
know that the northern part of this 
area is populated by people of my 
community? 

/Sbrl STamn-"'.. SaIaa;ra: Northern 
part or southern part. I am talking 
of Kishanganj as a whole. Let them 
go and take stock of things. In a 
hurry or with any desire that they 
must do something, let them Dot do 
a thing for which they may repent 
later. Let me tell Sbri Datar also, 
that he may Dot do anytbin, now 
which he may repent later. There 
was a time, long ago, of course, when 
there was trouble in Darjeeling. 
Wherefrom did military support come? 
Not from Fort William at Calcutta, 
but from Dinapore in Bihar. There 
are historical records. I shaIl place 
them before the Joint Committee. Let 
them see it when there is trouble, 
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from where can we send a lar,e num-
berof peapIe! Certainly Bihar. While 
Iappledate the ie ~  fully appre-
ciate but I do not share that view-
that t't'O parts cannot remain without 
a connectiDa link, what I say is, you 
can bave cammUDication without mucb 
cWliculty OIl either side. In fact, I 
placed this view when I was repre-
sentin, this matter before the Con-
gress President. I said that there was 
a reaUy big and good road exactly 
running parallel taking you up to 
Darjeelinl. Even the· question of 
Meclli River will not arise. It takes 
you straight from the southern portion 
of Benpl to the northern portion 
thereof. 'lbere is not much of a dis-
location; there may be some disloca-
tion but that could· be settled. There-
fore, I thougbt that perhaps if this 
debate bad not preceded the discus-
sions in the Joint Committee where 
we expect to discuss with and per-
suade, each other better results might 
have been obtained, because, we could 
bave placed these points and shown 
them the relative advantages and 
disadvantages in a comparatively easy 
atmospbere. 
In this connection, I may point 
out t. the hon. Home Minister 
also, that be was auided by 
one senteDce In the SAC. Report 
that Kisbanganjia and Sirpuria the 
local dialects were akin to Bengali. 
Perhaps they may be. Of course, there 
are difterences of opinion. I have ,ot 
cbapter and verse to show that this 
is not so. I have no time now. I 
shall place them before tbe Joint Com-
mittee and show that there was a 
stale when that was the decision, but 
later on, eminent linCUistic scholars 
stated that they were more akin to 
Hindi One thine is admitted bow· 
ever, that it is written in Kathi script, 
a script wbicb is a Hindi script. This 
is in the report ltself. 

There is another thing. The Com-
mission bas de8nitely stated that 
there mUll be protection given to 
Urdu and a special provision should 
H made for the Urdu-speakin, 
people of Kishenganj. If Kisben-
aanjiya aDd Sbivpuriya were the 
~ e ts there and i1 these were SO 

akin to BenpU. what wu the .... -
Iity for the Commiai<Qll to lUke a 
clear pronouncement that Urdu .... 
their lan,uqe and that Urdu mUll btt 
given a special protection. Let us look 
at the problem of the Wst Beftpl 
Government. They have sot Benpli 
as their lan,ua,e. They may ~ 

Hindi as the national lan,uqe. 'nley 
have. also to make arranaements for-
Urdu now. There may be some 
schools teachin, Urdu as ~ Barman 
and Shri Chatterjee have .ud.. I 
bave not beard of them. Surely they 
would not say they are Urdu schOO» 
with aU its implications. They have-
to make arrangements net only for 
Urdu schools, but arran,ements for-
receiving petitions written in Urdu. 
script to be tiled by these people in 
courts and administrative depart-
ments, because what else is the pur-
pose of giving protection! Merely 
Urdu education in school will not 1M: 
enouab unless the advantage of what. 
is learnt is also aVailable in other 
and hi,ber spberes. These are the 
problems so far as Pumea is co., 
cerned. 

So far as Purulia i, concerned, some 
friend said Ulat the population ftcures 
went up by 107 per cent. I do not. 
know whether my friend had full 
information on that point. It is not 
my desire to say that what he stated. 
was not in conformity with accuracy. 
but I will only point out to him that 
what has been done is really re-
countin, of the self-same census alips. 
of 1951. Nothing more, nothin, new 
has been done. They were re-counte4 
with the result that an enormous dis-
crepancy has been found and the posi-
tion of percenta,e bas underpne 
chan,es beyond anybody's calculation. 
I shall not detain you with ft&ures. I 
have the ftgures, and I shall place-
them before the Joint o i~ 

because I think that would be the-
right place wbere this question could. 
bt-raised. 

Apart from this question of lincUla-
tic considerations and bouDcIarIea . 
being removed further to Puru1ia. the-
point is that the Comml-on whJch. 
dealt with thJa pnblem-and the 



~ Snmnend_ ~  

~tio  OIl which theJ aDd we 
~ ~ our arpments IIldUlive of 
~e p:OvWons of this BWlDtrodueed 
and belQC' ~ene  to the Joint CGm-
mittee-4edded tbia iuue OIl the bai1s 
of the catcluneat area of a river. This 
is i.urPriainC enOUlh. Many friends 
lIave put forth various arpments 
about It. For instance,' the Gandak 
·riMs In' Nepal and tbel'efore ODe may 

~ t t we must bave part of 'Nepal. 
1he Bone rises in Madhya Pradesh 
IPld therefore we must have part of 
"Xaclhya Pradesh etc. 'lbey are all 
-ydd arpments if on that buia the 
Government of India Is to eome to 
-t1le dedSlon that' parts of Purulia 
. s o~  be transferred to Benpl. I do 
-Dot deny the fact that there Is an 
appreciable amount of population in 
-Purqija ~  Benplis who also desire, 
. ~t r n  to go to Bengal, but if I 
may lay 80 it appears' to me that 
·better leftSe has dawned on them. I 
Dave recently heard that  that portion 
·of Purulia will be attached to Banlrura 
or some other sub-division and 
all the district lawyers will become 
laarelly ·sub-cijvision,.J lawyers with 
all ~e _ ~ ties that are facing 
lawyers particularly after the aboli-
-tiop of zamindari. They are all district 
laVl)'ers. When they go to Bengal, 
they will be made sub-divisional 
lawyers or even less than that. I do 
not ~in  the enthusiasm which at 
.one time ran supreme still finds the 
-ume temperature. 

One thing, however, was said by a 
friend here. Some one talked about a 
plebiscite and it was remarked: "You 
-talk 01. a plebiscite. Don't you remem-
ber and know that a thousand people 
. marched from Purulia to Calcutta with 
J view to secure this readjustment of 
J)Ouildaries, of a portion of Purulia or 
.Kanbhum to be included in Bengal"? 
I .. y there is a creat deal of force in 
-what my bon. friend on the other side 
said. But do one thousand people con-
..utute the population or any appreci-
able Pereentace Of the population of 
Purulia? Would that by any cbanc:e, 
by any stretch of lmqination, by any 
iuglery of &pres ~  corWclered to 

be an appieclable ~ of tbe 
populatiaa of Manbhum! lay to .. t 
friend that in llanbb.uaa' aIIo tIIere 
are ~ Beaplia, leave aide tbe 
other .,opulatian, who would .. like 
to join Benpl. There are ......., 
Benp1js in Puru1ia town itaeIf people 
who would not Uke to be Iep8Iated 
from Bihar. Rowever, that Is ana6er 
matter. 

The other point which I would uk 
the Joint o i~ an. putlcu)arly 
my friends from Benpl to .... sIder 
ill that DO one would aclvocate .. t 
there sbDuld be any W-feeUna left 
even if a portion of thiI part of the 
territory has got ~ go to the otber 
t ~ or even if it has DOt tot to 10 
to the other State in any eircum-
stance. 

I would ask my bon. frieDd.I, 
particularly from Bengal, to eoIUdder 
whether they are not pladng BJbar 
in an even more dUIlcult posttioD with 
regard to communications, so far as 
Dbanbad, Ranchi, Jamsbedpur and 
Puru1ia are concerned than what they 
themselves feel today with reprcl to 
North en~  and South Benpl. 

I have thought of a formula. I have 
also studied the problem earefully, 
studied it not merely from blstorieal 
accounts, but from flcures and maps. 
I hope that when the matter eames 
up before the Joint Committee, I sball 
be able to convince my friends from 
Bengal that there is even now room 
for adjustment, wbereby both can 
flourish, and both can come to a 
decision without any ill-feelinc. 

~  one more wQrd, IlIld I have 
done. My bon. ~  Sbri H. N . 
Mukerjee quoted certain statements 
from the speeches made in the Bihar 
Auembly. I bow Of similar state-
ments having been' made elsewhere in 
other AssembUes also including 
Bengal. But it has DOt been Bihar's 
culture to reciprocate bael maDDeI'S. 
Therefore. although I have DO autho-
rity, yet because I am a BibatI by 
birth, "and I am a representative of • 
portion of Bihar in thiI Rouse, I woaI4 
like to say that if be or any other 
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BenpIi has felt a&nded by mythin. 
that has been aaid on the floor of the 
Bihar Assembly, I extend to them 
sincere apoloeies on our behalf. 

Slid Datu: We had bad toda7 a 
debate which was on a very hi&h 
level I am obliged to all the hon. 
Members who took part in the debate 
and maintained it, as I said, on a level 
of ereat dignity. 

Naturally, there were strone 
speeches. But strong speeches can be 
made without necessarily getting 
excited. In particular I was happy to 
hear the extremely conciliatory as 
also dignified speech of Sbri Syam-
nandan Sahaya. One might or un.bt 
not agree with him. But his approach 
was quite proper. 

So far as this question is concerned, 
when so many points have been 
raised, I am confident that the Joint 
Committee will consider all of them, 
and will make such amendments as 
they consider proper and as are 
entirely in a harmonious spirit, be-
cause, after all, Bengal and :Bihar 
have to live together as very good 
and cordial neighbours. Therefore, I 
reciprocate the feeling that my hon. 
friend suggested, namely that what-
ever might happen. whether this 
portion goes to Bengal. or whether 
the other portion remains in Bihar, 
we have always to maintain extreme 
cordiality and good neighbourly rela-
tions, so far as these areas are con-
cerned. 

I do not propose to take a very long 
time, but very briefly, I shall refer to 
some of the points that have been 
raised by hon. Members. It was sug-
gested that so far as the present Bill 
is concerned, it has been the product 
of hurry and haste and it has been 
hustled through. 

I may point out to hon. Members 
that this question was considered 
fully. It might also be noted that just 
as the decision that we want to take 
is a democratic decision, similarly the 
methods Ol' the procedure that was 
followed was also a perfectly demo-
cratic one, in the sense that at wary 

359L.sD. 

stqe, we have c:ouaJW the -.sen 
of Bengal as also of mbU in a num-
ber of cues. Therefore, it would not 
be proper to say that thla matter II 
being hustled through. 

Then it was .tated 'that Walt BeDpl 
was very aftIuent and pra.peroal and 
Bihar was neglected. I would POint 
out that 10 far as these two States 
are concerned, they are in the ume 
position to a very laqe extent. India 
itself is a land which is extnImel7 

. backward 10 lar as ecooomic caodi-
tions are concerned, and I would not 
like to accept the position that BIhar 
has been neglected or that West 
.Bengal has been favoured. 'l'herefore, 
both these States have to pner-, 
especially 10 far as the economic dele 
is concerned. Hence, it would not be 
proper for one party to say that West 
Bengal is extremely prosperoua and 
that Bihar is being neglected. We are 
not neglecting any parts of India at 
all, much less such important and 
highly conscious parts like Bihar and 
West Bengal Therefore, I would like 
that both these States feel that they 
are looked after very well by the 
Government of India who always hold 
the balance even between these two 
States, as amongst others. 

An hon. Member on this side made 
some remarks which I did not relish 
at all On a number of occasions, he 
made reference to the Government of 
India as the Delhi Devt4. There is no 
Devta here at all. There is no ruler 
here at all. We are all your humble • 
servants. That is what you have 
always to understand. We are alwa)'l 
open to correction; we are always 
open to proper modification whenever 
suggestions are made. Therefore, it 
would not be proper to make .uch 
references, especially on the part of 
my hon. friends on this side. 

Secondly, I would also like to 1\11-
gest to all hOD. Members of this 
House that; especially when our great 
Prime Minister has been carrying on 
his work in such an excellent manner, 
and has raised the stature of India, 
nothing should be stated on the floor 
of the House that would be taken 
advantage of or exploited by others. 
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[Sbrl Dater] 
Unfortunately, we have lOt lIdIleient 
mwi-sUqing at our great Prime 
MiDtster from eertafn quarten. I do 
desire that an hon. Members who 
contribute to the debate in this House 
mould always undentand what the 
repereussicms of their remarb would 
be 10 far as other countries are con-
cerned. 

An hon. lady Member made an 
excellent and hiChlY eftective speech. 
TO what extent, it is efteetive on me,· 
I am not prepared to .. y here at all. 
But -she made a number of very good 
points which it will be the duty of 
the JOint Committee, and natunlly 
GoVei'mDent, to consider. 'l'bJs is the 
way in which she put her points. But 
I did not like the last point. She made 
a reference to Muslims in Klsbanpnj. 
When the hQll. lady Member was 
speaking, perhaps unconsciously, cer-
tainly without meaning it, she said 
something which was almost an incite-
ment to the Muslims there to behave 
In a manner not worthy of the citizens 
of India. Now, I know that the 
Muslims of India in genen!, and 
Muslims in Kishanganj in particular, 
are quite loyal to the country, and I 
cannot think that merely because a 
particular decision has been taken by 
Parliament so far as the future of 
that area is concerned, forces of dis-
orderliness and violence will be 
thrown by them. Therefore, whenever 
we use any arguments, we ought to 
be careful to see that they are not 

• availed of or exploited by anti-social 
elements or anti-Indian elements. 

So far as the Muslims are con-
cerned, the Report has very rightly 
pointed out that their language, 
namely Urdu, should be protected. It 
has alao been st ~ very clearly that 
so far as the Kfshanpnj people are 
concerned, thq are Del'\'OUs lest there 
diould be more settlement of refugees 
in their lands. Therefore, the Com-
inIsslc:in have richtly pointed out that 
the Government of West Bengal 
ihoulcl live an assurance to the effect 
.. t the Urdu langua,e and Urdu 
echools, wherever they are, should be 
properly looked after by the West 
Benpl Government. 

SecODdbr, that no attempt mould 
be made for the resetUemeftt of 
certain refugees in this area which 
appears to be a fairly thic:kb' popu-
lated ODe. Whatever that may be, all 
these things will have to be dcme. I 
am quite confident that after proper 
decisions have been taken by the hOD. 
Members and after the report has 
come it will lead to the re-establisb-
ment of extremely good re1atioal bet-
ween all the parties. 

My friend, Sbri Jaipal SinJh stated 
that we are not at present in a normal 
state of aftairs. It is true that s0me-
times abnormal conditions come in 
and abnormal feelings are aroused. 
But, I am quite confident that a time 
will come when all these feelinp, 
however disturbed they are, however 
temporarily bitter they are, all of 
them would have died down, would 
have been allowed to rest and we 
would come back to a position where 
the different communities and the 
people speaking the various languages 
would live in peace and amity as is 
the tradition of India. 

Reference was made to Boundary 
Commission. So far as· this question 
is concerned, you r~ aware that the 
S.R. Commission went into the whole 
question. After full consideration they 
have made a report. It is to be admit-
ted that now after some apparent 
ruftling here and there thinp are 
gradually stabilising. The question is 
whether at such a time a Boundary 
Commission should be appointed at 
all. I would request the hon. Mem-
bers to look at the repercussions of 
the appointment of a Boundary Com-
mission. All that has happened in. 
various parts of India will again come 
up and the position will be extremely 
bad. So far as such quesUons are con-
cerned, we have always been follow-
ing this policy, namely, that Govern-
ment have to take a decision when 
certain parties do not come to an 
agreement. 

An hon. Member, I think, Pandit 
Tiwary, asked why should Govern-
merit at all try to proceed with the 



enforcement of their decisiGn when 
both parties are highly dislatlded. 
That is always the ease, whenever an 
award is given by arbitrators. My 
friend' Shri Chatterjee knows very 
well that whenever a matter has been 
referred to arbitration and the arbi-
trator gives the award both the 
parties 'are dissatisfied. But the ulti-
mate outcome is that good relations 
are established between the parties. 
When there is dissatisfaction on both 
sides it means that we are absolutely 
impartial At least I take ~t for 
this position. I would also pomt out . 
to this House that all these questions 
will be considered fully in the Joint 
Committee as the States ~is  

tion Bill was considered by the other 
Committee. Let us hope that with. 
mutual goodwill and co-operation and 
a desire to approach the question in 
a harmonised spirit on both sides we 
shall maintain such good relations 
and that the report would be found 
satisfactory by almost the larger 
sections of the House on both sides. 
It is quite likely that there might be 
some dissatisfaction here and there. If 
friends on both sides approaeh this 
question as Indians who want to re-
main as Indians and that the interests 
of Bengal are safeguarded by the 
members from Bihar and the interests 
of Bihar are ~e r e  by the 
members from Bengal, the report 
shall be a highly satisfactory one. In 
this spirit I am ~ in  to all hon. 
Members to pass this motion and to 
pave the way for a harmonious settle-
ment of this question in the eastern 
portion of India. 

Mr. Speaker: The question is: 

"That the Bill to provide for 
the transfer of certain territories 
from Bihar to West Bengal and 
for matters connected therewith 
be referred to a Joint Committee 
of the Houses consisting of 48 
members; 32 from this House, 
namely, Shri Atulya Ghosh, Shr1 
Upendra Nath Barman, Shrl 
Abdus Sattar, Shri SuIr"ldh Hasda, 

Dr. Ram SuIIhac SbtIh. Sbri A. 
Jbnhim., Sbn Bbapat Jba Azad, 
Shri Sy.""",ndan Sabaya, Sbri 
P; C. Bose, Sbri Pbani Gopal Sen, 
Shri B. V. Patukar, Shri P. 
Ramaswamy. Sbri Asim Krishna 
Dutt, Pandit AlIU Rai Shastri, 
Shri Shriman Narayu. Shri 
Radha Charan Sharma, Sbri B. N. 
Datar, Shri Gurmukh SiDeb 
lIusafir, Dr. Hari 1I0b8D, Sbri 
S. K. Patil, Shrimati Tarkeshwari 
Sinha, Shri N. c.' ChaUerjee, 81m 
s. S. More, Shri Vljneshwar 
Missir, Shri Jaipal SIb.gh, Dr. 
Lanka Sundaram, Sbrt Mobit It. 
Moitra, Shri Tushar Chatierjea, 
Shrimatio Renu Cbakravartty, Sbri 
J. B. Kripalani, Sbri BhajaJwi 
:Mahat&, and Sbri Benjamin 
Hansd&, and 18 members from 
Rajya Sabha; 

that in order to constitute a sit-
ting of the Joint Committee the 
quorum shall be one-third of the 
total number of members of the 
Joint Committee; 

that the Committee shall make 
a report to this House by the 7th 
August, 1956; 

that in other respects the Rules 
of Procedure of this House relat-
ing to Parliamentary Copunittees 
will apply with such variations 
and modiftcations as the Speaker 
may make; and 

that this House recommends to 
Rajya Sabha that Rajya Sabha do 
join the said Joint Committee and 
communicate to this Houe the 
names of members to be appointed 
by Rajy. Sabha to the Joint 
Committee." 

The motion 1041 Gdoptecl. 

6,28 P.M. 

The Lolc SabM then Cld;oumed tin 
Eleven of the Clock OR Thurd41/, the 
26th July. 1956. 
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rAPBRS LAID ON THE 
°fABLB • 109-10 

The foDowiDa papen were 
Jald CD the Table :-

·(1) A ~ of ncb of the 
followiDg Notifica:iOlll, 
UDder lUb-I-cdoD (3) of 
ICICdoD 44 of the Air Car-
paratioDl AI:t. 1953. mak-
.. Ct naiD furthf"r 
IIIlt1IIIDD'Dti to the Air 
0arpand0aI ~

(i) Nodfic:atiOD No. 7-CA 
(n)155. dated the "th 
July. 1955. together 
with m aplaDatOl)' 
DOte. 

(Ii) Notification No. 7-CA 
(13)/55. dat· d the 13th 
Jmuary. 1956. 

(2) A copt of each of the 
foUowiDg RuIeI, under 
I1Ib-I mOD (4) of I aion 
II of the CiuzeJllhip Act. 
1955 :-
(0 The Citiz-nahip Rul!l. 

~  r ublilh< d in the 
MiDiarry of Home 
Mairs NotifiCitiOD No. 
S.R.O. 1574> dated the 
7th July, 1956. 

(Ii) The Citis na (R"gil-
tration It Iudian CoDiu-
lat. I) Ru} I, 1956. 
publilh"CI in the MiDiI-
tty. of Home Mairs 
Notification No. S.R.O. 
1525 datecl the 7th July. 
1956. 

(3) A copy of the ~ tr  

EsciI I N9lification No. 
1-CER/56. dated the 14th 

~ 1956. undrr l"mOD 
31 of the Central Excisel 
aDd Salt Act. ~ 

<.aLUMNI 
REPORT OF COMMITI'BB 
ON PRIVATB MEMBERS" 
BILLS AND RESOLUTIONS ' 
PRBSBNTJD) .n· 
Fifty-Uth Report WII 
prtlUltcd. 

CAUlNGATTBNTION TO 
MA1TBR OF URGBNT 
PUBLIC IMPORTANCB •  • '11-13 

Sbri Raghunath Singh caUed 
the au. ndOD of the MiDiIter of 
Home Afrain to the rCCdlt emh-
qual.: in Kutch. . 

The MiDiatrr in the MiDiatry 
of Home Main (Stri Dacar) made 
'ItatcmCDt in rcaard thereto. 

STATBMBNT BY SHRI C. D. 
DBSHMUKH RE: RBSIGNA-
TlON PROM OFFICE OF 
MINISTER • IJ3-a 

Shri C. D. Deahmuth made 
• ltatl"lDfDt in fXplanatioa of hie 
rr airnadOD from the o8ice of 
Miaiatcr. 
The Prim .. .Mini1l"1' a1ao made 

a ltatcmrDt pcnin.:llt tbrreto. 

MOTION TO REFER BIU. 
TO JOINT COMMITTEE .·823-974 

The motion to rrf .. r thf" Bihar 
aud W It B·'ngal (Tranlf r of Terri-
tories) Bill to a Joint Committee 
wu moved by Shri Datar, the 
MiDilter in the .Miniltry of Home 
Atrain and the MotiOD WU 
adopted. 

AGENDA FOR THURSDAY. 
26TH JULY. 1956. 

CODaideratioD of the Statel 
ReOl'faniaaJion Bill u reportrd by 
loiDt Committee. 
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